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VIENNA CONVENTION ON SUCCESSION OF STATES IN 
RESPECT OF TREATIES 

The States Parties to the present Convention, 

Considering the profound transformation of the international conmunity brought about 
by the decolonization process, 

Considering also that other factors may lead to cases of succession of States in the 
future, 

Convinced, in these circumstances, of the need for the codification and progressive 
development of the rules relating to succession of States in respect of treaties as a 
means for ensuring greater juridical security in international relations, 

Noting that the principles of free consent, good faith and pacta sunt servanda are 
universally recognized. 

Emphasizing that the consistent observance of general multilateral treaties which deal 
with the codification and progressive development of international law and those the 
object and purpose of which are of interest to the international community as a whole is 
of special importance for the strengthening of peace and international co->operation. 

Having in mind the principles of international law embodied in the Charter of the 
United Nations, such as the principles of the equal rights and self-determination of 
peoples, of the sovereign equality and independence of all States, of non-interference in 
the domestic affairs of States, of the prohibition of the threat or use of force, and of 
universal respect for, and observance of, human rights and fundamental freedoms for 
all. 

Recalling that respect for the territorial integrity and political independence of any 
State is required by the Charter of the United Nations, 

Bearing in mind the provisions of the Vienna Convention on the Law of Treaties of 1969, 

Bearing also in mind article 73 of that Convention, 



Affirming that questions of the law of treaties other than those that may arise from 
a succession of States are governed by the relevant rules of international law, including 
those rules of customary international law which are embodied in the Vienna Convention on 
the Law of Treaties of 1969, 

Affirming that the rules of customary international law will continue to govern 
questions not regulated by the provisions of the present Convention, 

Have agreed as follows: 



GENERAL PROVISIONS 

Article 1 

Scope of the present Convention 

The present Convention applies to the effects of a succession of States in respect 
of treaties between States. 

Article 2 

Use of terms 

1. For the purposes of the present Convention: 

(a) "treaty" means an international agreement concluded between States in written 
form and governed by international law, whether embodied in a single instrument or in two 
or more related instruments and whatever its particular designation; 

(b) "succession of States" means the replacement of one State by another in the 
responsibility for the international relations of territory; 

(c) "predecessor State" means the State which has been replaced by another State on 
the occurrence of a succession of States; 

(d) "successor State" means the State which has replaced another State on the 
occurrence of a succession of States; 

(e) "date of the succession of States" means the date upon which the successor State 
replaced the predecessor State in the responsibility for the international relations of 
the territory to which the succession of States relates; 



(f) "newly independent State" means a successor State the territory of which 
immediately before the date of the succession of States was a dependent territory for the 
international relations of which the predecessor State was responsible; 

(g) "notification of succession" means in relation to a multilateral treaty any 
notification, however phrased or named, made by a successor State expressing its consent 
to be considered as bound by the treaty; 

(h) "full powers" means in relation to«-a notification of succession or any other 
notification under the present Convention a document emanating from the competent authority 
of a State designating a person or persons to represent the State for communicating the 
notification of succession or, as the case may be, the notification; 

(i) "ratification", "acceptance" and "approval" mean in each case the international 
act so named whereby a State establishes on the international plane its consent to be 
bound by a treaty; 

(j) "reservation" means a unilateral statement, however phrased or named, made by a 
State when signing, ratifying, accepting, approving or acceding to a treaty or when 
making a notification of succession to a treaty, whereby it purports to exclude or to 
modify the legal effect of certain provisions of the treaty in their application to that 
State; 

(k) "contracting State" means a State which has consented to be bound by the treaty, 
whether or not the treaty has entered into force; 

(1) "party" means a State which has consented to be bound by the treaty and for which 
the treaty is in force; 

(m) "other State party" means in relation to a successor State any party, other than 
the predecessor State, to a treaty in force at the date of a succession of States in 
respect of the territory to which that succession of States relates; 

(n) "international organization" means an intergovernmental organization, 

2. The provisions of paragraph 1 regarding the use of terms in the present Convention are 
without prejudice to the use of those terms or to the meanings which may be given to them 
in the internal law of any State. 



Cases not within the scope of the present Convention 

The fact that the present Convention does not apply to the effects of a succession 
of States in respect of international agreements concluded between States and other 
subjects of international law or in respect of international agreements not in written 
form shall not affect: 

(a) the application to such cases of any of the rules set forth in the present 
Convention to which they are subject under international law independently of the 
Convention; 

(b) the application as between States of the present Convention to the effects of a 
succession of States in respect of international agreements to which other subjects 
of international law are also parties. 

Article 4 

Treaties constituting international organizations and treaties 
adopted within an international organization 

The present Convention applies to the effects of a succession of States in respect 
of: 

(a) any treaty which is the constituent instrument of an international organization 
without prejudice to the rules concerning acquisition of membership and without prejudice 
to any other relevant rules of the organization; 

(b) any treaty adopted within an international organization without prejudice to any 
relevant rules of the organization. 



Obligations imposed by international law independently 
of a treaty 

The fact that a treaty is not considered to be in force in respect of a State by virtue 
of the application of the present Convention shall not in any way impair the duty of that 
State to fulfil any obligation embodied in the treaty to which it is subject under 
international law independently of the treaty. 

Article 6 

Cases of succession of States covered 
by the present Convention 

The present Convention applies only to the effects of a succession of States occurring 
in conformity with international law and, in particular, the principles of international 
law embodied in the Charter of the United Nations. 

Article 7 

Temporal application of the present Convention 

1. Without prejudice to the application of any of the rules set forth in the present 
Convention to which the effects of a succession of States would be subject under 
international law independently of the Convention, the Convention applies only in respect 
of a succession of States which has occurred after the entry into force of the Convention 
except as may be otherwise agreed. 

2. A successor State may, at the time of expressing its consent to be bound by the present 
convention or at any time thereafter, make a declaration that it will apply the provisions 
of the Convention in respect of its own succession of States which has occurred before 
the entry into force of the Convention in relation to any other contracting State or 
State Party to the Convention which makes a declaration accepting the declaration of the 
successor State. Upon the entry into force of the Convention as between the States 
making the declarations or upon the making of the declaration of acceptance, whichever 
occurs later, the provisions of the Convention shall apply to the effects of the succession 
of States as from the date of that succession of States. 



3. A successor State may at the time of signing or of expressing its consent to be bound 
by the present Convention make a declaration that it will apply the provisions of the 
Convention provisionally in respect of its own succession of States which has occurred 
before the entry into force of the Convention in relation to any other signatory or 
contracting State which makes a declaration accepting the declaration of the successor 
State; upon the making of the declaration of acceptance, those provisions shall apply 
provisionally to the effects of the succession of States as between those two States as 
from the date of that succession of States. 

4. Any declaration made in accordance with paragraph 2 or 3 shall be contained in a 
written notification communicated to the depositary, who shall inform the Parties and the 
States entitled to become Parties to the present Convention of the communication to him of 
that notification and of its terms. 

Article 8 

Agreements for the devolution of treaty obligations or rights 
from a predecessor State to a successor State 

1. The obligations or rights of a predecessor State under treaties in force in respect of 
a territory at the date of a succession of States do not become the obligations or rights 
of the successor State towards other States parties to those treaties by reason only of 
the fact that the predecessor State and the successor State have concluded an agreement 
providing that such obligations or rights shall devolve upon the successor State. 

2. Notwithstanding the conclusion of such an agreement, the effects of a succession of 
States on treaties which, at the date of that succession of States, were in force in 
respect of the territory in question are governed by the present Convention. 



Unilateral declaration by a successor State 
regarding treaties of the predecessor State 

1. Obligations or rights under treaties in force in respect of a territory at the date of 
a succession of States do not become the obligations or rights of the successor State 
or of other States parties to those treaties by reason only of the fact that the successor 
State has made a unilateral declaration providing for the continuance in force of the 
treaties in respect of its territory. 

2. In such a case, the effects of the succession of States on treaties which, at the date 
of that succession of States, were in force in respect of the territory in question are 
governed by the present Convention. 

Article 10 

Treaties providing for the participation of a successor State 

1. When a treaty provides that, on the occurrence of a succession of States, a successor 
State shall have the option to consider itself a party to the treaty, it may notify its 
succession in respect of the treaty in conformity with the provisions of the treaty or, 
failing any such provisions, in conformity with the provisions of the present Convention. 

2. If a treaty provides that, on the occurrence of a succession of States, a successor 
State shall be considered as a party to the treaty, that provision takes effect as such 
only if the successor State expressly accepts in writing to be so considered. 

3. In cases falling under paragraph 1 or 2, a successor State which establishes its 
consent to be a party to the treaty is considered as a party from the tjate of the 
succession of States unless the treaty otherwise provides or it is otherwise agreed. 



Article 11 

Boundary régimes 

A succession of States does not as such affect: 

(a) a boundary established by a treaty; or 

(b) obligations and rights established by a treaty and relating to the régime of a 
boundary. 

Article 12 

Other territorial régimes 

1. A succession of States does not as such affect: 

(a) obligations relating to the use of any territory, or to restrictions upon its 
use, established by a treaty for the benefit of any territory of a foreign State and 
considered as attaching to the territories in question; 

(b) rights established by a treaty for the benefit of any territory and relating to 
the use, or to restrictions upon the use, of any territory of a foreign State and 
considered as attaching to the territories in question. 

2. A succession of States does not as such affect: 

(a) obligations relating to the use of any territory, or to restrictions upon its 
use, established by a treaty for the benefit of a group of States or of all States and 
considered as attaching to that territory; 

(b) rights established by a treaty for the benefit of a group of States or of all 
States and relating to the use of any territory, or to restrictions upon its use, and 
considered as attaching to that territory. 

3. The provisions of the present article do not apply to treaty obligations of 
the predecessor State providing for the establishment of foreign military bases 
on the territory to which the succession of States relates. 



The present Convention and permanent sovereignty 
over natural wealth and resources 

Nothing in the present Convention shall affect the principles of international 
law affirming the permanent sovereignty of every people and every State over its 
natural wealth and resources. 

Article 14 

Questions relating to the validity of a treaty 

Nothing in the present Convention shall be considered as prejudging in any respect any 
question relating to the validity of a treaty. 



SUCCESSION IN RESPECT OF PART OF TERRITORY 

Article 15 

Succession in respect of part of territory 

When part of the territory of a State, or when any territory for the international 
relations of which a State is responsible, not being part of the territory of that State, 
becomes part of the territory of another State: 

(a) treaties of the predecessor State cease to be in force in respect of the territory 
to which the succession of States relates from the date of the succession of States; and 

(b) treaties of the successor State are in force in respect of the territory to which 
the succession of States relates from the date of the succession of States, unless it 
appears from the treaty or is otherwise established that the application of the treaty to 
that territory would be Incompatible with the object and purpose of the treaty or would 
radically change the conditions for its operation. 



NEWLY INDEPENDENT STATES 

SECTION 1. GENERAL RULE 

Article 16 

Position in respect of the treaties of the predecessor State 

A newly Independent State is not bound to maintain in force, or to become a party to, 
any treaty by reason only of the fact that at the date of the succession of States the 
treaty was in force in respect of the territory to which the succession of States relates. 

SECTION 2. MULTILATERAL TREATIES 

Article 17 

Participation in treaties in force at the date of the 
succession of States 

1. Subject to paragraphs 2 and 3, a newly independent State may, by a notification of 
succession, establish its status as a party to any multilateral treaty which at the date 
of the succession of States was in force in respect of the territory to which the succession 
of States relates. 

2. Paragraph 1 does not apply if it appears from the treaty or is otherwise established 
that the application of the treaty in respect of the newly Independent State would be 
incompatible with the object and purpose of the treaty or would radically change the 
conditions for its operation. 

3. When, under the terms of the treaty or by reason of the limited number of the 
negotiating States and the object and purpose of the treaty, the participation of any 
other State in the treaty must be considered as requiring the consent of all the parties, 
the newly independent State may establish its status as a party to the treaty only with 
such consent. 



Participation in treaties not in force at the date of 
the succession of States 

1. Subject to paragraphs 3 and 4, a newly independent State may, by a notification of 
succession, establish its status as a contracting State to a multilateral treaty which is 
not in force if at the date of the succession of States the predecessor State was a 
contracting State in respect of the territory to which that succession of States relates. 

2. Subject to paragraphs 3 and 4, a newly independent State may, by a notification of 
succession, establish its status as a party to a multilateral treaty which enters into 
force after the date of the succession of States if at the date of the succession of 
States the predecessor State was a contracting State in respect of the territory to which 
that succession of States relates. 

3. Paragraphs 1 and 2 do not apply if it appears from the treaty or is otherwise 
established that the application of the treaty in respect of the newly independent State 
would be incompatible with the object and purpose of the treaty or would radically change 
the conditions for its operation. 

4. When, under the terms of the treaty or by reason of the limited number of the 
negotiating States and the object and purpose of the treaty, the participation of any 
other State in the treaty must be considered as requiring the consent of all the parties 
or of all the contracting States, the newly independent State may establish its status as 
a party or as a contracting State to the treaty only with such consent. 

5. When a treaty provides that a specified number of contracting States shall be 
necessary for its entry into force, a newly independent State which establishes its 
status as a contracting State to the treaty under paragraph 1 shall be counted as a 
contracting State for the purpose of that provision unless a different intention appears 
from the treaty or is otherwise established. 



Participation in treaties signed by the predecessor State 
subject to ratification, acceptance or approval 

1. Subject to paragraphs 3 and 4, if before the date of the succession of States the 
predecessor State signed a multilateral treaty subject to ratification, acceptance or 
approval and by the signature intended that the treaty should extend to the territory to 
which the succession of States relates, the newly independent State may ratify, accept or 
approve the treaty as if it had signed that treaty and may thereby become a party or a 
contracting State to it. 

2. For the purpose of paragraph 1, unless a different intention appears from the treaty or 
is otherwise established, the signature by the predecessor State of a treaty is considered 
to express the intention that the treaty should extend to the entire territory for the 
international relations of which the predecessor State was responsible. 

3. Parsigraph 1 does not apply if it appears from the treaty or is otherwise established 
that the application of the treaty in respect of the newly independent State would be 
incompatible with the object and purpose of the treaty or would radically change the 
conditions for its operation. 

When, under the terms of the treaty or by reason of the limited number of the 
negotiating States and the object and purpose of the treaty, the participation of any 
other State in the treaty must be considered as requiring the consent of all the parties 
or of all the contracting States, the newly independent State may become a party or a 
contracting State to the treaty only with such consent. 

Article 20 

Reservations 

1. When a newly independent State establishes its status as a party or as a contracting 
State to a multilateral treaty by a notification of succession under article 17 or 18, it 
shall be considered as maintaining any reservation to that treaty which was applicable at 
the date of the succession of States in respect of the territory to which the succession 
of States relates unless, when making the notification of succession, it expresses a 
contrary intention or formulates a reservation which relates to the same subject-matter 
as that reservation. 



When making a notification of succession establishing its status as a party or as a 
contracting State to a multilateral treaty under article 17 or 18, a newly independent 
State may formulate a reservation unless the reservation is one the formulation of which 
would be excluded by the provisions of sub paragraph (a), (b) or (c) of article 19 of the 
Vienna Convention on the Law of Treaties. 

3. When a newly Independent State formulates a reservation in conformity with paragraph 2, 
the rules set out in articles 20 to 23 of the Vienna Convention on the Law of Treaties 
apply in respect of that reservation. 

Article 21 

Consent to be bound by part of a treaty and choice 
between differing provisions 

1. When making a notification of succession under article 17 or 18 establishing its status 
as a party or contracting State to a multilateral treaty, a newly independent State may, 
if the treaty so permits, express its consent to be bound by part of the treaty or make a 
choice between differing provisions under the conditions laid down in the treaty for 
expressing such consent or making such choice. 

2. A newly independent State may also exercise, under the same conditions as the other 
parties or contracting States, any right provided or in the treaty to withdraw or modify 
any consent expressed or choice made by itself or by the predecessor State in respect of 
the territory to which the succession of States relates. 

3. If the newly independent State does not in conformity with paragraph 1 express its 
consent or make a choice, or in conformity with paragraph 2 withdraw or modify the 
consent or choice of the predecessor State, it shall be considered as maintaining: 

(a) the consent of the predecessor State, in conformity with the treaty, to be bound, 
in respect of the territory to which the succession of States relates, by part of that 
treaty; or 

(b) the choice of the predecessor State, in conformity with the treaty, between 
differing provisions in the application of the treaty in respect of the territory to 
which the succession of States relates. 



Article 22 

Notification of succession 

1. A notification of succession In respect of a multilateral treaty under article 17 or 18 
shall be made in writing. 

2. If the notification of succession Is not signed by the Head of State, Head of Government 
or Minister for Foreign Affairs, the representative of the State communicating it may be 
called upon to produce full powers. 

3. Unless the treaty otherwise provides, the notification of succession shall: 

(a) be transmitted by the newly independent State to the depositary, or, if there is 
no depositary, to the parties or the contracting States; 

(b) be considered to be made by the newly independent State on the date on which it 
is received by the depositary or, if there is no depositary, on the date on which 
it is received by all the parties or, as the case may be, by all the contracting States. 

4. Paragraph 3 does not affect any duty that the depositary may have, in accordance with 
the treaty or otherwise, to inform the parties or the contracting States of the notification 
of succession or any communication made in connection therewith by the newly independent 
State. 

5. Subject to the provisions of the treaty, the notification of succession or the 
communication made in connection therewith shall be considered as received by the State 
for which it is intended only when the latter State has been informed by the depositary. 

Article 23 

Effects of a notification of succession 

1. Unless the treaty otherwise provides or it is otherwise agreed, a newly Independent 
State which makes a notification of succession under article 17 or article 18, paragraph 2, 
shall be considered a party to the treaty fr<Mi the date of the succession of States or 
from the date of entry into force of the treaty, whichever is the later date. 



2. Nevertheless, the operation of the treaty shall be considered as suspended as between 
the newly independent State and the other parties to the treaty until the date of making 
of the notification of succession except in so far as that treaty may be applied provisionally 
in accordance with article 27 or as may be otherwise agreed. 

3. Unless the treaty otherwise provides or it is otherwise agreed, a newly independent 
State which makes a notification of succession under article 18, paragraph 1, shall be 
considered a contracting State to the treaty from the date on which the notification of 
succession is made. 

SECTION 3. BILATERAL TREATIES 

Article 24 

Conditions under which a treaty is considered as being in 
force in the case of a succession of States 

1. A bilateral treaty which at the date of a succession of States was in force in respect 
of the territory to which the succession of States relates is considered as being in 
force between a newly independent State and the other State party when: 

(a) they expressly so agree; or 

(b) by reason of their conduct they are to be considered as having so agreed. 

2. A treaty considered as being in force under paragraph 1 applies in the relations 
between the newly independent State and the other State party from the date of the 
succession of States, unless a different intention appears from their agreement or is 
otherwise established. 

Article 25 

The position as between the predecessor State 
and the newly independent State 

A treaty which under article 24 is considered as being in force between a newly 
independent State and the other State party is not by reason only of that fact to be 
considered as being in force also in the relations between the predecessor State and the 
newly independent State. 



Termination, suspension of operation or amendment of the treaty 
as between the predecessor State and the other State party 

1. When under article 2M a treaty is considered as being in force between a newly independent 
State and the other State party, the treaty: 

(a) does not cease to be in force between them by reason only of the fact that it has 
subsequently been terminated as between the predecessor State and the other State party; 

(b) is not suspended in operation as between them by reason only of the fact that it 
has subsequently been suspended in operation as between the predecessor State and the 
other State party; 

(c) is not amended as between them by reason only of the fact that it has subsequently 
been amended as between the predecessor State and the other State party. 

2. The fact that a treaty has been terminated or, as the case may be, suspended in 
operation as between the predecessor State and the other State party after the date of 
the succession of States does not prevent the treaty from being considered to be in force 
or, as the case may be, in operation as between the newly independent State and the other 
State party if it is established in accordance with article 24 that they so agreed. 

3. The fact that a treaty has been amended as between the predecessor State and the other 
State party after the date of the succession of States does not prevent the unamended 
treaty from being considered to be in force under article 2U as between the newly independent 
State and the other State party, unless it is established that they intended the treaty 
as amended to apply between them. 



SECTION PROVISIONAL APPLICATION 

Article 27 

Multilateral treaties 

1. If, at the date of the succession of States, a multilateral treaty was in force in 
respect of the territory to which the succession of States relates and the newly independent 
State gives notii ¿ of its intention that the treaty should be applied provisionally in 
respect of its territory, that treaty shall apply provisionally between the newly 
independent State and any party which expressly so agrees or by reason of its conduct is 
to be considered as having so agreed. 

2. Nevertheless, in the case of a treaty which falls within the category mentioned in 
article "Mt paragraph 3, the consent of all the parties to such provisional application 
is required, 

3. If, at the date of the succession of States, a multilateral treaty not yet in force 
was beiîîg applied provisionally in respect of the territory to which the succession of 
States relates and the newly independent State gives notice of its intention that the 
treaty should continue to be applied provisonally in respect of its territory, that 
treaty shall apply provisionally between the newly independent State and any contracting 
State which expressly so agrees or by reason of its conduct Is to be considered as having 
so agreed, 

4. Nevertheless, in the case of a treaty which falls within the category mentioned in 
article 17, paragraph 3, the consent of all the contracting States to such continued 
provisonal application is required. 

5. Paragraphs 1 to 4 do not apply if it appears from the treaty or is otherwise 
established that the application of the treaty in respect of the newly independent State 
would be iocorapatible with the object and purpose of the treaty or would radically change 
the conditions for its operation. 



Article 28 

Bilateral treaties 

A bilateral treaty which at the date of a succession of States ifas in force or was 
being provisionally applied in respect of the territory to which the succession of States 
relates is considered as applying provisionally between the newly independent State and 
the other State concerned when: 

(a) they expressly so agree; or 

(b) by reason of their conduct they are to be considered as having so agreed. 

Article 29 

Termination of provisional application 

1. Unless the treaty otherwise provides or it is otherwise agreed, the provisional 
application of a multilateral treaty under article 27 may be terminated: 

(a) by reasonable notice of termination given by the newly independent State or the 
party or contracting State provisionally applying the treaty and the expiration of the 
notice; or 

(b) in the case of a treaty which falls within the category mentioned in article 17, 
paragraph 3, by reasonable notice of termination given by the newly independent State or 
all of the parties or, as the case may be, all of the contracting States and the expiration 
of the notice. 

2. Unless the treaty otherwise provides or it is otherwise agreed, the provisional 
application of a bilateral treaty under article 28 may be terminated by reasonable notice 
of termination given by the newly independent State or the other State concerned and the 
expiration of the notice. 

3. Unless the treaty provides for a shorter period for its termination or it is otherwise 
agreed, reasonable notice of termination shall be twelve months* notice from the date on 
which it is received by the other State or States provisionally applying the treaty. 



4. Unless the treaty otherwise provides or it is otherwise agreed, the provisional 
application of a multilateral treaty under article 27 shall be terminated if the newly 
independent State gives notice of its intention not to become a party to the treaty. 

SECTION 5, NEWLY INDEPENDENT STATES FORMED FROM TWO OR MORE TERRITORIES 

Article 30 

Newly independent States formed from two or more territories 

1. Articles 16 to 29 apply in the case of a newly independent State formed from two or 
more territories. 

2. When a newly independent State formed from two or more territories is considered as or 
becomes a party to a treaty by virtue of article 17, 18 or 24 and at the date of the 
succession of States the treaty was in force, or consent to be bound had been given, in 
respect of one or more, but not all, of those territories, the treaty shall apply in 
respect of the entire territory of that State unless: 

(a) it appears from the treaty or is otherwise established that the application of the 
treaty in respect of the entire territory would be incompatible with the object and 
purpose of the treaty or would radically change the conditions for its operation; 

(b) in the case of a multilateral treaty not falling under article 17, paragraph 3, or 
under article 18, paragraph 4, the notification of succession is restricted to the 
territory in respect of which the treaty was in force at the date of the succession of 
States, or in respect of irtiich consent to be bound by the treaty had been given prior to 
that date; 

(c) in the case of a multilateral treaty falling under article 17, paragraph 3, or 
under article 18, paragraph 4, the newly independent State and the other States parties 
or, as the case may be, the other contracting States otherwise agree; or 

(d) in the case of a bilateral treaty, the newly independent State and the other State 
concerned otherwise agree. 



3. When a newly Independent State formed from two or more territories becomes a party to 
a multilateral treaty under article 19 and by the signature or signatures of the predecessor 
State or States it had been intended that the treaty should extend to one or more, but 
not all, of those territories, the treaty shall apply in respect of the entire territory 
of the newly independent State unless: 

(a) it appears from the treaty or is otherwise established that the application of the 
treaty in respect of the entire territory would be incompatible with the object and 
purpose of the treaty or would radically change the conditions for its operation; 

(b) in the case of a multilateral treaty not falling under article 19, paragraph 4, 
the ratification, acceptance or approval of the treaty is restricted to the territory or 
territories to which it was intended that the treaty should extend; or 

(c) in the case of a mulitlateral treaty falling under article 19, paragraph 4, the 
newly independent State and the other States parties or, as the case may be, the other 
contracting States otherwise agree. 



UNITING AND SEPARATION OF STATES 

Article 31 

Effects of a uniting of States in respect of treaties In force 
at the date of the succession of States 

1. When two or more States unite and so form one successor State, any treaty in force at 
the date of the succession of States in respect of any of them continues in force in 
respect of the successor State unless: 

(a) the successor State and the other State party or States parties otherwise agree; or 

(b) it appears from the treaty or is otherwise established that the application of 
the treaty in respect of the successor State would be incompatible with the object and 
purpose of the treaty or would radically change the conditions for its operation. 

2. Any treaty continuing in force in conformity with paragraph 1 shall apply only in 
respect of the part of the territory of the successor State in respect of which the 
treaty was in force at the date of the succession of States unless: 

(a) in the case of a multilateral treaty not falling within the category mentioned in 
article 17) paragraph 3, the successor State makes a notification that the treaty shall 
apply in respect of its entire territory; 

(b) in the case of a multilateral treaty falling within the category mentioned in 
article 17, paragraph 3, the successor State and the other States parties otherwise 
agree; or 

(c) in the case of a bilateral treaty, the successor State and the other State party 
otherwise agree. 

3. Paragraph 2(a) does not apply if it appears from the treaty or is otherwise established 
that the application of the treaty in respect of the entire territory of the successor 
State would be incompatible with the object and purpose of the treaty or would radically 
change the conditions for its operation. 



Effects of a uniting of States in respect of treaties 
not in force at the date of the succession of States 

1. Subject to paragraphs 3 and 4, a successor State falling under article 31 may, by making 
a notification, establish its status as a contracting State to a multilateral treaty 
which is not in force if, at the date of the succession of States, any of the predecessor 
States was a contracting State to the treaty. 

2. Subject to paragraphs 3 and 4, a successor State falling under article 31 may, by 
making a notification, establish its status as a party to a multilateral treaty which 
enters into force after the date of the succession of States if, at that date, any of the 
predecessor States was a contracting State to the treaty. 

3. Paragraphs 1 and 2 do not apply if it appears from the treaty or is otherwise established 
that the application of the treaty in respect of the successor State would be incompatible 
with the object and purpose of the treaty or would radically change the conditions for 
its operation. 

4. If the treaty is one falling within the category mentioned in article 17, paragraph 3, 
the successor State may establish its status as a party or as a contracting State to the 
treaty only with the consent of all the parties or of all the contracting States. 

5. Any treaty to which the successor State becomes a contracting State or a party in 
conformity with paragraph 1 or 2 shall apply only in respect of the part of the territory 
of the successor State in respect of which consent to be bound by the treaty had been 
given prior to the date of the succession of States unless: 

(a) in the case of a multilateral treaty not falling within the category mentioned in 
article 17, paragraph 3, the successor State indicates in its notification made under 
paragraph 1 or 2 that the treaty shall apply in respect of its entire territory; or 

(b) in the case of a multilateral treaty falling within the category mentioned in 
article 17, paragraph 3, the successor State and all the parties or, as the case may be, 
all the contracting States otherwise agree. 



6. Paragraph 5(a) does not apply if it appears from the treaty or Is otherwise established 
that the application of the treaty in respect of the entire territory of the successor 
State would be incompatible with the object and purpose of the treaty or would radically 
change the conditions for its operation. 

Article 33 

Effects of a uniting of States in respect of treaties signed by a 
predecessor State subject to ratification, acceptance or approval 

1. Subject to paragraphs 2 and 3t if before the date of the succession of States one of 
the predecessor States had signed a multilateral treaty subject to ratification, acceptance 
or approval, a successor State falling under article 31 may ratify, accept or approve the 
treaty as if it had signed that treaty and may thereby become a party or a contracting 
State to it. 

2. Paragraph 1 does not apply if it appears from the treaty or is otherwise established 
that the application of the treaty in respect of the successor State would be incompatible 
with the object and purpose of the treaty or would radically change the conditions for 
its operation. 

3. If the treaty is one falling within the category mentioned in article 17, paragraph 3» 
the successor State may become a party or a contracting State to the treaty only with the 
consent of all the parties or of all the contracting States. 

4. Any treaty to which the successor State becomes a party or a contracting State In 
conformity with paragraph 1 shall apply only in respect of the part of the territory of 
the successor State in respect of which the treaty was signed by one of the predecessor 
States unless: 

(a) in the case of a multilateral treaty not falling within the category mentioned in 
article 17• paragraph 3f the successor State when ratifying, accepting or approving the 
treaty gives notice that the treaty shall apply in respect of its entire territory; 
or 



(b) in the case of a multilateral treaty falling within the categorir mentioiied in 
article 17, paragraph 3, the successor State and all the parties or, as the case шау be, 
all the contracting States otherwise agree. 

5. Paragraph 4(a) does not apply if it appears from the treaty or is otherwise established 
that the application of the treaty In respect of the entire territory of the successor 
State would be incomjpatible with the object and purpose of the treaty or >jowld radically 
change the conditions for its operation. 

Article 34 

Succession of States in oases of separation of parts of a State 

1. When a part or parts of the territory of a State separate to form one or more States, 
whether or not the predecessor State continues to exist: 

(a) any treaty in force at the date of the succession of States in respect of the 
entire territory of the predecessor State continues in force in respect of each successor 
State so formed; 

(b) any treaty in force at the date of the succession of States in respect only of 
that part of the territory of the predecessor State which has become a successor State 
continues in force in respect of that successor State alone. 

2. Paragraph 1 does not apply if: 

(a) the States concerned otherwise agree; or 

(b) it appears from the treaty or is otherwise established that the application of 
the treaty in respect of the successor State would be incompatible with the object and 
purpose of the treaty or would radically change the conditions for its 



Position if a State continues after separation of part of its territory 

When, after separation of any part of the territory of,a State, the predecessor State 
continues to exist, any treaty which at the date of the succession of States was in force 
in respect of the predecessor State continues in force in respect of its remaining 
territory unless: 

(a) the States concerned otherwise agree; 

Cb) it is established that the treaty related only to the territory which has 
separated from the predecessor State; or 

(c) it appears from the treaty or is otherwise established that the application of 
the treaty in respect of the predecessor State would be incompatible with the object and 
purpose of the treaty or would radically change the conditions for its operation. 

Article 36 

Participation in treaties not in force at the date 
of the succession of States in cases of separation of parts of a State 

1. Subject to paragraphs 3 and 4, a successor State falling under article 3̂ *1 paragraph 1, 
may, by making a notification, establish its status as a contracting State to a multilateral 
treaty which is not in force if, at the date of the succession of States, the predecessor 
State was a contracting State to the treaty in respect of the territory to which the 
succession of States relates. 

2. Subject to paragraphs 3 and 4, a successor State falling under article 3̂ » paragraph 1, 
may, by making a notification, establish its status as a party to a multilateral treaty 
which enters into force after the date of the succession of States if at that date the 
predecessor State was a contracting State to the treaty in respect of the territory to 
which the succession of States relates. 



3. Paragraphs 1 and 2 do not apply if it appears from the treaty or is otherwise established 
that the application of the treaty in respect of the successor State would be incompatible 
with the object and purpose of the treaty or would radically change the conditions for 
its operation. 

4. If the treaty is one falling within the category mentioned in article 17, paragraph 3, 
the successor State may establish its status as a party or as a contracting State to the 
treaty only with the consent of all the parties or of all the contracting Statesw 

Article 37 

Participation in cases of separation of parts of a State in treaties signed 
by the predecessor State subject to ratification, acceptance or approval 

1. Subject to paragraphs 2 and 3, if before the date of the succession of States the 
predecessor State bad signed a multilateral treaty subject to ratification, acceptance or 
approval and the treaty, if it had been in force at that date, would have applied in 
respect of the territory to which the succession of States relates, a successor State 
falling under article 3^, paragraph 1, may ratify, accept or approve the treaty as if it 
had signed that treaty and may thereby become a party or a contracting State to it. 

2. Paragraph 1 does not apply if it appears from the treaty or is otherwise established 
that the application of the treaty in respect of the successor State would be incompatible 
with the object and purpose of the treaty or would radically change the conditions for 
its operation, 

3. If the treaty is one falling within the category mentioned in article 17, paragraph 3, 
the successor State may become a party or a contracting State to the treaty only with the 
consent of all the parties or of all the contracting States. 



Article 38 

Notifications 

1. Any notification under articles 31» 32 or 36 shall be made In writing. 

2. If the notification is not signed by the Head of State, Head of Government or Minister 
for Foreign Affairs, the representative of the State communicating it may be called upon 
to produce full powers. 

3. Unless the treaty otherwise provides, the notification shall: 

(a) be transmitted by the successor State to the depositary, or, if there is no 
depositary, to the parties or the contracting States; 

(b) be considered to be made by the successor State on the date on which it is 
received by the depositary or, if there is no depositary, on the date on which it is 
received by all the parties or, as the case may be, by all the contracting States. 

4. Paragraph 3 does not affect any duty that the depositary may have, in accordance with 
the treaty or otherwise, to Inform the parties or the contracting States of the notification 
or any communication made in connection therewith by the successor State. 

5. Subject to the provisions of the treaty, such notification or communication shall be 
considered as received by the State for which it is Intended only when the latter 
State has been informed by the depositary. 



MISCELLANEOUS PROVISIONS 

Article 39 

Cases of State reeponsibllity and outbreak of hostilities 

The provisions of the present Convention shall not prejudge any question that may 
arise In regard to the effects of a succession of States In respect of a treaty from the 
International responsibility of a State or from the outbreak of hostilities between 
States. 

Article 40 

Cases of military occupation 

The provisions of the present Convention shall not prejudge any question that may 
arise in regard to a treaty from the military occupation of a territory. 



SETTLEMENT OF DISPUTES 

Article 41 

Consultation and negotiation 

If a dispute regarding the interpretation or application of the present Convention 
arises between two or more Parties to the Convention, they shall, upon the request of any 
of them, seek to resolve it by a process of consultation and negotiation. 

Article 42 

Concilitation 

If the dispute is not resolved within six months of the date on which the request 
referred to in article 41 has been made, any party to the dispute may submit it to the 
conciliation procedure specified in the Annex to the present Convention by submitting 
a request to that effect to the Secretary-General of the United Nations and informing 
the other party or parties to the dispute of the request. 

Article 43 

Judicial settlement and arbitration 

Any State at the time of signature or ratification of the present Convention or 
accession thereto or at any time thereafter, may, by notification to the depositary, 
declare that, where a dispute has not been resolved by the application of the procedures 
referred to in articles 41 and 42, that dispute may be submitted for a decision to the 
International Court of Justice by a written application of any party to the dispute, or 
in the alternative to arbitration, provided that the other party to the dispute has made 
a like declaration. 



Article 44 

Settlement by common consent 

Notwithstanding articles 41, 42 and 43, if a dispute regarding the interpretation 
or application of the present Convention arises between two or more Parties to the 
Convention, they may by common consent agree to submit it to the International Court of 
Justice, or to arbitration, or to any other appropriate procedure for the settlement of 
disputes. 

Article 45 

Other provisions in force for the settlement of disputes 

Nothing in articles 4l to 44 shall affect the rights or obligations of the Parties 
to the present Convention under any provisions in force binding them with regard to the 
settlement of disputes. 



FINAL PROVISIONS 

Article 46 

Signature 

The present Convention shall be open for signature by all States until 28 February 1979 
at the Federal Ministry for Foreign Affairs of the Republic of Austria, and subsequently, 
iintil 31 August 1979, at United Nations Headquarters in New York. 

Article M7 

Ratification 

The present Convention is subject to ratification. The instruments of ratification 
shall be deposited with the Secretary-General of the United Nations. 

Article 48 

Accession 

The present Convention shall remain open for accession by any State. The instruments 
of accession shall be deposited with the Secretary-General of the United Nations. 



Article 49 

Entry into force 

1. The present Convention shall enter into force on the thirtieth day following the date 
of deposit of the fifteenth instrument of ratification or accession. 

2. For each State ratifying or acceding to the Convention after the deposit of the fifteenth 
instrument of ratification or accession, the Convention shall enter into force on the 
thirtieth day after deposit by such State of its instrument of ratification or accession. 

Article 50 

Authentic texts 

The original of the present Convention, of which the Arabic, Chinese, English, French, 
Russian and Spanish texts are equally authentic, shall be deposited with the 
Secretary-General of the United Nations. 

IN WITNESS WHEREOF the undersigned Plenipotentiaries, being duly authorized thereto by 
their respective Governments, have signed the present Convention. 

DONE at Vienna, this twenty-third day of August, one thousand nine hundred and 
seventy-eight. 



1. A list of conciliators consisting of qualified jurists shall be drawn up and maintained 
by the Secretary-General of the United Nations. To this end, every State which is a v 
Member of the United Nations or a Party to the present Convention shall be invited to 
nominate two conciliators, and the names of the persons so nominated shall constitute the 
list. The term of a conciliator, including that of any conciliator nominated to fill a 
casual vacancy, shall be five years and may be renewed. A conciliator whose term, expires 
shall continue to fulfil any function for which he shall have been chosen under the 
following paragraph. 

2. Uhen a request has been made to the Secretary--General under article 42, the 
Secretary-General shall bring the dispute before a conciliation commission constituted as 
follows: 

The State or States constituting one of the parties to the dispute shall appoint: 

(a) one conciliator of the nationality of that State or of one of those States, who 
may or may not be chosen from the list referred to in paragraph 1 ; and 

(b) one conciliator not of the nationality of that State or of any of those States, 
who shall be chosen from the list. 

The State or States constituting the other party to the dispute shall appoint two 
conciliators in the same way. The four conciliators chosen by the parties shall be 
appointed within sixty days following the date on which the Secretary-General receives 
the request. 

The four conciliators shall, within sixty days following the date of the appointment 
of the last of them, appoint a fifth conciliator chosen from the list, who shall be 
chairman. 

If the appointment of the chairman or of any of the other conciliators has not been 
made within the period prescribed above for such appointment, it shall be made by the 
Secretary-General within sixty days following the expiry of that period. The appointment 



of the chairman may be made by the Secretary-General either from the list or from the 
membership of the International Law Commission. Any of the periods within which 
appointments must be made may be extended by agreement between the parties to the dispute. 

Any vacancy shall be filled In the manner prescribed for the Initial appointment. 

3. The Conciliation Commission shall decide its own procedure. The Commission, with the 
consent of the parties to the dispute, may Invite any Party to the present Convention to 
submit to it its views orally or In writing. Decisions and recommendations of the 
Commission shall be made by a majority vote of the five members. 

4. The Commission may draw the attention of the parties to the dispute to any шеазогез 
which might facilitate an amicable settlement. 

5. The Commission shall hear the parties, examine the claims and objections, 
proposals to the parties with a view to reaching an amicable settlement of the dispute. 

6. The Commission shall report within twelve months of its constitution. Its report shall 
be deposited with the Secretary-General and transmitted to the parties to the dispute. 
The report of the Commission, including any conclusions stated therein regarding the 
facts or questions of law, shall not be binding upon the parties and it shall have no 
other character than that of recommendations submitted for the consideration of the 
parties in order to facilitate an amicable settlement of the dispute. 

7. The Secretary-General shall provide the Commission with such assistance and facilities 
as it may require. The expenses of the Coimnlsslon shall be borne by the United Mations. 



CONVENTION DE VIENNE SUR LA SUCCESSION D»ETATS 
EN MATIERE DE TRAITES 

Les Etats Parties à la présente Convention, 

Considérant que le processus de décolonisation a entraîné une transformation 
profonde de la communauté internationale, 

Considérant également que d'autres facteurs pourraient conduire à l'avenir à des 
cas de succession d'Etats, 

Convaincus, dans ces conditions, de la nécessité de codifier et de développer 
progressivement les règles relatives à la succession d'Etats en matière de traités 
en tant que moyen de garantir une plus grande sécurité juridique dans les relations 
internationales, 

Constatant que les principes du libre consentement, de la bonne foi et pacta sunt 
servanda sont universellement reconnus. 

Soulignant que le respect constant des traités multilatéraux généraux qui portent 
sur la codification et le développement progressif du droit international et de ceux 
dont l'objet et le but intéressent la communauté internationale dans son ensemble est 
d'une importance particulière pour le renforcement de la paix et de la coopération 
internationale, 

Conscients des principes de droit international incorporés dans la Charte des 
Nations Unies, tels que les principes concernant l'égalité des droits des peuples et 
leur droit à disposer d'eux-mêmes, l'égalité souveraine et l'indépendance de tous les 
Etats, la non-ingérence dans les affaires intérieures des Etats, l'interdiction de la 
menace ou de l'emploi de la force et le respect universel et effectif des droits de 
l'homme et des libertés fondamentales pour tous. 

Rappelant que le respect de l'intégrité territoriale et de l'indépendance politique 
de tout Etat est exigé par la Charte des Nations Unies, 

Ayant présentes à l'esprit les dispositions de la Convention de Vienne sur le droit 
des traités de 1969, 



Ayant également présent à 1*esprit l'article 73 de ladite Convention, 

Affirmant que les questions du droit des traités autres que celles auxquelles peut 
donner lieu une succession d»Etats sont régies par les règles pertinentes du droit 
international, y compris par celles des règles du droit international coutumier qui 
sont incorporées dans la Convention de Vienne sur le droit des traités de 1969, 

Affirmant que les règles du droit international coutumier continueront à régir les 

questions non réglées dans les dispositions de la présente Convention, 

Sont convenus de ce qui suit : 



PARTIE I 

DISPOSITIONS GENERALES 

Article premier 

Portée de la présente Convention 

La présente Convention s*applique aux effets de la succession d•Etats en matière 
de traités entre Etats. 

Article 2 

Expressions employées 

1. Aux fins de la présente Convention : 

a) l'expression "traité" s*entend d*un accord international conclu par écrit entre 
Etats et régi par le droit international, qu*il soit consigné dans un instrument unique 
ou dans deux ou plusieurs instruments connexes, et quelle que soit sa dénomination 
particulière; 

b) l'expression "succession d*Etats" s'entend de la substitution d'un Etat à un 
autre dans la responsabilité des relations internationales d'un territoire; 

c) l'expression "Etat prédécesseur" s'entend de l'Etat auquel un autre Etat s'est 
substitué à l'occasion d'une succession d'Etats; 

d) l'expression "Etat successeur" s'entend de l'Etat qui s'est substitué à un 
autre Etat à l'occasion d'une succession d'Etats; 

e) l'expression "date de la succession d'Etats" s'entend de la date à laquelle 
l'Etat successeur s'est substitué à l'Etat prédécesseur dans la responsabilité des 
relations internationales du territoire auquel se rapporte la succession d'Etats; 

f) l'expression "Etat nouvellement indépendant" s'entend d'un Etat successeur dont 
le territoire, immédiatement avant la date de la succession d'Etats, était un territoire 
dépendant dont l'Etat prédécesseur avait la responsabilité des relations internationales; 



g) 1*expression "notification de succession" s*entend, par rapport à un traité 
multilatéral, d'une notification, quel que soit son libellé ou sa désignation, faite par 
un Etat successeur, exprimant le consentement de cet Etat à être considéré comme 
étant lié par le traité; 

h) l'expression "pleins pouvoirs" s'entend, par rapport à une notification de 
succession ou à toute autre notification faite en vertu de la présente Convention, d'un 
document émanant de l'autorité compétente d'un Etat et désignant une ou plusieurs 
personnes pour représenter l'Etat en vue de communiquer la notification de succession ou 
la notification, selon le cas; 

i) les expressions "ratification", "acceptation" et "approbation" s'entendent, 
selon le cas, de l'acte international ainsi dénommé par lequel un Etat établit sur le 
plan international son consentement à être lié par un traité; 

j) l'expression "réserve" s'entend d'une déclaration unilatérale, quel que soit son 
libellé ou sa désignation, faite par un Etat quand il signe, ratifie, accepte ou approuve 
un traité ou y adhère, ou quand il fait une notification de succession à un traité, par 
laquelle il vise à exclure ou à modifier l'effet juridique de certaines dispositions 
du traité dans leur application à cet Etat; 

k) l'expression "Etat contractant" s'entend d'un Etat qui a consenti à être lié 
par le traité, que le traité soit entré en vigueur ou non; 

1) l'expression "partie" s'entend d'xm Etat qui a consenti à être lié par le 
traité et à l'égard duquel le traité est en vigueur; 

m) l'expression "autre Etat partie" s'entend, par rapport à un Etat successeur, 
d'une partie, autre que l'Etat prédécesseur, à un traité en vigueur à la date d'une 
succession d'Etats à l'égard du territoire auquel se rapporte cette succession d'Etats; 

n) l'expression "organisation internationale" s'entend d'une organisation 
intergouvernementale. 

2. Les dispositions du paragraphe 1 concernant les expressions employées dans la 
présente Convention ne préjugent pas l'emploi de ces expressions ni le sens qui peut leur 
être donné dans le droit interne des Etats. 



Саз n'entrant раз dans le cadre de la présente Convention 

Le fait que la présente Convention ne s'applique aux effets de la succession d'Etats, 
ni en matière d'accords internationaux conclus entre des Etats et d'autres sujets du 
droit international, ni en matière d'accords internationaux qui n'ont pas été conclus 
par écrits ne porte pas atteinte : 

a) à l'application à ces cas de toutes règles énoncées dans la présente 
Convention auxquelles ils sont soumis en vertu du droit international indépendamment de 
ladite Convention; 

b) à l'application, entre Etats, de la présente Convention aux effets de la 
succession d'Etats en matière d'accords internationaux auxquels sont également parties 
d'autres sujets du droit international. 

Article Ч 

Traités constitutifs d'organisations internationales et traités adoptés 
au sein d'une organisation internationale 

La présente Convention s'applique aux effets de la succession d'Etats en ce qui 
concerne î 

a) tout traité qui est l'acte constitutif d'une organisation internationale, sous 
réserve des règles concernant l'acquisition de la qualité de membre et sous réserve de 
toute autre règle pertinente de l'organisation; 

b) tout traité adopté au sein d'une organisation internationale, sous réserve de 
toute règle pertinente de l'organisation. 



Obligations Imposées par le droit international 
indépendamment d'un traité 

Le fait qu'un traité n'est pas considéré comme étant en vigueur à l'égard d*un Etat 
en raison de l'application de la présente Convention n'affecte en aucune manière le 
devoir de cet Etat de remplir toute obligation énoncée dans le traité à laquelle il est 
soumis en vertu du droit international indépendamment dudit traité. 

Article б 

Cas de succession d'Etats visés par 
la présente Convention 

La présente Convention s'applique uniquement aux effets d'une succession d'Etats se 
produisant conformément au droit international, et plus particulièrement aux principes 
du droit international incorporés dans la Charte des Nations Unies. 

Article 7 

Application dans le temps de 
la présente Convention 

1. Sans préjudice de l'application de toutes règles énoncées dans la présente 
Convention auxquelles les effets d'une succession d'Etats seraient soumis en vertu du 
droit international indépendamment de la Convention, celle-ci s'applique uniquement à 
l'égard d'une succession d'Etats qui s'est produite après son entrée en vigueur, sauf 
s'il en est autrement convenu. 

2. Un Etat successeur peut, au moment où il exprime son consentement à être lié par 
la présente Convention ou à tout moment par la suite, faire une déclaration indiquant 
qu'il appliquera les dispositions de la Convention à l'égard de sa propre succession 
d'Etats, laquelle s'est produite avant l'entrée en vigueur de la Convention, par rapport 
à tout autre Etat contractant ou Etat Partie à la Convention qui aura fait une 



déclaration par laquelle il accepte la déclaration de l*Etat successeur. Dès l'entrée 
en vigueur de la Convention entre les Etats qui auront fait ces déclarations ou dès la 
déclaration d'acceptation, si celle-ci est postérieure, les dispositions de la Convention 
s'appliqueront aux effets de la succession d'Etats à compter de la date de ladite 
succession. 

3. Un Etat successeur peut, au moment où il signe la présente Convention ou exprime 
son consentement à être lié par elle, faire une déclaration indiquant qu'il appliquera 
provisoirement les dispositions de la Convention à l'égard de sa propre succession 
d'Etats, laquelle s'est produite avant l'entrée en vigueur de la Convention, par rapport 
à tout autre Etat signataire ou contractant qui aura fait une déclaration par laquelle 
il accepte la déclaration de l'Etat successeur; dès que la déclaration d'acceptation 
aura été faite, ces dispositions s'appliqueront provisoirement aux effets de la succession 
d'Etats entre ces deux Etats à compter de la date de ladite succession. 

4. Toute déclaration faite conformément au paragraphe 2 ou au paragraphe 3 devra figurer 
dans une notification écrite communiquée au dépositaire, lequel informera les Parties et les 
Etats ayant qualité pour devenir Parties à la présente Convention de la communication 
qui lui a été faite de cette notification et de ses termes. 

Article 8 

Accords portant dévolution d'obligations ou de droits conventionnels 
d'un Etat prédécesseur à un Etat successeur 

1. Les obligations ou les droits d'un Etat prédécesseur découlant de traités en 
vigueur à l'égard d'un territoire à la date d'une succession d'Etats ne deviennent 
pas les obligations ou les droits de l'Etat successeur vis-à-vis d'autres Etats parties 
à ces traités du seul fait que l'Etat prédécesseur et l'Etat successeur ont conclu un 
accord stipulant que lesdites obligations ou lesdits droits sont dévolus à l'Etat 
successeur. 

2. Nonobstant la conclusion d'un tel accord, les effets d'une succession d'Etats 
sur les traités qui, à la date de cette succession d'Etats, étaient en vigueur à 
l'égard du territoire en question sont régis par la présente Convention. 



Déclaration unilatérale d*un Etat successeur concernant 
les traités de l*Etat prédécesseur 

1. Les obligations ou les droits découlant de traités en vigueur à 1*égard d*un 
territoire à la date d*une succesàion d*Etats ne deviennent pas les obligations ou les 
droits de l*Etat successeur ni d'autres Etats parties à ces traités du seul fait d'une 
déclaration unilatérale de l*Etat successeur prévoyant le maintien en vigueur des traités 
à 1*égard de son territoire. 

2. En pareil cas, les effets de la succession d*Etats sur les traités qui, à la 
date de cette succession d*Etats, étaient en vigueur à 1*égard du territoire en question 
sont régis par la présente Convention. 

Article 10 

Traités prévoyant la participation d*un Etat successeur 

1. Lorsqu'un traité dispose qu'en cas de succession d'Etats un Etat successeur aura la 
faculté de se considérer comme partie au traité, cet Etat peut notifier sa succession à 
l'égard de ce traité conformément aux dispositions du traité ou, en l'absence de 
dispositions à cet effet, conformément aux dispositions de la présente Convention. 

2. Si un traité dispose qu'en cas de succession d'Etats un Etat successeur sera 
considéré comme partie au traité, cette disposition ne prend effet en tant que telle que 
si l'Etat successeur accepte expressément par écrit qu'il en soit ainsi. 

3. Dans les cas relevant du paragraphe 1 ou du paragraphe 2, un Etat successeur 
qui établit son consentement à être partie au traité est considéré comme partie a 
compter de la date de la succession d'Etats, à moins que le traité n'en dispose autrement 
ou qu'il n'en soit autrement convenu. 



Article 11 

Regimes de frontière 

Une succession d*Etats ne porte pas atteinte en tant que telle : 

a) à une frontière établie par un traité; ni 

b) aux obligations et droits établis par un traité et se rapportant au régime 
d*une frontière. 

Article 12 

Autres régimes territoriaux 

1. Une succession d*Etats n*affecte pas en tant que telle : 

a) les obligations se rapportant à 1*usage de tout territoire, ou aux restrictions 
à son usage, établies par un traité au bénéfice de tout territoire d'un Etat étranger 
et considérées comme attachées aux territoires en question; 

b) les droits établis par un traité au bénéfice de tout territoire et se rapportant 
à l'usage, ou aux restrictions à l'usage, de tout territoire d'un Etat étranger et 
considérés comme attachés aux territoires en question. 

2. Une succession d'Etats n'affecte pas en tant que telle : 

a) les obligations se rapportant à l'usage de tout territoire, ou aux restrictions 
à son usage, établies par un traité au bénéfice d'un groupe d'Etats ou de tous les 
Etats et considérées comme attachées à ce territoire; 

b) les droits établis par un traité au bénéfice d'un groupe d'Etats ou de tous les 
Etats et se rapportant à l'usage de tout territoire, ou aux restrictions à son usage, 
et considérés comme attachés à ce territoire. 

3. Les dispositions du présent article ne s'appliquent pas aux obligations conventionnelles 
de l'Etat prédécesseur prévoyant l'établissement de bases militaires étrangères sur le 
territoire auquel se rapporte la succession d'Etats. 



La présente Convention et la souveraineté permanente 
sur les richesses et les ressources naturelles 

Rien dans la présente Convention n'affecte les principes du droit international 
affirmant la souveraineté permanente de chaque peuple et de chaque Etat sur ses richesses 
et ses ressources naturelles. 

Article 14 

Questions relatives à la validité d'un traité 

Rien dsuns la présente Convention n*est considéré comme préjugeant en quoi que ce 
soit toute question relative à la validité d'un traité. 



PARTIE II 

SUCCESSION CONCERNANT UNE PARTIE DE TERRITOIRE 

Article 15 

Succession concernant une partie de territoire 

Lorsqu'une partie du territoire d'un Etat, ou lorsque tout territoire pour les 
relations Internationales duquel un Etat est responsable et qui ne fait pas partie du 
territoire de cet Etat, devient partie du territoire d*un autre Etat : 

a) les traités de l'Etat prédécesseur cessent d'être en vigueur à l'égard 
du territoire auquel se rapporte la succession d'Etats à compter de la date de la 
succession d'Etats; et 

b) les traites de l'Etat successeur sont en vigueur à l'égard du territoire 
auquel se rapporte la succession d'Etats à compter de la date de la succession d'Etats, 
à moins qu'il ne ressorte du traité ou qu'il ne soit par ailleurs établi que l'application 
du traité à ce territoire serait incompatible avec l'objet et le but du traité ou 
changerait radicalement les conditions d'exécution du traité. 



ETATS NOUVELLEMENT INDEPENDANTS 

SECTION 1: REGLE GENERALE 

Article 16 

Position à 1*égard des traités de l*Etat prédécesseur 

Un Etat nouvellement indépendant n*est pas tenu de maintenir un traité en vigueur ni 
d'y devenir partie du seul fait qu'à la date de la succession d'Etats le traité était 
en vigueur à l'égard du territoire auquel se rapporte la succession d'Etats. 

SECTION 2: TRAITES MULTILATERAUX 

Article 17 

Participation à des traités en vigueur à la date 
de la succession d'Etats 

1. Sous réserve des paragraphes 2 et 3, un Etat nouvellement indépendant peut, par 
une notification de succession, établir sa qualité de partie à tout traité multilatéral 
qui, à la date de la succession d'Etats, était en vigueur à l'égard du territoire 
auquel se rapporte la succession d'Etats. 

2. Le paragraphe 1 ne s'applique pas s'il ressort du traité ou s'il est par ailleurs 
établi que l'application du traité à l'égard de l'Etat nouvellement indépendant 
serait incompatible avec l'objet et le but du traité ou changerait radicalement les 
conditions d'exécution du traité. 

3. Si, aux termes du traité ou en raison du nombre restreint des Etats ayant participé 
à la négociation ainsi que de l'objet et du but du traité, on doit considérer que la 
participation au traité de tout autre Etat exige le consentement de toutes les parties, 
l'Etat nouvellement indépendant ne peut établir sa qualité de partie au traité qu'avec un 
tel consentement. 



Participation à des traités qui ne sont раз en vigueur 
à la date de la succession d'Etats 

1. Sous réserve des paragraphes 3 et M, un Etat nouvellement indépendant peut, par 
une notification de succession, établir sa qualité d'Etat contractant à l'égard d'un 
traité multilatéral qui n'est pas en vigueur si, à la date de la succession d'Etats, 
l'Etat prédécesseur était un Etat contractant à l'égard du territoire auquel se rapporte 
cette succession d'Etats. 

2. Sous réserve des paragraphes 3 et 4, un Etat nouvellement indépendant peut, par 
une notification de succession, établir sa qualité de partie à un traité multilatéral 
qui entre en vigueur après la date de la succession d'Etats si, à la date de la 
succession d'Etats, l'Etat prédécesseur était un Etat contractant à l'égard du territoire 
auquel se rapporte cette succession d'Etats. 

3. Les paragraphes 1 et 2 ne s'appliquent pas s'il ressort du traité ou s'il est 
par ailleurs établi que l'application du traité à l'égard de l'Etat nouvellement 
indépendant serait incompatible avec l'objet et le but du traité ou changerait radicalement 
les conditions d'exécution du traité. 

Si, aux termes du traité ou en raison du nombre restreint des Etats ayant participé 
à la négociation ainsi que de l'objet et du but du traité, on doit considérer que la 
participation au traité de tout autre Etat exige le consentement de toutes les parties ou 
de tous les Etats contractants, l'Etat nouvellement indépendant ne peut établir sa 
qualité d'Etat contractant ou de partie au traité qu'avec un tel consentement. 

5. Lorsqu'un traité dispose qu'il n'entrera en vigueur que lorsqu'un nombre déterminé 
d'Etats seront devenus Etats contractants, un Etat nouvellement indépendant qui établit 
sa qualité d'Etat contractant à l'égard du traité conformément au paragraphe 1 est 
compté au nombre des Etats contractants aux fins de cette disposition, à moins qu'une 
intention différente ne ressorte du traité ou ne soit par ailleurs établie. 



Participation à des traités signés t̂ ar l'Etat pródécesseur sous 
réserve de ratification, d'acceptation ou d'approbation 

1. Sous réserve des paragraphes 3 et 4, si, avant la date de la succession d'Etats, 
l'Etat prédécesseXir a signé un traité multilatéral sous réserve de ratification, 
d'acceptation ou d'approbation et que, ce faisant, son intention a été que le traité 
s'étende au territoire auquel se rapporté la succession d'Etats, l'Etat nouvelletoeiit 
indépendant peut ratifier, accepter ou approuver le traité comme s'il l'avait signé et 
peut devenir ainsi Etat contractant ou partie au traité. 

2. Aux fins du paragraphe 1, à moins qu'\ine intention différente ne ressorte du 
traité ou ne soit par ailleurs établie, la signature d'un traité paf l'Etat prédécesseur 
est réputée exprimer l'intention que le traité s'étende à l'ensemble du territoire pour 
les relations internationales duquel l'Etat prédécesseur était responsable. 

3. Le paragraphe 1 ne s'applique pas s'il ressort du traité ou s'il est par ailleurs 
établi que l'application du traité à l'égard de l'Etat nouvellement indépendant 
serait incompatible avec l'objet et le but du traité ou changerait radicalement les 
conditions d'exécution du traité. 

4. Si, aux termes du traité ou en raison du nombre restreint des Etats ayant participé 
à la négociation ainsi que de l'objet et du but du traité, on doit considérer que la 
participation au traité de tout autre Etat exige le consentement de toutes les parties ou 
de tous les Etats contractants, l'Etat nouvellement indépendant ne peut devenir Etat 
contractant ou partie au traité qu'avec un tel consentement. 

Article 20 

Réserves 

1. Lorsqu'un Etat nouvellement indépendant établit par une notification de succession 
за qualité d'Etat contractant ou de partie à un traité multilatéral conformément à 
l'article 17 ou à l'article 18, il est réputé maintenir toute réserve au traité qui 
était applicable, à la date de la succession d'Etats, à l'égard du territoire auquel 
se rapporte la succession d'Etats, à moins que, lorsqu'il fait la notification de 
succession, il n'exprime l'intention contraire ou ne formule une réserve se rapportant au 
même sujet que ladite réserve. 



2. Lorsqu'il fait une notification de succession établissant sa qualité d'Etat contractant 
ou de partie à un traité multilatéral conformément à l'article 17 ou à l'article 18, 
un Etat nouvellement indépendant peut formuler une réserve, à moins que la réserve 
ne soit de celles dont la formulation serait exclue par les dispositions des alinéas a), b) 
ou c) de l'article 19 de la Convention de Vienne sur le droit des traités. 

3. Lorsqu'un Etat nouvellement indépendant formule une réserve conformément au 
paragraphe 2, les règles énoncées dans les articles 20 à 23 de la Convention 
de Vienne sur le droit des traités s'appliquent à l'égard de cette réserve. 

Article 21 

Consentement à être lié par une partie d'un traité 
et choix entre des dispositions différentes 

1. Lorsqu'il fait une notification de succession, conformément à l'article 17 ou 
à l'article 18, établissant sa qualité d'Etat contractant ou de partie à un traité 
multilatéral, un Etat nouvellement indépendant peut, si le traité le permet, exprimer son 
consentement à être lié par une partie du traité ou choisir entre des dispositions 
différentes dans les conditions énoncées dans le traité pour l'expression d'un tel 
consentement ou l'exercice d'un tel choix. 

2. Un Etat nouvellement indépendant peut aussi exercer, dans les mêmes conditions 
que les autres parties ou Etats contractants, tout droit prévu dans le traité de retirer 
ou de modifier tout consentement exprimé ou tout choix exercé par lui-même ou par 
l'Etat prédécesseur à l'égard du territoire auquel se rapporte la succession d'Etats. 

3. Si l'Etat nouvellement indépendant n'exprime pas le consentement ou n'exerce 
pas le choix prévu au paragraphe 1, ou ne retire pas ou ne modifie pas le consentement de 
l'Etat prédécesseur ou le choix exercé par l'Etat prédécesseur comme il est prévu au 
paragraphe 2, il est réputé maintenir : 

a) le consentement exprimé par l'Etat prédécesseur, conformément au traité, à être 
lié à l'égard du territoire auquel se rapporte la succession d'Etats par une partie 
dudit traité; ou 

b) le choix exercé par l'Etat prédécesseur, conformément au traité, entre des 
dispositions différentes aux fins de l'application du traité à l'égard du territoire 
auquel se rapporte la succession d'Etats. 



Article 22 

Notification de succession 

1. Une notification de succession à un traite multilatéral en vertu de 1®article 17 
ou de l'article 18 doit être faite par écrit. 

2. Si la notification de succession n*est pas signée par le chef de l'Etat, le chef di 
gouvernement ou le ministre des affaires étrangères, le représentant de l'Etat qui en 
fait la communication peut être invité à produire ses pleins pouvoirs. 

3. A moins que le traité n'en dispose autrement, la notification de succession i 

a) est transmise par l'Etat nouvellement indépendant au dépositaire ou, s'il n'y 
pas de dépositaire, aux parties ou aux Etats contractants; 

b) est considérée comme ayant été faite par l'Etat nouvellement indépendant à la 
date à laquelle elle est reçue par le dépositaire ou, s'il n'y a pas de dépositaire, 
à la date à laquelle elle est reçue par toutes les parties ou, selon le cas, par tous 
les Etats contractants. 

4. Le paragraphe 3 n'affecte aucune des obligations que le dépositaire peut avoir, 
conformément au traité ou autrement, d'informer les parties ou les Etats contractants di 
la notification de succession ou de toute communication y relative faite par l'Etat 
nouvellement indépendant. 

5. Sous réserve des dispositions du traité, la notification de succession ou la 
communication y relative n'est considérée comme ayant été reçue par l'Etat auquel elle 
est destinée qu'à partir du moment où cet Etat en a été informe par le dépositaire. 



Article 23 

Effets d'une notifloation de succession 

1. A moins que le traité n*en dispose autrement ou qu'il n*en soit autrement convenu, 
un Etat nouvellement Indépendant qui fait une notification de succession conformément à 
l'article 17 ou au paragraphe 2 de l'article 18 est considéré comme partie au traité à 
compter de la date de la succession d'Etats ou à compter de la date de l'entrée en 
vigueur du traité, si cette date est postérieure. 

2. Toutefois, l'application du traité est considérée comme suspendue entre î'Etat 
nouvellement Indépendant et les autres parties au traité jusqu'à la date à laquelle 
la notification de succession est faite, sauf dans la mesure où le traité est appliqué 
à titre provisoire conformément à l'article 27 ou s'il en est autrement convenu. 

3. A moins que le traité n'en dispose autrement ou qu'il n'en soit autrement convenu, 
un Etat nouvellement Indépendant qui fait une notification de succession conformément au 
paragraphe 1 de l'article 18 est considéré comme Etat contractant à l'égard du traité 
à partir de la date à laquelle la notification de succession est faite. 

SECTION 3: TRAITES BILATERAUX 

Article 24 

Conditions requises pour qu'un traité soit considéré comme 
étant en vigueur dans le cas d'une succession d'Etats 

1. Un traité bilatéral qui, à la date d'une succession d'Etats, était en vigueur 
à l'égard du territoire auquel se rapporte la succession d'Etats est considéré comme 
étant en vigueur entre un Etat nouvellement Indépendant et l'autre Etat partie : 

a) s'ils en sont expressément convenus; ou 

b) si, en raison de leur conduite, ils doivent être considérés comme en étant 
ainsi convenus. 



2. Un traité considéré comme étant en vigueur en application du paragraphe 1 s'applique 
dans les relations entre l'Etat nouvellement Indépendant et l'autre Etat partie à 
partir de la date de la succession d'Etats, à moins qu'une Intention différente 
ne ressorte de leur accord ou ne soit par ailleurs établie. 

Article 25 

Situation entre l'Etat prédécesseur et l'Etat 
nouvellement indépendant 

Un traité qui, en application de l'article 24, est considéré comme étant en vigueur 
entre un Etat nouvellement Indépendant et l'autre Etat partie ne doit pas, de ce seul 
fait, être considéré comme étant également en vigueur dans les relations entre l'Etat 
prédécesseur et l'Etat nouvellement Indépendant. 

Article 26 

Extinction, suspension ou amendement du traité entre l'Etat 
prédécesseur et l'autre Etat partie 

1. Lorsque, en application de l'article 24, un traité est considéré comme étant en 
vigueur entre un Etat nouvellement indépendant et l'autre Etat partie, ce traité ; 

a) ne cesse pas d'être en vigueur entre eux du seul fait qu'il y a ultérieurement 
été mis fin dans les relations entre l'Etat prédécesseur et l'autre Etat partie; 

b) n'est pas suspendu dans les relations entre eux du seul fait qu'il a 
ultérieurement été suspendu dans les relations entre l'Etat prédécesseur et l'autre 
Etat partie; 

o) n'est pas amendé dans les relations entre eux du seul fait qu'il a ultérieurement 
été amendé dans les relations entre l'Etat prédécesseur et l'autre Etat partie. 

2. Le fait qu'il a été mis fin à un traité ou, selon le cas, que son application 
a été suspendue dans les relations entre l'Etat prédécesseur et l'autre Etat partie 
après la date de la succession d'Etats n'empêche pas le traité d'être considéré 
comme étant en vigueur ou, selon le cas, en application entre l'Etat nouvellement 
Indépendant et l'autre Etat partie s'il est établi, conformément à l'article 24, qu'ils 
en étalent ainsi convenus. 



3. Le fait qu*Tan traité a été amendé dans les relations entre l*Etat prédécesseur 
et l'autre Etat partie après la date de la succession d*Etats n*empêche pas le traité 
non amendé d'être considéré comme étant en vigueur, en application de l'article 24, 
entre.l'Etat nouvellement indépendant et l'autre Etat partie, à moins qu'il ne soit 
établi que leur intention était de rendre applicable entre eux le traité amendé. 

SECTION 4: APPLICATION PROVISOIRE 

Article 27 

Traités multilatéraux 

1. Si, à la date de la succession d'Etats, un traité multilatéral était en vigueur à 
l'égard du territoire auquel se rapporte la succession d'Etats et si l'Etat nouvellement 
indépendant fait part de son intention que ce traité soit appliqué à titre provisoire 
à l'égard de son territoire, le traité s'applique à ce titre entre l'Etat nouvellement 
indépendant et toute partie qui y consent expressément ou qui, en raison de sa conduite, 
doit être considérée comme y ayant consenti. 

2. Toutefois, dans le cas d'un traité appartenant à la catégorie visée au paragraphe 3 
de l'article 17, le consentement de toutes les parties à une telle application 
provisoire est requis. 

3. Si, à la date de la succession d'Etats, un traite multilatéral non encore en 
vigueur était appliqué à titre provisoire à l'égard du territoire auquel se rapporte 
la succession d'Etats et si l'Etat nouvellement indépendant fait part de son intention 
que ce traité continue à être appliqué à titre provisoire à l'égard de son territoire, 
le traité s'applique à ce titre entre l'Etat nouvellement indépendant et tout Etat 
contractant qui y consent expressément ou qui, en raison de sa conduite, doit être 
considéré comme y ayant consenti. 

4. Toutefois, dans le cas d'un traité appartenant à la catégorie visée au paragraphe 3 
de l'article 17, le consentement de tous les Etats contractants à une telle application 
provisoire est requis. 



5. Les paragraphes 1 à 4 ne s'appliquent pas s*il ressort dû traité ou s*il est par 
ailleurs établi que l'application du traité à 1*égard de l*Etat nouvellement indépendant 
serait incompatible avec l'objet et le but du traité ou changerait radicalement leà 
conditions d'exécution du traité. 

Article 28 

Traités bilatéraux 

Un traité bilatéral qui, à la date d'une succession d'Etats, était en vigueur ou 
était appliqué à titre provisoire à l'égard du territoire auquel se rapporte la 
succession d'Etats est considéré comme s^appliquant à titre provisoire entre l'Etat 
nouvellement indépendant et l'autre Etat intéressé : 

a) s'ils en conviennent expressément; ou 

b) si, en raison de leur conduite, ils doivent être considérés comme en étant 
ainsi convenus. 

Article 29 

Fin de l'application provisoire 

1. A moins que le traité n'en dispose autrement ou qu'il n'en soit autrement convenu, 
l'application provisoire d'un traité mulilatéral conformément à l'article 27 peut 
prendre fin : 

a) par un préavis raisonnable donné à cet effet par l'Etat nouvellement indépendant 
ou la partie ou l'Etat contractant qui applique le traité à titre provisoire et à 
l'expiration de ce préavis; ou 

b) dans le cas d'un traité appartenant à la catégorie visée au paragraphe 3 de 
l'article 17, par un préavis raisonnable donné à cet effet par l'Etat nouvellement 
indépendant ou toutes les parties ou, selon le cas, tous les Etats contractants et à 
l'expiration de ce préavis. 



2. A raoins que le traite n'en dispose autrement ou qu'il n'en soit autrement convenu, 
l'application provisoire d'un traité bilatéral conformément à l'article 28 peut prendre 
fin par un préavis raisonnable donné à cet effet par l'Etat nouvellement indépendant ou 
l'autre Etat intéressé et à l'expiration de ce préavis. 

3. A moins que le traite ne prévoie un délai plus court pour y mettre fin ou qu'il 
n'en soit autrement convenu, le préavis raisonnable pour mettre fin à l'application 
provisoire est un préavis de douze mois à compter de la date à laquelle il est reçu 
par l'aiitre Etat ou les autres Etats qui appliquent le traité à titre provisoire. 

A moins que le traité n'en dispose autrement ou qu'il n'en soit autrement convenu, 
l'application provisoire d'un traité multilatéral conformément à l'article 27 prend fin 
si l'Etat nouvellement indépendant fait part de son intention de ne pas devenir partie au 
traité. 

SECTION 5: ETATS NOUVELLEMENT INDEPENDANTS 
FORMES DE DEUX OU PLUSIEURS TERRITOIRES 

Article 30 

Etats nouvellement indépendante formés de 
deux ou plusieurs territoires 

1. Les articles 16 à 29 s'appliquent dans le cas d'un Etat nouvellement indépendant 
formé de deux ou plusieurs territoires. 

2. Lorsqu'un Etat nouvellement indépendant formé de deux ou plusieurs territoires 
est considéré comme étant partie à un traité ou devient partie à un traité en vertu 
des articles 17, 18 ou 24 et qu'à la date de la succession d'Etats le traité était en 
vigueur ou que le consentement à être lié avait été donné à l'égard d'un ou de 
plusieurs de ces territoires, mais non pas de tous, le traité s'applique à l'égard de 
l'ensemble du territoire de cet Etat, à moins : 

a) qu'il ne ressorte du traité ou qu'il ne soit par ailleurs établi que 
Inapplication du traité à l'ensemble du territoire serait incompatible avec l'objet 
et le but diî traité ou changerait radicalement les conditions d'exécution du traité; 



b) que, dans le cas d^un traité multilatéral autre que celui qui est visé au 
paragraphe 3 de l'article 17 ou au paragraphe U de l'article 18, la notification de 
succession ne sbit limitée au territoire à 1*égard duquel le traité était en vigueur 
à la date de la succession d*Etats ou à 1*égard duquel le consentëment à êt^e lié 
par le traité avait été donné avant cette date; 

c) que, dans le ôas d'un traité multilatéral visé ku paragraphe 3 de l'article 17 
ou au paragraphe 4 de l'article 18, l'Etat nouvellement indépendant et les autres Etats 
parties ou, selon le cas, les autres Etats contractants n'en conviennent autrement; 
ou 

d) que, dans le cas d*un traité bilatéral, l'Etat nouvellement indépendant et 
l'autre Etat intéressé n'en conviennent autrement. 

3. Lorsqu'un Etat nouvellement indépendant formé de deux ou plusieurs territoires 
devient partie à un traité multilatéral conformément à l'article 19 et que, par la 
signature de l'Etat ou des Etats prédécesseurs, l'intention de cet Etat ou de ces Etats a 
été que le traité s'étende à un ou plusieurs de ces territoires, mais non pas à tous, 
le traité s'applique à l'égard de l'ensemble du territoire de l'Etat nouvellement 
indépendant, à moins : 

a) qu'il ne ressorte du traité ou qu'il ne soit par ailleurs établi que l'application 
du traité à l'ensemble du territoire serait incompatible avec l'objet et le but du 
traité ou changerait radicalement les conditions d'exécution du traité; 

b) que, dans le cas d'un traité multilatéral autre que celui qui est visé au 
paragraphe 4 de l'article 19, la ratification, l'acceptation ou l'approbation du traité 
ne soit limitée au territoire ou aux territoires auxquels l'intention était d'étendre le 
traité; ou 

o) que, dans le cas d'un traité multilatéral visé au paragraphe 4 de l'article 19, 
l'Etat nouvellement indépendant et les autres Etats parties ou, selon le cas, les autres 
Etats contractants n'en conviennent autrement. 



UNIFICATION ̂ T SÉPARATION D»ETATS 

Article 31 

Effets d'une unification d'Etats à l'égard des traités 
en vigueur à la date de la succession d'Etats 

1. Lorsque deux ou plusieurs Etats s'unissent et forment ainsi un Etat successeur, 
tout traité qui, à la date de la succession d'Etats, est en vigueur à l'égard de l'un 
quelconque de ces Etats reste en vigueur à l'égard de l'Etat successeur, à moins : 

a) que l'Etat successeur et l'autre Etat partie ou les autres Etats parties n'en 
conviennent autrement; ou 

b) qu'il ne ressorte du traité ou qu'il ne soit par ailleurs établi que 
l'application du traité à l'égard de l'Etat successeur serait incompatible avec l'objet 
et le but du traité ou changerait radicalement les conditions d'exécution du traité. 

2. Tout traité qui reste en vigueur conformément au paragraphe 1 ne s'applique qu'à 
l'égard de la partie du territoire de l'Etat successeur à l'égard de laquelle ce 
traité était en vigueur à la date de la succession d'Etats, à moins : 

a) que, dans le cas d'un traité multilatéral n'appartenant pas à la catégorie 
visée au paragraphe 3 de l'article 17, l'Etat successeur ne donne notification que 
le traité s'applique à l'égard de l'ensemble de son territoire; 

b) que, dans le cas d'un traité multilatéral appartenant à la catégorie visée 
au paragraphe 3 de l'article 17, l'Etat successeur et les autres Etats parties n'en 
conviennent autrement; ou 

c) que, dans le cas d'un traité bilatéral, l'Etat successeur et l'autre Etat 
partie n'en conviennent autrement» 

3. L'alinéa a) du paragraphe 2 ne s'applique pas s'il ressort du traité ou s'il est par 
ailleurs établi que l'application du traité à l'égard de l'ensemble du territoire 
de l'Etat successeur serait incompatible avec l'objet et le but du traité ou changerait 
radicalement les conditions d'exécution du traité. 



Effets d*une unification d'Etats à 1*égard des traités qui ne sont 
pas en vigueur à la date de la succession d'Etats 

1. Sous réserve des paragraphes 3 et 4, un Etat successeur relevant de l'article 31 
peut, par une notification à cet effet, établir sa qualité d'Etat contractant à 
l'égard d'un traité multilatéral qui n'est pas en vigueur si, à la date de la succession 
d'Etats, l'un quelconque des Etats prédécesseurs était un Etat contractant à l'égard du 
traité. 

2. Sous réserve des paragraphes 3 et un Rtat successeur relevant de l'article 31 
peut, par une notification à cet effet, établir sa qualité de partie à un traité 
multilatéral qui entre en vigueur après la date de la succession d'Etats si, à cette 
date l'un quelconque des Etats prédécesseurs était un Etat contractant à l'égard du 
traite. 

3. Les paragraphes 1 et 2 ne s'appliquent pas s'il ressort du traité ou s'il est par 
ailleurs établi que l'application du traité à l'égard de l'Etat successeur serait 
incompatible avec l'objet et le but du traité ou changerait radicalement les conditions 
d'exécution du traité. 

4. Si le traité appartient à la catégorie visée au paragraphe 3 de l'article 17, 
l'Etat successeur ne peut établir sa qualité, à l'égard du traité, de partie ou 
d'Etat contractant qu'avec le consentement de toutes les parties ou de tous les Etats 
contractants. 

5. Tout traité à l'égard duquel l'Etat successeur devient Etat contractant ou 
partie en application du paragraphe 1 ou du paragraphe 2 ne s'applique qu'à l'égard de 
la partie du territoire de l'Etat successeur pour laquelle le consentement à être lié 
par le traité a été donné avant la date de la succession d'Etats, à moins : 

a) que, dans le cas d'un traité multilatéral n'appartenant pas à la catégorie 
visée au paragraphe 3 de l'article 17, l'Etat successeur n'indique, dans la notification 
faite conformément au paragraphe 1 ou au paragraphe 2, que le traité s'applique à 
l'égard de l'ensemble de son territoire; ou 



b) que, dans le cas d»un traité multiiatéral appartenant à la catégorie visée au 
paragraphe 3 de l'article 17, l*Etat successeur et toutes les parties, ou, selon le cas, 
tous les Etats contractants n*en conviennent autrement. 

6. L*alinéa a) du paragraphe 5 ne s'applique pas s'il ressort du traité pu s'il est 
par ailleurs établi que l'application du traité à l'égard de l'ensemble du territoire 
de l'Etat successeur serait incompatible avec l'objet et le but du traité ou changerait 
radicalement les conditions d'exécution du traité. 

Article 33 

Effets d'une unification d'Etats à l'égard des traités signés 
par un Etat prédécesseur sous réserve de ratification, 

d'acceptation ou d'approbation 

1. Sous réserve des paragraphes 2 et 3, si, avant la date de la succession d'Etats, 
l'un des Etats prédécesseurs a signé un traité multilatéral sous réserve de ratification, 
d'acceptation ou d'approbation, un Etat successeur relevant de l'article 31 peut ratifier, 
accepter ou approuver le traité comme s'il l'avait signé et peut devenir ainsi Etat 
contractant ou partie au traité. 

2. Le paragraphe 1 ne s'applique pas s'il ressort du traité ou s'il est par ailleurs 
établi que l'application du traité à l'égard de l'Etat successeur serait incompatible 
avec l'objet et le but du traité ou changerait radicalement les conditions d'exécution du 
traité. 

3. Si le traité appartient à la catégorie visée au paragraphe 3 de l'article 17, 
l'Etat successeur ne peut devenir Etat contractant ou partie au traité qu'avec le 
consentement de toutes les parties ou de tous les Etats contractants. 

4. Tout traité à l'égard duquel l'Etat successeur devient Etat contractant ou partie 
en application du paragraphe 1 ne s'applique qu'à l'égard de la partie du territoire de 
l'Etat successeur pour laquelle le traité a été signé par l'un des Etats prédécesseurs, 
à moins : 



a) que, dans le cas d*un traite multilateral n'appartenant pas à la catégorie visée 
au paragraphe 3 de l'article 17, l*Etat successeur ne fasse connaître, lorsqu'il ratifie, 
accepte ou approuve le traite, que le traité s'applique à l'égard de l'ensemble de son 
territoire; ou 

b) que, dans le cas d'un traité multilàtéral appartenant à la catégorie visée au 
parsigraphe 3 de l'article 17, l'Etat successeur et toutes les parties ou, selon le cas, 
tous les Etats contractants n'en conviennent autrement. 

5. L'alinéa a) du paragraphe 4 ne s'applique pas s'il ressort du traité ou s'il est 
par ailleurs établi que l'application du traité à l'égard de l'ensemble du territoire 
de l'Etat successeur serait incompatible avec l'objet et le but du traité ou changerait 
radicalement les conditions d'exécution du traité. 

Article 34 

Succession d'Etats en cas de séparation de parties d'un Etat 

1. Lorsqu'une partie ou des parties du territoire d'un Etat s'en séparent pour former 
un ou plusieurs Etats, que l'Etat prédécesseur continue ou non d'exister : 

a) tout traité en vigueur à la date de la succession d'Etats à l'égard de 
l'ensemble du territoire de l'Etat prédécesseur reste en vigueur à l'égard de chaque 
Etat successeur ainsi formé; 

b) tout traité en vigueur à la date de la succession d'Etats à l'égard uniquement 
de la partie du territoire de l'Etat prédécesseur qui est devenue un Etat successeur 
reste en vigueur à l'égard de cet Etat successeur seul. 

2. Le paragraphe 1 ne s'applique pas : 

a) si les Etats intéressés en conviennent autrement; ou 

b) s'il ressort du traité ou s'il est par ailleurs établi que l'application du 
traité à l'égard de l'Etat successeur serait incompatible avec l'objet et le but du 
traité ou changerait radicalement les conditions d'exécution du traité. 



Cas de l*Etat qui subsiste après séparation d'une partie de son territoire 

Lorsque, après séparation de toute partie du territoire d*un Etat, l*Etat prédécesseur 
continue d'exister, tout traité qui, à la date de la succession d*Etats, était en 
vigueur à 1*égard de l'Etat prédécesseur reste en vigueur à l'égard du reste de son 
territoire, à moins : 

a) que les Etats intéressés n'en conviennent autrement; 

b) qu'il ne soit établi que le traité se rapporte uniquement au territoire qui s'est 
séparé de l'Etat prédécesseur; ou 

c) qu'il ne ressorte du traité ou qu'il ne soit par ailleurs établi que l'application 
du traité à l'égard de l'Etat prédécesseur serait incompatible avec l'objet et le but 
du traité ou changerait radicalement les conditions d'exécution du traité. 

Article 36 

Participation à des traités qui ne sont pas en vigueur à la date de la succession 
d'Etats, en cas de séparation de parties d'un Etat 

1. Sous réserve des paragraphes 3 et 4, un Etat successeur relevant du paragraphe 1 
de l'article 3^ peut, par une notification à cet effet, établir sa qualité d'Etat 
contractant à l'égard d'un traité multilatéral qui n'est pas en vigueur si, à la date 
de la succession d'Etats, l'Etat prédécesseur était un Etat contractant à l'égard du 
traité en ce qui concerne le territoire auquel se rapporte la succession d'Etats. 

2. Sous réserve des paragraphes 3 et U, un. Etat successeur relevant du paragraphe 1 
de l'article 3^ peut, par une notification à cet effet, établir sa qualité de partie 
à un traité multilatéral qui entre en vigueur après la date de la succession d'Etats 
si, à cette date, l'Etat prédécesseur était un Etat contractant à l'égard du traité 
en ce qui concerne le territoire auquel se rapporte la succession d'Etats. 



3. Les paragraphes 1 et 2 ne s'appliquent pas s'il ressort du traité ou s'il est 
par ailleurs établi que l'application du traité à l'égard de l'Etat successeur serait 
incompatible avec l'objet et le but du traité ou changerait radicalement les conditions 
d'exécution du traité. 

4. Si le traité appartient à la catégorie visée au paragraphe 3 de l'article 17, 
l'Etat successeur ne peut établir, à l'égard du traité, sa qualité de partie ou d'Etat 
contractant qu'avec le consentement de toutes les parties ou de tous les Etats 
contractants, 

Article 37 

Participation à des traités signés par l'Etat prédécesseur 
sous réserve de ratification, d'acceptation ou d'approbation, 

en cas de séparation de parties d'un Etat 

1. Sous réserve dés paragraphes 2 et 3, si, avant la date de la succession d'Etats, 
l'Etat prédécesseur a signé un traité multilatéral sous réserve de ratification, 
d'acceptation ou d'approbation et si, au cas où il aurait été en vigueur à cette 
date, le traité se serait appliqué à l'égard du territoire auquel se rapporte la 
succession d'Etats, un Etat successeur relevant du paragraphe 1 de l'article 34 peut 
ratifier, accepter ou approuver le traité comme s'il avait signé ce traité, et peut 
devenir ainsi Etat contractant ou partie au traité. 

2. Le paragraphe 1 ne s'applique pas s'il ressort du traité ou s'il est par ailleurs 
établi que l'application du traité à l'égard de l'Etat successeur serait incompatible 
avec l'objet et le but du traité ou changerait radicalement les conditions d'exécution du 
traité. 

3. Si le traité appartient à la catégorie visée au paragraphe 3 de l'article 17, 
l'Etat successeur ne peut devenir Etat contractant ou partie au traité qu'avec le 
consentement de toutes les parties ou de tous les Etats contractants. 



Article 38 

Notifications 

1. Une notification en vertu dea articles 31» 32 ou 36 dolt être falte par écrit. 

2. SI la notification n*est pas signée par le chef de l*Etat, le chef du gouvernement 
ou le ministre des affaires étrangères, le représentant de l*Etat qui en fait la 
communication peut être Invité à produire ses pleins pouvoirs. 

3. A moins que le traité n'en dispose autrement, la notification : 

a) est transmise par l*Etat successeur au dépositaire ou, s*11 n*y a pas de 
dépositaire, aux parties ou aux Etats contractants; 

b) est considérée comme ayant été faite par l*Etat successeur à la date à 
laquelle elle est reçue par le dépositaire ou, s*11 n*y a pas de dépositaire, à la date 
à laquelle elle est reçue par toutes les parties ou, selon le. cas^ par tous les Etats 
contractants. 

Le paragraphe 3 n*affecte aucune des obligations que le dépositaire peut avoir, 
conformément au traité ou autrement, d*Informer les parties ou les Etats contractants de 
la notification ou de toute communication y relative faite par l'Etat successeur. 

5о Sous réserve des dispositions du traité, la notification ou la communication 
n'̂ est considérée comme ayant été reçue par l'Etat auquel elle est destinée qu'à partir 
du moment où cet Etat en a été Informé par le dépositaire. 



DISPOSITIONS DIVERSES 

Article 39 

Саз de responsabilité d'un Etait ou d'ouverture d'hostilités 

Les dispositions de la présente Convention ne préjugent aucune question qui pourrait 
se poser à propos des effets d'une succession d'Etats à l'égard d'un traité en raison 
de la responsabilité internationale d'un Etat ou de l'ouverture d'hostilités entre 
Etats. 

Article 40 

Cas d'occupation militaire 

Les dispositions de la présente Convention ne préjugent aucune question qui pourrait 
se poser à propos d'un traité du fait de l'occupation militaire d'un territoire. 



REGLEMENT DES DIFFERENDS 

Article 41 

Consultation et négociation 

Si un différend concernant l'interprétation ou l'application de la présente 
Convention surgit entre deux ou plusieurs Parties à celle-ci, lesdites Parties 
s'efforcent, à la demande de l'une quelconque d*entre elles, de le résoudre par 
un processus de consultation et de négociation. 

Article П2 

Conciliation 

Si le différend n'est pas résolu dans un délai de six mois à compter de la date 
à laquelle la demande visée à l'article 41 a été faite, toute partie au différend 
peut soumettre celui-ci à la procédure de conciliation indiquée dans l'Annexe de la 
présente Convention en adressant une demande à cet effet au Secrétaire général de 
l'Organisation des Nations Unies et en informant de cette demande l'autre Etat partie 
ou les autres parties au différend. 

Article 43 

Règlement judiciaire et arbitrage 

Tout Etat peut, au moment où il signe ou ratifie la présente Convention ou 
lorsqu'il y adhère ou à tout moment par la suite, déclarer, par une notification 
adressée au dépositaire, que si un différend n'a pas été résolu par l'application des 
procédures indiquées dans les articles 41 et 42, ce différend peut être soumis à la 
décision de la Cour internationale de Justice au moyen d'une requête faite par toute 
partie au différend, ou bien à l'arbitrage, à condition que l'autre partie au 
différend ait fait une déclaration analogue. 



Article 44 

Règlement par un accord commun 

Nonobstant les articles Ul, 42 et 43, si un différend concernant l'interprétation 
ou l'application de la présente Convention surgit entre deux ou plusieurs Parties à 
celle-ci, lesdites Parties peuvent décider d*un commun accord de soumettre ce différend 
à la Cour internationale de Justice, ou à l'arbitrage, ou à toute autre procédure 
appropriée de règlement des différends. 

Article 45 

Autres dispositions en vigueur pour le règlement des différends 

Rien dans les articles 41 à 44 n'affecte les droits ou les obligations des Parties 
à la présente Convention découlant de toute disposition en vigueur entre elles concernant 
le règlement des différends. 



DISPOSITIONS FINALES 

Article 46 

Signature 

La présente Convention sera ouverte à la signature de tous les-Etats, de la manière 
suivante : jusqu'au 28 février 1979, au Ministère fédéral des Affaires étrangères de 
la République d'Autriche et ensuite jusqu'au 31 août 1979, au Siège de l'Organisation 
des Nations Unies à New York. 

Article 47 

Ratification 

La présente Convention sera soumise à ratification. Les instruments de ratification 
seront déposés auprès du Secrétaire général de l'Organisation des Nations Unies. 

Article 48 

Adhésion 

La présente Convention restera ouverte à l'adhésion de tout Etat. Les instruments 
d'adhésion seront déposés auprès du Secrétaire général de l'Organisation des Nations 
Unies. 

Article 49 

Entrée en vigueur 

1. La présente Convention entrera en vigueur le trentième jour qui suivra la date du 
dépôt du quinzième instrument de ratification ou d'adhésion. 



2. Pour chacun des Etats qui ratifieront la Convention ou y adhéreront après le dépôt 
du quinzième instrument de ratification ou d*adhésion, la Convention entrera en vigueur 
le trentième jour après le dépôt par cet Etat de son instrument de ratification ou 
d * adhésion. 

Article 50 

Textes authentiques 

L'original de la présente Convention, dont les textes anglais, arabe, chinois» 
espagnol, français et russe sont également authentiques, sera déposé auprès du 
Secrétaire général de l'Organisation des Nations Unies. 

EN FOI DE QUOI les plénipotentiaires soussignés, dûment autorisés par leurs 
gouvernements respectifs, ont signé la présente Convention, 

FAIT A VIENNE, le vingt-trois août mil neuf cent soixante-dix-huit. 



1. Le Secrétaire général des Nations Unies dresse et tient une liste de conci-
liateurs composée de juristes qualifiés^ A cette fin, tout Etat Membre de 
1*Organisation des Nations Unies ou Partie à la présente Convention est invité 
à désigner deux conciliateurs et les noms des personnes ainsi désignées composeront 
la liste. La désignation des conciliateurs, y compris ceux qui sont désignés pour 
remplir une vacance fortuite, est faite pour une période de cinq ans renouvelable. 
A l'expiration de la période pour laquelle ils auront été désignés,les conciliateurs 
continueront à exercer les fonctions pour lesquelles ils auront été choisis conformément 
au paragraphe suivant. 

2. Lorsqu'une demande est soumise au Secrétaire général conformément à l'article 42, 
le Secrétaire général porte le différend devant une commission de conciliation composée 
comme suit: 

L'Etat ou les Etats constituant une des parties au différend nomment : 

a) un conciliateur de la nationalité de cet Etat ou de l'un de ces Etats, 
choisi ou non sur la liste visée au paragraphe 1; et 

b) un conciliateur n'ayant pas la nationalité de cet Etat ou de l'un de 
ces Etats, choisi sur la liste. 

L'Etat ou les Etats constituant l'autre partie au différend nomment deux 
conciliateurs de la même manière. Les quatre conciliateurs choisis par les parties 
doivent être nommés dans un délai de soixante jours à compter de la date à laquelle 
le Secrétaire général reçoit la demande. 

Dans les soixante jours qui suivent la date de la nomination du dernier d'entre eux, 
les quatre conciliateurs en nomment un cinquième, choisi sur la liste,qui sera président. 

Si la nomination du président ou de l'un quelconque des autres conciliateurs 
n'intervient pas dans le délai prescrit ci-dessus pour cette nomination, elle sera 
faite par le Secrétaire général dans les soixante jours qui suivent l'expiration de ce 
délai. Le Secrétaire général peut désigner comme président soit l'une des personnes 



inscrites sur la liste, soit un des membres de la Commission du droit international. 
L*un quelconque des délais dans lesquels les nominations doivent être faites peut 
être prorogé par accord des parties au différend. 

Toute vacance doit être remplie de la façon spécifiée pour la nomination 
initiale. 

3. La Commission de conciliation arrête elle-même sa procédure. La Commission, 
avec le consentement des parties au différend, peut inviter toute Partie à la présente 
Convention à lui soumettre ses vues oralement ou par écrit. Les décisions et les 
recommandations de la Commission sont adoptées à la majorité des voix de ses cinq 
membres. 

4. La Commission peut signaler à l'attention des parties au différend toute mesure 
susceptible de faciliter un règlement amiable. 

5. La Commission entend les parties, examine les prétentions et les objections 
et fait des propositions aux parties en vue de les aider à parvenir à un règlement 
amiable du différend. 

6. La Commission fait rapport dans les douze mois qui suivent sa constitution. Son 
rapport est déposé auprès du Secrétaire général et communiqué aux parties au différend. 
Le rapport de la Commission, y compris toutes conclusions y figurant sur les faits ou 
sur les points de droit, ne lie pas les parties et n*est rien de plus que l'énoncé 
de recommandations soumises à l'examen des parties en vue de faciliter un règlement 
amiable du différend. 

7. Le Secrétaire général fournit à la Commission l'assistance et les facilités 
dont elle peut avoir besoin. Les dépenses de la Commission sont supportées par 
l'Organisation des Nations Unies. 
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• li; 1 «» OA J w vLL 6 dlejíú»-

d — i L * — 1 i-jL- / w T ^ o t r ^ î îJll) 1 6 IVIa ̂  6 
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" ** 

• Ц^ i^UeJ 1 ̂ U-Â'̂ i/l J-JUdd I 



1^ S J L J I 

L a L^JLJSC J I Lftjj—i:: j juo-p Ij; ü^UrV'tfJLft ^ c f ^ ^ o y . biJ I J I 
с " e 

I T i j U J I 

L Â ^ K - J J » ^ A I L ; TIL] 6 Ü - I U C ' ^ L J JLA ^ J J L ^ J I "LH?"' ( J ^ 

ir SjUI 

• — е е s с ^ с 
J ¿fy^ v̂ í ^^ i LfJl ̂ LÁJ'VÍ LjjL juol;̂ ! ¿-ÍULN' Л ÓA^^^L 6 iĴ  J 
jL—¿Jle-tMyi^'VI o-fJai. U Ij: J ^ ç ^ l UL^ djl 6 Çi J^l J ' 6 ̂ jLsc 6 oa. Lfi 
л ĵ k̂̂ v-JÜaj 4-ic-4J dJ^ jJl J jLíJÍ AX^m ^"^(¿f J ^ ^ 1 T^l 1 jUi L^'( 

* X^L. 

11 djL^i 

«¿iyü L I 

.jJLJa:Iajv*.^: J^^Ç^Lr oÔA 
5-JjaJI JjuJI ÍXh. Jiç^ljOI IIAÍJUÍ jin^^U ir ^ IT ^ 1) j l ^ l ^ ^ L ^ 6 цэ^Ь^Ь 

jo S^m 

o U j U J I 



UJIU.LJ1 

djül 

ü_^ljL»JI J Lí.'i/It̂ -̂JL;̂  il̂ aJI ü J c ^ U-

« e « е е ^ . . -
à aJ^p-j b 1 J Ù fj 1 i) 1 I dJ» li: NI á jjb ̂  Blp-I j-jlmJ "V 

• Jj J ap J l̂ i ^ JI iÜ̂  aJ iU 

JL-JI 

j:^»—I^VI ̂  Ú ¡jjLAbu J J ^ Ú U::- ̂ t ̂  ilU- i-t ̂  iJUrVI^iÂA V 



с с 
6 s jLftUJU Uî  6 ̂  j y JLe^j^ Jtf^^lj Jii-V j ^ l — ^ 

' " ' ' c e с , с 
• îíJLpJ 1 il̂  oJ i ̂  л J Juo; ̂  jLe üJ L»̂  duL ü aïL^cJ 1 J^ a) 1 «-jl̂ 'Vl 

S^jL.-aJIiJUpiy^U-îVI ^ î i l ^ a J I o ' 6 SJLAUJ! Laj 
* aJ I il âjb ai^ I V L ^ Ll JS a j JUu 



ri i JÜI ̂  í {^W jJ^l^OJ^iJ^j 6 1 ̂  r l^X La. _ T 
e «. - ' 

J ̂ j ! 1 ül̂ U- ¿Y t JLA- LAJU; IjL^^jyo'^ldj JLAI. ¡í ал UU ^^ VJ^^ 6 j i J I ju»! ^ 
* 1 ̂ ILI:' (J áJ i 1 Li- D JLA L*-J \ à jla ^ Ьсл iĴ  j 6 JJ^biJ ' ¿y ' TY -̂iLJ I üJj jJ 1 ĉ ' K" i j 1 

tj J.'t̂" o ^ o-— Ù ' J ^ ^ J 1 d JLA U J I J^ \j\ \ ̂  ) tjj^ 1 Ĵ Jai: — Г 
» . I • . ® * . * • .b ̂ ^ aĵ  i;---̂ ' ̂  O ' ̂  ' ^ t* ^ Û ' I iĴ  aJ l ^ ^ a ад L»«J 1 

• LA .bi::: 

s . e _ ^ _ e _ ^ 
• ijaíLíCjl J ^ a J ^ I ¡ ^ i i a i "iíl iajbUJ 1 ал ^ SaïLAi, ¿JjaS'jIô Jŝ  1 ̂ "i.̂ t-..*- ̂  1 

VY ¿al—Jl 

j^j kJ "Vida Jl-XI» i a-ft Ьчл Jj 'jJ ' iÜ̂ i- ¿y b J ^ ai <-¿LJ IdJ^aJIe-jClJI 
й tf tf «í 

J J aJl AJJ L;:: áJ I ̂  1 Ij 1 jJar i ü лл U J \ л 1a qIí. ù jJy'^'jlJ ^ ̂  ' сЗ-
tf a 

. 1 Sj^L 6 ^ i a и 1 1 l Ц-Íp (j^'J k-iĴ  üĴ  a 1 — 6 ¿yЫldJJ^yJJLiL"c-JK'ЦJl^ 
I—9jb i¿U á- o ' ^ ai c-j D y LtS Lft̂ ' j I ЦЛ^' ̂i ü ajb LaJ 1 j л ^ Q \ b V j T I 

• L ^ ü aíbc. iJj a 
< e M с 

i a ..ft LaJ 1 o ^̂  L>* O ^ J ^ ^ ^ ^ ' o * 1 à I ^ a^^ I J^Jkz: T 
• La â iiL' Jû  l/hí^ ̂  O ' ̂  ' ^ сУ ̂  ú ̂  I <¡Jj aJ I ^̂JLp 

S ]j aJ 1 dl^ ^ Ù I V i a U l t ^ V ü ^ l L ^ ^liSiJl^^-iJLAb^JIejK'IJl 
• j ají bcJ I J^ aJ 1 ĵ f*̂  ̂  1 í/i=> ' 4 Ü I d ал L^J 1 j ал i aS L-JU ilj a ̂  1 Û J» I 1 

ГЛ iaUl 

(jl jj 6 I^^ dĴ  ̂  I u^j O* VI ^ I Jl _ \ 
• dn^^ycii^^jl^l JI^L^'^I^M-L ^^cí^iiJjjJ'J^ ^Jb 

: ¿U à w i ^ ^ d ал LAJ ^ U — T 

Jl^-U'Vl 6 ̂ a^ a^^ âî iJb- 6 Jl^b^'VI^^LL uiUJ 1 aJI ( 1 ) 
Ù dOíLíCJI J^aJI 

^ i Ù ̂ l^a^l u-i aJz^ c í ^ y viî JI aĴ  aJ I айв a5 jL̂ Ji'yi 
I 6 SaíLícJI JjaJ 1 J ̂ âJl ^ U l ^ y ü ^ a ^ a^j ^apiJЬ^ 

• Ü L ^ 
2o 



J^ ^ ^ SJLftUJI ̂  J^ \j\ i (1 ) Sjiill V — о 
ĵî S JlaL*JI ^ il̂ jJi J»^ Jtfi.5 JLAIAJI tJ-Ja: ̂ jLî 

Ia UJjj/JS» ̂ ^ Ly wb̂  

ri ^jLJi 

: ^ j l j U l iJjaJI 

6 vj LJl dJj jJI Siib 6 Jĵ iJ' (î) 
ù IJLa ̂ ^ (JJ-̂  iĴ  j 3-Î "îji S jib jJâ: 

iĴ aJI ^ eU j Jls- jUJISjneU 6 Jj'jJ' ^ b ^ 0 CJK'^jlaLJU LÎJ (t^) 

• ü J ^ I i)̂  aJ 1 J ал ®ljl 3 Jiib jJâJ 6 ^и» I âJ I <Jil*J1 

: ^ b J I ^ U J l ^ j-iairV - T 

6 üD J o : ^ JjjJl cJubl IJI (t ) 

a l̂ aJI JLC-SJIAL^JI JuJa^ >>6; jî S JLftbwll ̂  I Л 

T-o 5JLJI 

L - ^ ^ l ^ ^ ^ J U i ; i JL»̂ . I jJI U 

i ^ b ^ 6 6 1 ̂  «jĵ  ̂ î J Lai; I â *- sJj aJ I cJ-t» I à I 

: ¿JbJlo'i/UJi V! 6 L ^ l ^ L^ ^ U Hjl ¿iib jJâ: 6 JiUl il_,aJl «Ijl ¿ Ü b 6 J^ Jl 

6 ¿iJ JIpS-JL^I Ĵ jaJIoïi-'l IJI (t ) 

t̂ 6 ̂ iUJl iĴ aJI ̂  J^-l ^aJI Jj^ з а л и л ^ I c ^ IJI 

v ^ l iĴ aJI ̂ i ^ U J I ^ ^ t з а л и л ^ ^ I Л ( 

б . tf ^ 
6 - ^ ^ 3 a U I ) 3^^ II iJ^ao- '^ô O ^ , ^ ' C ^ ^ í — ^ 

dĴ  a ) I c - j K" IJI 3 Jib ips> I 3 a JljC^ 3 а л U^ tV ̂  3Jj J^ 6 j U-Ji I j I a-̂ l̂ 
• J^ wü I a)j bi: (J JJI pJi 'ii I Ll 3 а л U«J I ¿ J л 3 a5 b»c. iĴ  a 6 Jj I лУХр- ̂ b ^^ ù <-¿LJ I 



JÜ^l iJjaildJLj^ 6 ^ Y ijUl ^ r L ^ i ^ iüJI ̂  SJLAUJI 1 J! _ l 
« : I A Í U : ; J L J ^ A J I ^ ^ ^ J ^ ^ J Í L - J I ^ V I ^ ^ - » ^ VI ¿ J L A U J I ^ S A Ï U J U J J J S ' ^ I C J ^ Ц-ILFF O ^ ' 

^̂ .JaürV T d̂ Lilí 1 ¿̂ ü̂U Uî  L ^ ¡jaíLíC. ¡Ĵ  j jÍ iĴ aJI « лдЬи S-î — л 
^-U. o ^ l ai' ^iSil^l ^iJI JLJI JI ^ «ĵ J I ¿]j j 

: ^ B J I ^ U J I J VI . J ^ J I ¿ ^ B 

¿liJI 6 oJ-iJI iĵ  JÜI 0.1Í IJI (!) 
S J L A U J I T Y L ^ 6 1 Y I J U L ^ R L ^ J L 

jï 6 Ц.*-!» I J* i5'' !j i 

L - ^ l ^ î ¿üJ! j^^l^'VI d j jjC. iajfcUJl ^ ^ 6 iiU Jo^iU- I Jl (t^] 
• i J U U ¿ 5 a ï b c J I j J I ^ ^ j t i J I ^ ' V ! J J - i J I J ^ o J I ^ 6 Î Y S j U i ^ r ¿/iJ 1 

^îjl ¿ juaUJI^^Í»^^ JJ^I iljaJI J.tí* Jli.sjlaUJl ^̂ Li 
• Lft I ь i iiî vJijĵ^ ̂  L^ aj?-

L ^ j ĉ l jLftUJl Hjl JjjJl jUci^bT 
jL) Ij^j 

kJî^^-JU^Vl Ü J ajb bu J^ aJ I ¿ i ^ ^ b J^' c ^ j tü-J 1 Jj aJ 1 «j JL3-I о-'i л __ ] 
^^^yáJI ^ L ^ l LA^ 6 г ̂  àMW sĴ aJJi 6 ̂ i^VI J>-iJijt ̂ a^^dL Lia, 

j^t i- LjĴ  6 aï cjl^y L^ jt ЦД^-jt SjjbUJI ̂ ^ ^ ^ J 
• Ц ^ ¡J AI LA 

5JLAUJI ̂ ^ ^ ^ IJI \ d̂ ïill j-Ja::̂  V — T 
» LA ô^ 1 l i . j î SoaLAJI ^ Ô <JiJ-»J I Jj jJ 1 

I aJ! ¿JJU:- V 6 ^ Y iaUl ^ r î âll L ^ I ^ ^ Siiül ̂  SjlaLaJIc^^ 
» ;;aSLícJI J^aJ 1 3oaLAJI ^ 3aîl-*!. iJj)a Ц ^ 

® íj I Vi ̂ ĵ jJsù:: V ^ ¡ĵ ÂsJU lüj L ^ 3 aS Loi ¡Jj a t^Jj I aJ 1 
VI6 tfjl^ jaj&LÍUJL e ^ J as JL)-JI J J A J I ^ O P - I c J I T Á J I « J I L I J I IL^AJL ^ 1 TIÍJ A 

: ^ ^ U J I 

-¿¡jál^^vJljbS/l 5аажи 5ajJ>LjuJl ^ ^ Ù JiUJI iĴ aJl ol5 lál ( 1 } 
(^.«JAJ:: ; ; J L A L A J I Ù L A ^ - ^ Î Ц Л ^ ' ^ ! S A J Ü U J L J A ^ 6 J L K > - V L 6 Í V ¿ A L J L ^ Г S 

a-íC. d алЬчЛ ^ ^ 6 till Jui^U» ̂ ^ jiri I al (w^) 
• áJÜü Ьч^ 6 áaüücJI Jj J l ^ ^ ^îcil^Vlç^^ Ji^t 



l^UL-l^ J^a-Jl J1 

¿jUJI , 

ftUJI ̂ Ijl Jjj-Ji 

Ц-Lo ij\ ''IjlSjLiL SaAbu4-l¿,li 6 lilji- iĴ  J vdJ j- o i ^ ̂ p' O^^^*^ Cw^ — ^ 
: ^ ù UJ^I S Jiil J-k; J^aJI ¿^b 

/l^dJ IJl ( I ) 

IjieJ l üJj aJ l 5 jLft IaJ i Ù ̂  i>* O ' ^ ' j ' ̂  ' O* ' ' ^ V^ 
• LA jlJÚZ Lj JL>- a ^ O ' ^ ' ^ ^ ^ ^ O ' 

^ÜlciUJl oJl ^j^iaJ J Mjl ^ iSi, 5ÜL- JJí»: SoaU. Ü _ T 
liJhJlc.'yUJl^'^l íJ^aJI ^ b ĵ id̂ ljlSJiibSjLA U J l d Óa c-j K" « « 

j --i: iÛJ 1 ̂ ¿¿^vjya'iíl d Jo^l. SoaUJI (J^ 6 <-¿j-pJl dĴ aJ le^ Ju¿>l IJl ( I ) 
/ 4 J^lf ¿ajbLUl o'L 6 ) Y 5 j ü I o - Í H ^ ^ Ц-J ' 

1 ^ ' i i í ü I d j j b C e d a_f tUJ l 6 ¿i) J l 

y J^aJl^OJ^liJ^all^ 6 ) Y SJUI^- ^ 

l 4)3 JljeiJ^ 1 aĴ  j J I 6 LJLl; ¿ a j b U J l 6 liU J e i ^ J í i 1 Jl ( 

C m ' . ' tj—a 1 ĵ»»: Js-^z^^ 1 dOAUJ1 1 Jl T d ^ I ( 1 ) 1 d ^ 1 _ f 
O ' ̂  ' ^ ^ ^ C:* сУ ̂ ^ o ̂  i oJ 1 -JL5 1 J-. K" ̂ ^ d JLft L«-J 1 Li 

• I A L^ 

VT djL-JI 

JLAUJI J^aJl jUri^bi 
JjoJl ;ü>U> ^ b ^̂^ diibJl 

^ 6 Oíi: r ̂  SaUl L jJ^b:;:^! J>LiJl iJ^aU Ú 1 ̂  r ^tí^l Ьл^ - ^ 
J^ a JI s^Í ' al â â ib j ^ c J I ^ V i d a a ^ i . i алЬжл ^ 5 aí LjC. i l j aS" b^jJu» 6 j l а̂ >1 

• 5 ajb bvJ 1 ^ S ai be. il̂  a 6 J^ al I iî Û  (У ^ (JiJ-«J 1 

^ 6 o - l : o^ ^ ^ 2 a ü l i ^ ^ b i : ^ I oÍlUJ 1 iJjaJU 6 i j Г ^CC- l - \ 

I J l J^aJI ^ b LaJU; ta^ c J l ^ ^ / l Saa^ii SaAb*^ ̂ dtjJsS 6 j!a,¿>l 

• З а л Ь ж Л 5a5bc. sJ^a 6 j ^ á J I ^ b J I ^ 6 o ü - J I t̂ * 



й j! 5 JübL«ü I J-JUfli t il (t^) 

6 ЦЛлЛ: ü jLftUJl 

js I AÜJI 13 J juc. 4 OAUJ1 C/y^ 4 dJ J J l p ji:П Jl ( 
ïbcJi J^aJl/loí^SílvJl^Sil J^aJI, oí-alii-J 1 iĴ aJ I 6 П ¿ j U ! ̂  Í ¿̂iiJ S ! 

• ЯЗ UJJ U j ê 



u 

• di^ d U-ft LjuJ 1 ^ 

lüu-jlü^jlo^ü-l IJl TY ijUJ Iw^o^r^SlUJJL^ SjubUJcuSjJI ̂ I^^ - 1 
• td) j ^ ^ (ji:;- ̂  U ̂  15 OA L*J I ̂ jec:: ̂  L 6 ü JLA U-J I ^^ Цр» ^̂ «a: 'il Q i ĵb- Ц«®li-

aĵ ibJ i 6 l̂L JÛ  ^iLmJI J J gJ 1 ̂  о ̂  i 

r* 

уу, aJĵ uJ \ G Яl•г:Lм>J ' Jj wü I 

• ̂ 1/1 ^ 6 IL JL^alÍL^J I J 1 ¿J U- T M 

i ¿JjoJ 1 <8 Ji-ft JI 6 о* 'б I iĴ aJ I j-wC — T 
Çi tf с 
6 Jjail ¿yb jy 3 JLsb SOALaJI ij^j 6 Tí j M A j I í Y ji^l ^̂ -̂¿йЦ. ¡j JLAU^ \sjls 

в . « * « « \ •• e 
I j Jjj Sjî viJ I ̂  lí'VI ĵLl. 6 Jsl̂ 'ill j^iSil^ I ¿ybJ ' 'á-ft J^c-wiapi ai 

: iJhJ Ic.'̂ UJ l y ' ^ U Ü^aJUájb^lJ-lfJU^SaAUJl î Ja::; a U ^ ЦЛ^-
л—Ü'Ví J-eD JlpôoaUJ i i>* o ' З а л Ь ч Л Q» I Jl ( i ) 

Lft a-jL: y a-^ v̂  Q\ l^jiy " лл LAJ ^ yjl 

^ J l ^ ^ j ^ l iSiJl^^uil^VI 3 jLftUJI 6 I Jl (t^) 
,3 9 «j*' Ij 1 d á¿ l; d ал LawJ 1 oj K" JJ l \ ĵ U 6 ^ A d j IJ 1 ̂  1 вуд! 1 ̂  t W d j IJl ^^ t' d̂ iâ] \ 

j I 6 ^ LJ I I ал J ^ o-Jap-l a5 2 ад L O L J» i^ j ^ I ĵLa- âss 1 c - j o j 1 6 J^ aJ 1 ii^A^i- ^ b 

L ^ l jy^ \ a^ \ ^ ¡ ^ ^ v j y s ' i l l a j a^cu 3 oaUJ í 6 l iü àci^bU- J i p \ j l ( 
¿- ' '^ l^J I^Sí l J j aJ Ij b- a^ i l í u J 1 iJ^ aJ ! 6 Ы 5 a U l o - ^ I j M Y 3 j U i Г ¡ j^J I 

6 ajUU b w 6 ^ aíbcJI Jja] í Л 

д)̂  aJ b- aj>- ! üĴ  aJ 1 ù ^ ^ ^ ajbLícJ I 6 liü à»-i!>U- j x í 1 ai ( a ) e e 

d a a—л1в d ал у lî Js> б Ĵ><» ¿j^íhJ I 6 b- aj»- I dĴ  aJ I ^ ^ ^yy^ — Г 
da- —ftUJ I J . ^ jj lo аил5 a5 6 ^ «-Ü-J 1 Jj aJ 1 ¿Ĵ a) 1 ^ ^ 3 jLJU laŝ t̂ y»"̂ ! 
6 JLtíajhb^ U ^ L̂ JuĴ -'̂  ^ lïS/l dlb ^^ j^i^И 

: aJbJloVUJl ^ 

— J ^ l T ^ 5 ajbUJl (З--; к: о c>« О ' ^ iJLp'— j' 3 ajbUJ I IJI ( 1 ) 
6 LA .иг:." v-'jj/b ly áĵ  l/hf^ O ' ̂  ' ^ t̂Ĵ -̂  O ' 



О V •¿JSJ¿\ L ^ L Ü I J I ^ Í O A U J I ^ ^ Ù C J J J I I IJLA VI - T 

• cil^Vlç^ kL. 6 ^Y ÍJUÍ 

4 — 6 ' ¿ Y Ь JLA- J A I L J 1 « - I L ^ ^ L D J JLJCJI Ü JLALUJI C-JK" I JL __ V 

I juaí:: L|JL b-JL;»- i iiĴ  JJ i ô Jai-l̂  6 J^ ' Ĵ L:::' áJ 1 ÍIÍ!^ üi^ 
— ^ AUIM.»! I aÍj aJ ^ ^ алА ü JLA IAJ 1 (j-J^ (t áZsjj, AÍA; <) IJLA LCJ I a лл 

• üJUcJí¿Ij L j j 1 у С л - i Lj5j)J-« ^i d J j ^ ^ ^ ^ 

O R ^ IÍIJI ^ I J J B U J I оу^ Ù E J I J J ! ^ K J L 1 1 A VI _ 1 

• d jwbcuJI J^ jJl^^í^ díil̂  «-J.kL. Ù )Y djUI 

i ^ ¿,1 J I P C - J J L A U J I I j l 1 J l ^ o l ^ i i l l V - o 
c e с 

L Y JL^ ^^ I J L A U J I ^ ^ ^ ^ T Y Í - ^ IL JL?- ÜJÍLLWJI Ü^AJI J ^ D J L A U J I ,3.^,K: 

• LA «^JJ/J» 

TA ojLJI 

S—^LUIOIJLAUJI 

— Д 9 VI ^ I I ^ - J Í I ÁIU 6 J ^ AJ I ^ B ^ 6 C^-15" ^ I I^ 'LD I D JLA U J I 

ÙS-jlOI iljjJlj b-jLfl- ¡Uiu-JI J^aJl ̂  Üo; s L - L l . Ú \ JIa JJLi: ̂ áJI 

6 líJj J ̂  i^l^ bürl IJI (1 ) 
E J ^ ^ LÁIRL U-JJÏ I I J I (C^) 

ТЯ ojUI 

! U 6 ,3-FJ- T Y 3 J U I Ы)» I L J A T O L ^ V T 3 J J B C J I J J L A U J I I ^ \ 

6 tdJ J ^ U JI ̂  ал LívJ Ijjai: 

S A S B C J I A J J A J L / L U I ^ L ЬИ A>. ALSLLNJ I SJ^ aJ I J A.^^ J ^ V I J ^ B C " L ^ ' V L J L K I - L ( 1 ) 

J I 6 J Uap- VI I OA " Uü ; á 415̂4» ляил d а л L^J I t j^k: I 

rj^_Jujl L - ^ l j ^ l aüjl SajbUJI CC^ 6 jani^ J^VI 'L^jVL jlki^L (u^) 
6 L J UJJ I 6 d a ï U c J I b- A^ I^J^AJL^^^^i ^ Y d j L J I ^ 

• IJLA J J "UL-l, 

^ U SaA l -A j l j j a : : ^ U 6 ^ ^ ^ TA SaUJU iSî  ^ b î i » a A U J C J I J J I «з,..; k l I _ T 

J^VI J ^ ^LjjVL jlki-L 6 dU 
• jlki-VI IJjb j J "Uájl^ 6 ̂ V L i ^ l 



\ О S J L J I 

1 ^JL^dJÜc^laJjqji^ULJlaJ^aJI^ 

«ÜY^'VI'-ViaJ ' iJ^aJIj bL ju» Яи,-...»! i 5áiL- 6 Т Г S j U l ^Л-л^.б 5 J L AUJI j^c^ ^y^ 

л ÜLLmJI âĴ aJl̂  «uiLJl üĴ aJI ^ U^l dó̂ L' ¿jlaUJI d Jub^l^l N ла̂ »̂  ¿U J ^ U 
• 1 

ТЧ djL-Ji 

й Jj я Щщ] 1 а OA IAJ 1 J- JL*: J I ii-bc ^ LfJ 1 

M", itf-̂ 'l 0 (З^'^с^^ ^ 6 d OAIaJ 1 о ÔA JU: ( 1 ) 
6 aĴ jjl̂  ULJIiJ^ajl OIjMP 

ol ,31Р Of 6 ^¿^'^cjj 6 uj^ UJ-ДС. L-i Ц- 1 ç̂ MÎb (̂ 7') 
6 ^J^l iĴ aJlj OLJliJjaJI 

it oí I OIÏMP ар aï Í ^ L ^̂ LW U-i il J L ^ ^ С ̂  
• cîj^'Sii^'^^ ÜjaJlj ciLJl 

c i L J l iJ^aJl o l ï ^ p 6 i JUtU U ^ 6 Ц^ J-.-*JI ¿ b ^ l c ^ - ^ ' l aï S a j b U J i o ^ O ^ — ^ 

« Ц - Sait* SOALAJ i d а л j L i p l q ^ j ô y ^ ^ J^*^ ' 4Í>U- ¿ y b a jo o ^ ^ l l l Ü^aJ Ij 

> - ^ ^ \ k T l S j L U U i j ô cu^ 1J l ' 1 oJj a) Ij o j - 1 il^ aJ I L J 6 Я) UJU U - J 

• ell j ̂ ^ bii:! aï 

^ j y t а л - ySj^"^^ o ^ l d J ^ a J l j c i L J I ЯЗ^аЛ c^lï>U ^y e J ар aï 5 a jbL^J I ! — Г 

rtlii.<«) 1 ЯЗ̂ о] 1 yjŷ  LjJ 6 T 1 3 j U I Í dâiL' Я1 ajcJ 1 o a U J IjLIPI oj*̂  ^ J^*^ ' 
Â tjh:. ЯЗ ajwJ 1 L̂ jJunti; Я a^buJ I ¿,1аиая: lu К" U-̂ 'l U 6 v-îJaJ I ЯЗ̂ аЗ li-

• \ . ( ̂ . U-i 

cjjjl ti^K-^i^l fjS\ 

TY d j j J I 

v ^ i - J l Mjl SàiL'é J j a J I Я ® ^ ¿ y b ^^ 6 5 j o j c J I S a J b U J ! i j i 

^ "«J- ЯА^ Я д ^ Я jlaLaJI 4 JLA ̂ ^ ¿,1 JuûL: L^jL bLa^ ̂ U"...*!i ЯЗ̂ a) 1 ô Ĵô l̂  6 J^uJI Я З ^ J^bi: 
.И 1 ; U - — П л!^лП ̂ ^^ ^.laI^JI (, L^.*^! "Ijl 

e c e 



A ¿i йлкыш̂  (jâJ I py bJ ̂  сУ 1 üJjoi 1 ¿^j JU» ^i^UJ L J 1 («—») 
Ù à O - J b c J I J j j J I j I I/» "У ' лЛГшуч^ ^ U I j ^ ô ^ J ^ ^.ûe-âJU-^^fi 

• ajuu 
c e с 

\ 6 j i d OA bul l lü^ 6 ^ JjJ I JLC^JÍ^JL a í i - ^ l j J * г ájjJÓ I — 1 

• líL Op- \ QÍ- a J jua- i j J L» i) L - j IL L i j ^UJ L J "У L s ai L^iJ I J^ aJ I 

2 L^JI J^J ^ ijjbUji Laj «> 
• lljjJ I diiA ai^ jy 1 ̂ ^ L ^ LIĈ JLIM.! Л ^ a a ^ SjaLJi 

ТГ daLJI 

i a U l o - ^ 1Y i a U U iSij ü : íUJ L b - j l ^ SJii-^ iJ^ a ^ j la; 

Ç ^ b aJL. d ajfc LaJ I lî Ji) 6 4iU J i-íü^p- ^ I» ^ I ü ал L*J I ^Ja:z ^ U ¿ iJ^ aJ 1 

• ^ b (У Í al i ajb LÁJ I J l L ' a - ^ b ô u ^ i f i J j ^ j J ' ii^L^ 

Sa ftUJl цу b - a ^ i l i L - J l S J ^ a J l ^ L J S a j b U J I iJc: : _ T 

4 iuta^ à ajhLxJ I O* 'ji Ь â  a>- ¿ t j l a ^ l ^ b UI ju 

• ¿U I J l XY SaUJ l ü j i á j . 

4 à Л j<L9Cí ^ л i а U i ^ Ŝ Ŝil) l i í j AÍÜ>UeJ L 1 b- a ^ aU."..*̂  "ĉ ù̂ j ^ 
^ ^ b ájL* d ajb I a J i ^ d aü Ьс» a 6 dLl à c J ^ ^ ^ ^ ^ ^ L ^ l d ajb I a J I U 6 üij ai 1 

\ í S a U J l 

2 à 9 b d ajb IaJ 1 j à LâiaJ \ \ 
J^ a л ^ ̂ ^ сУ 

i Jjbz; ĉ jJI ̂ V l ^ ^ d J ü b 6 J^a ¿yb ^^ 6 ejCj^li^UlIl SauftbujI — 1 
Ù S jlaLAJI vJjiaJl dJjaJlj b^ap- OJÜLLhJI Ü^aJl iJib^^wC 6 J^аЛ 

jl Ù eiJà bíirl lál ( 1 ) 
с с 

• tdJ à ^ biibl 

4——J jaJ l o U ^ ^ üajbbi^l oÔa 6 ) d^iiJI dáib S a j b L i J I o / ^ l la l ^ T 
** С 4 ^ , 

^ Jí. L^Url ^ L 6 Jj^' ^ b ái. b-o^ dlii^Jl 
• d ) áJ ̂  Là* айО* 



( - I ^ A T L ^ U J I L LFTJL JL¿»I V^VLJ 6 I L JL> - IL IL^tJ I OJ^ udJ 

Q ^ K" 1 Jl N Í 6 Uá¿j»¿' ̂ ^ Q \ i ^Л djüijl ^Y iijUl 1 à J jLiC. a ajb bu 2 ai UJL, 
S OJUIO- ( (v) У ) ol̂ iiJi ^^loUibdleib 

• OIjlaLaJI О У ^ 

d j j I apl^ I JaiptJ I I JLA Í̂ -Asú:: Í \ ¿̂ îiU lij j a»- Я!,!.-.,...>« il^ j _ V 

• c-1 jLA UJ1 Qy liJ L;^ L i lib I TV I T • J J I ^ i 

\ ̂  S jL-Ji 

S jLftl»̂  ¿y» Jj^ Jg l̂ ĵ fi ̂  Siii^ I 
rt ОУ 

di^UJL l^bwlú ^Л djUl SJLJI Ujl juel ̂^ jJ 6 b-Ju^ dliu-JI il^aU _ ^ 
JsL^j'yi J i . LyjJiil^ (^JJC 6 « - i l ^ V i J s jlaLa* s aï be. iJ^ 05*̂1 vJ^Jtí' í^ja^kz^ 

^ 11 ÜJD 6 ¿U X d ajbUJ i c J 1 àI 6 Ц-L. i : ; - f ' ^ ' ^ ^ jbíc ' 1 ^ 1 5 алL*J i ^j» 
• J L L ^ ' V Ü JLJ-Í Ü I I L ^ T DJLA ^ А Л Ь Ч Л 

С С c e 
¡©"У! dJ j Ц^ я J Pi" ..." iijj^lolx 6 Lib I t^jU: — T 

с ^ " с с ^ е е 
«Li^aJ ^^^uJc î ^ üaAb^JI dJlfrC-N*.' (¿^ 6 ^aíUcJ^ J^ÜJI 

• J^aJI d i ^ Ĵ L::: vjàJl ̂ "i/i 6 lufcla>-i jLi^l v̂ í ji 6 tiJLJi 

^ 6 ^ d^üU lïij jÜLi-'̂ i b-ap- aJ\ ̂  ^ Ul —. T 
: eJLl ai 6 \ d̂ Ü̂iJ liij «-¿LJI Ü ^ a J i « i » ! ^ ^ 

o ' A 5ади*11 Uij Ц-:р ^ uüJIaJ^aJI i í i l^ ^ ( I ) 
^ l 6 dj^áJ I 5 ал LaJ 1 ^ ^ ^ 6 J j ' dJj Li: 

j Ц к : i a¿ r'^^ ^ ¿алЬчЛ) Uî  «úpî J.aJÍ 6 uiLJI óĴ aJt jLi^i^^^ (c^) 

• J^aJI 

TT SjUI 

е е e 
(jiu- ^ Ы IY'SJUJÍ ĵ náüî  i-iy»*^! 3 A A * ! . 5 алЬ^. L JLA^ V — ^ • 4-Ja^ úlJ^ С С 
J>—^ 6 UJ I j^j j 1 j 1 i)̂  a) (>• L*j>» íiÜ̂ pJ L j U - i I ^ I Jl __ T 

• ^^^ÜliJjaJI JJU- ^ J - o ' 

6 dJ j JIP 2 ал U J ^ U _ V 

Jj j. as. 2J U ^ 6 6 a^ I J1 4i>UJ L j U - : L ap- i l i i - J 1 aJ 1 ^^ ( 1 ) 
ôSaîUiJlJjaJl J^^í»-»!/!»'^'6 ^ 



<jr 

Lx^ir^'t^'^ dJLAbuJl^^^^ o^ ilil—Jl i)̂  jJI Jx-dJLftbuJl 
« LA JJIFT'J LJJ¡JJ» 

J ̂ x̂  i aLsJ oJy li: ^ ' Jj «JJ ' J ap iJ L¿ 3 JLA L O \ .̂УГЯ» • ú 1 
ÜAIL^^^^JJA::^ ¿ J L A U J I ^ ^jjJ J ¿¿Í^JI/WL ^ J Ï Б 5 л л Ю 

^ aoJUc. LL iiii-JI Л liUL: V 6 ¿ai'LicJI J^oJI^^jÍ^I^'V) 
• SSil^ldá-^ "Vi i JLftl̂ Jl ¿ib 

a ! J^aJI ̂ j» j js-jsy ^ V U JU; ^ i jlaUJI,^^' ̂ ^ — o 
h-Oí^ iliiL-- J 6 j / i J l ^ l J UJ ^ 6 dJíbcJI J^aJI jla* 6 L ^ 

• liU Ü j-U* juaí^T^- 5 J-ftUJl ̂  ^ U 6 ^ d^üU Uiij L ^ ¿ jíUi* iJj jf 

^ n S jL-Jl 

ciJ-J 1 Üj aJ 1 L̂ J-aiij o 1 ajb bu i¿¡ ')¡ \ g— с " ' 

jl^N/l J ^ ^ I Jj, JUaJ L LAj 

-LAJ v-i \JL=> l S a 5 JLA LA- J J aJ l iiÜ̂ U- ̂  к J ^ a5 «-¿LJ Idj^aJlc-jK'iál \ 

L 

к e 
ú Jj a_ 5 \ aJ j L:;:; ̂  Jó 1 -JS 1 d ajb buJ \ J^Ju \ JuaL* cjI^í jÍ/^'^'^'J ' j ̂  üfe L 

с—™,; К"у L a ^ j l ^ I 5 a_A LaJ I аил; I 6 1 ^ Г ¿^jÂi^ I ^ ^ ^ ^^ ЯЦ»::^! I iJ^ a i l i 

* L ^ a aS bce üJj a ̂  I td) a- о ' W^J ^ 
c-^ j i d ал buJ 1 ̂ л j-̂ Jà- ̂  U á ¿ ajb Lui) »-àLJ I iĴ  aJ I çy^y ^ ^ ' J (У — ^ 

J^K'jajhbuJl J—iJ ̂ jlt-iLJI dJjaJl dÔA ^ ¡^^ 6 cil âJ j-Ll. juas 
• aJ I 4:; l i ^ (^iy^ 

e с e 
û a_—js> buJ I о i>* ù ' c M * ^ ^ ^ 1 5 ал U-J I j - ^ IЛ ) '¿Jkii l (jJaZ: — V 
• La âii:* ^ ly Ju»- a ^ О ' i ' ^ t̂iP'̂  О ' ILîi.MM*.! I aJ l 
a _ — - X s J iL'j^lJ^aJl aapiJLb jl S ал L^J ' ̂  ^̂ -âla»- 6 o^^ — ^ 

als J a^ LaJ ! t dJj a a—^ I di I l ^ i ù <i ajh L O d ajb L>uJ I 
^ fr c e 

d jtóbc* Üja jl lîI» jjl i!̂ a! t ¿iL:"il 6 SasbcJl Ĵ viî  
• Л. I a jL^ 'il 1 d a_A L*J 1 <iLb 

daUJi 

ol bbdl 

d ^ d aibcu iÜj J^^lcJ^Ja^ di^-^ L j L6 [L Jij^-ôlkLum a}^ ̂  

6 d ал LiwJ 1 Js'JÈaàjh: JpcuLI aS L̂ jl 1Л djUljl ^Y SaLlI ̂ -̂¿lî  о y» 12 аал1« 
j L . — L A j l a n d l Ĵ;aJ 6 ^ ^ 1*6 iî i- J^bi: ̂ âJI ̂ "Vl^Jb^ 6 Jĵ Ĵ ̂  Si^i- ̂ b ^ 

* j^âJ i Jabcj 1 J->s. К" 1 il LmmJ Jj hig JèJufC J1 аиллЗ 1 i ал vb®"^ ̂  ^ L 



C j m y U l 

ü Jjj H 

n SjUi 

uftJLJ» ¿Ĵ  jJtoijufcbu Mjl u^^i 

• J^jJIii^ j^lb^^aji'^'yi MjIsJiiL- J^jJIii^i- ¿yt ^cJir 

) V S J I - J I 

J^ jJI ¿ííüoÍOAU. (У 

I fÂ^ 6 L J I 6 a»- t âJ^ ail 6 r ^ T o^f^ ' c^X — ^ 
• С 

J^Li: ijiJI ̂ r̂ Vf'̂ ljl djtfL' Ù л»^ ^ cjIS* vJI^Vi 2 j JL«:U ^ 

• j^-J' 
d OA L*J I ̂ з-м.к: о ̂ ^ Ĉ * O^ J * ^^ 5 jub IAJ IJI jiii I з̂,̂  к:" "if — T 
vijgy——J» » 2 JLA IAJI ( У Щ ; O^ <ilil<.i»i i ÂJ^aJI 

• I ftâ^ 

J IUJ R . ¿T^IIC J J J J I JAFTIJTTF 5 J L A U J I ^^RЛM¡ Й — Г 

Ü I i » J 2 JUBLFUJI ^ DĴ  J d l j / ^ ^ o ^ O ^ ^ Ц ^ ^ Ъ ^ 5 JLAIAJI f̂ j'iy» 5 JLALAJI 

• ¿ « I ^ U J L j - VI 5 j L A U J I c ü b ^ y J \ IL иь-allLnJ I aJ I dJU: V 6 u i l ^ b ' V i ç ^ 

L ẑJua ù 6 ULa^ jlii—Jl iíjoU 6 í ̂  r bbj — 1 
6 J^j íl ^ t ^ 6 JiLJI iJjaH cJt^ I 6 jjp^l^^/l 5 jojC. SoaLju ^ Saíbcu i)̂  

• J^aJl J^Li: ̂ iJI ^^U-SaSUi. iĴ  j 

6 jU-íL 6 iLa». ílií^JI J^oU 6 1 ̂  r Uaj \ 
I 6 ^ J L J I J J ^ A J I O J T F ' I J ' 6 J ^ ^ ' I I ^ JIAF IA J U ; Ï ' 3 J 5 А Л B U ^ ^ ^ 

• S^áJI J^jJí JjUi: ̂ áJI ^̂ Li- Saïbc* 6 



\ Û , ¿ J.UI 

с с 

JJ » 1 J J - J IL^ J ^ ^ JLI \ «CLÍ^Í- DJJIJ— CÍ' ^ Y ^ ^ ^ J O* 

Ji»^^ dii^u-áJ^t^ (jî  ̂  üJ^jJioijLftU^ JU; ̂ yá*^ (') 

^ T JLL. J J J J I J ^ L I : J J J J I ^ ^ ^ T-IIIJL D^ J J L O L JLALA. J U ; IJU-J («--) 
I U "У I I JLA JLP a JLA I A J I «З^-К:: o t>* Ú ' ^ ' 2 JLA U J j-f-Iá- ^ U 6 J j • LA .Là;,; «У ^ ^ ^ O ' J ' ^ ' ^J^Y* T* ( У ^ ^ 



« e с „ 
I^JJ^L ^ ^ ^ Ы S ЛА ^ J ^ 1 IJ^IS-J I ( I ^ ) 

• I N L rtiwa) aĵ L̂ jJi Ij 6 4e I jJ^Z^ I 

: ^ i L^l J ^y 6 U J^ J — ^ 

^ L«a] a ЛА Ij 6 A» I Oiw* I J ' 6 ' ' ' oî Li- L ¿)-i<alJ I О U Iĵ  i ( ' ) 
6 I dU à- ÜLwá») 6 J^ «jJ í Ç̂ jî  ¿ ^ J ' Jj àsyt^ 

^ I JL^J^J^ L 6 J ^ ̂ ^ ' çj teJ ̂  ' J i çj LaJ S JLA 1 ' ( ) 

* ^ ^ ^ I dU «цьмд) ^^^CAJ 6 de i I ^^U ^ I ! vi ) 

" L J J 1 JJÍ^JOJL:; I . А Л L E O U I ^ > E U L L J I IJ^ J Ü U ^ ^ 5 J U 1 <» 0 Л JJJAIR'^ — V 

• J^ wü 1 dil>L>- dJj Lli; ̂  ÓJ1 jrtü "Vi ̂ ^ fí̂ **®" 

J J J ^ J ^ O J ^ ^ ^ ^ ^ A J I O J I ¿ J L ^ J ^ I J L L VL DJLFT 

¿Jl Jl SjI^I о у Ш ' 'v̂ ĴL. tjb^js O- ü-íli;'̂ ! ̂ Jla ^ ^ 
• И.Ы ̂í) í a Jj Jj jJ l J^j I 

) 1 ¿ j L ^ i 

â J Ü B I A J 1 ü i ) \ i J J L M J I 

С Ф с с 
Mâ̂  jjJ-jc:; Ô) Lm ÎL ' ^^ ^ ' ' ' ^ ^ iJ U:; I 0 jl» 

• á 



1 djLJI 
с » 

L J U - I b^iUlu iJ^ 1 dJj aJ 1 JU?! i l U -

t - i J ^ I iJJ aJ I о I а л b u 

J^a II ^^—» ¿àiL-olajbU, о' — ^ 
J 9 t - i J ^ 1 dĴ  aJ 1 1 a о I ajb L*-J I л а л ^^ 1 vJ I J ^ aJ j I 1 i J j ail U^b» ^ 1 ю U Ijd I "У 

L f - ^ l M j l o l a A U J I âl i ; Jip 'lii'i^L L a U l 

a ^ Ь ̂  ^^ I о 1 ал IaJ 1 J p J^ ^ ii^U-J ó JUslldÓA Ji. ̂ ŷ  —. \ 
• oJi l i ; 'if I d 1 ^ ^ N1 * |j I J a i L 1 J ^ aJ I 

^ * ^ а Ш 

-Jipl ̂ yjl^l 6 J^a dî iU-cl.̂  a»- ̂ aJ 6 v-iLiJI D^aJU ¿,1 JU^ S ал bcJIĵ aú: ̂ Jy>^ __ ) 
Lü^ J I ¿ 5 а л U J I t̂Sú»-'̂  U i j 5 а л bv J I 1 iJ^ a) I d JL^J ¡ j ^ ù a л л L*J 1 ^y l i ^ 

• a л I I JLA L I2L>-I à ajb L*-J \ ^ I à I iL i lx 'V I <J JLA 

^ 9 jyL^z Ù J^ a ti^j a ^ ^ aJ 6 t j i U J I iJ^ aJ I I J s - a а л U J I с-мо; I J I — \ 

• dJa> ¡tp-l^t-iJLiJ I dJ^aJ I ¿1) i - c J L i I J l "VI d:;! J a ^ I 11л ijj^ VÍÍ Ü a ^ U - J I 

^ ^ C - ^ ^ I C I U J I I J ^ A J L J < L J C 6 T A ^ L ^ N S ^ L - Г 

i - Ifr ^ U ^ I d JLA LaJ I Ĵa l; ^ L 6 di^UJ I ^ b JLi, L j ^ l i ^ S а л U J I l i ^ j j I 

• a - J J 

^ 1 djUJI 

a^j , -Jl ̂  h-

: ^ 6 a^ J G Jl ^ 

j î 6 З а л Ь и - j ^ a ? J I ( t ) 

• aj aj-^Uiû. SibcJ S ал bu-

^ T Saül 

: Js^i L^IJ a^,^ 6 _ ^ 
ç)Ы dалЬж; ù ^^ a ^ 6 ^lai^L ÜJ-AUJIоU'УI ( 1 ) 

6 I ^̂ ^̂ uJLŝ íL dLnal d^-ylxJ 6 d̂ . .: dĴ  a) îUil 



Ц Л ^ J^aJl 

^^.ллЛ jJI ̂jylsil Uij Ji^^' AÍMP- jbl a jjb jJai: 'i/ 
• djL>«iJl ̂"i/l JUL^ ^y 5 jL-^1 (̂ v̂iJI JLJ 

Y 3JL-JI 

í J^ Jl Mjl VI i^Uc'^l V 6 a^UrVI Jj^^ оУ*^' ̂ -i*.. L^ç-Âk; o' 
• ¿U j^(jÍp ̂ зл::- VI 6 S^UrVI JU; ''a- jl*- oía^ aí 

JL-JO dvL^ JsLj^Vl^jb L̂ Jáil̂  ú̂ ^ <-¿UJI dĴ ail 
j- -JeJaj»- 6 Ц- J^^' Ü>U- UU- ̂ Li- LilirVI L^l L'ÍIJIpI j juc jjl 6 ciU J 

~ e e ^ e o ' e 
ijl^L—pl J ^ L(JL L^ljanec SuilibVI ^y j ^ l 5 ll^ j 2ul ''Ijl 6 üJílbVI J l i ; 'a-

c e 
pl jla^l ̂ aJ 6 t̂ a-el o ^ l ^̂ í̂̂ âJI ̂  L^ iJUrVI Jli; ®a- • «-¿LiJl ôĴ aJI 

J^aJI ¿yt J^aJI Ü ^ j b í ^^i-iUbVI ^¿^VcJj IJLft 'L^ I Jl J ^ l 
• Sj^áJI 

jjl 6 I ^ JaL^VI J p iïil^l dJ — Г 
J cJa^ 6 L^ üueUJI J^ jJI ^Ь»- o ^ ^̂ ^̂  ̂ Ui^VI k'u. Ц^'Ь L'^ljano:; 

« с ' e 
—l^aJI (Ĵ IpI J J t L(JL L'1̂ 1 jJ^ Ц ^ 3aîL*i« Suilt^U aJjaiLl^ljl 6 2u5ÜtVI áli; ®a-

iĴ  ' (Oh M J^ ' jbí üiíj. liib I jl juelv̂  • uLUJ l 
• djj^áJ I J^ jJ I aj»- h» 

с « « 
ijâJI 6 ̂ Jjll^^l^^ ^̂ îai-jUJil jj- o' Ŝ ïiU jl T ¿JüU líijjJUb vil — ^ 

• ̂ U-íVI IJiA ajlirVI ̂ Ift ̂ y lil̂ bl ^ ^ ÜAjJI J^aJI^ol^'VI ̂ L ^ 

л 2 j 
V » » 

( j j I o U I al ̂  I Q L L 5 a^ i j i J I o 15 l i ; V I 

j ^^ I j j ол aA IjC 

^ — ^ b (,5—' 1 ' Ij I i ái L" c^ l ajb bu qs- U I й ^ i <-¿LmJ lil^aJIoUl^l^jl _ ) 
olaAljuJI л JLft ̂  J^a ""Ijl L^ Û L?-jluiJjiJ I iJ^aU oUIji)I 6 J^ Л 

. OJ^IiJjaJl Jl 15U:I bab a 5 ^ ^ 1 iJjal v-¿LJI aĴ aJI o"' 

O ^ j ^ l c ^ l a j b U J I J p J j a l l 2lí>U- 6 j U r V I l á j b JJL. ^ L j _ T 
• u-i liu V I 4 I .̂{ЛЗ V I * Ij I 3 a i b d j ^ â J I J ^ al I 4Í!>U-



é .л ft JlL' la- ̂ 6 J ЛА L Ja^^' ij I ^^cuiiIj i)̂  J " J ai»L*::. dJj j " ^ ^ 
e e 

¿ I ^ D B ^ J I 

S J D J L A U J I D IJB J J J B U J L J A ^ ; / 1 J " C I ^ " J L ^ J ( J ) 

с 
6 <-iLJ I dĴ aJ 1 j-i- 6 cJ^ 6 i-ilĴ  üĴ aJ Ь 6 " jíĵ l»-»;!? ilj j " a l̂ j ( 

6 JjaJ I Liu; kjaJ 1 ̂ 1 'Ij 1 6 J_ja b ¿âiLïajblju 

» c^Ljí^l ^^ iJái- " dĴ jJ sJài. " j-í-*^ al^j (^j) 

A S * I J-̂ '"̂  î li; VI <3 ijb ̂  i* I ̂  bcJ I ĵt̂ - ) I ¿,1 —• ^̂  I •• ¥ 
• iij J j^iaJi ĵ̂ iiii (У i-í-í «̂ Lr ^̂  у 

¿aL 

J I <j à^ Lk; ̂  J^- а:Л' I о V UJ I 

J ̂ a_J I ü â LskJ IdJ^aJlolili-'Vlj^iV úJ^aJl üi>U-j b I Jj. k::: 
• V 6 'àJa^ I ^ ^ aJ I c^ l iU : V I ^^^ aJ I lil I J ^ aJ I 

^ С С .J ft ,-,Li ̂  jj K" I j I jj^âJ I о V UJ I li; VI d á_ft 3 aj Ij aply <L I (Зт̂-̂а:-' ( I ) 
Ù Li U; V • <1 ал ^ ОУ ̂ ^ ̂  ac-l̂  I dlbJ I с- V Us) I 

dJjaoliilL'l (yJ^aJI j ЬI JLP 6 Jj aJ I ù U: VI J â-ft Jj-Ja:' JIP ( ) 
• Uĵ  I Ul^l Ĵ̂ aJ I Ш I^Uwl ^ Jj 

Í d a m 

J^a ĉ l rt..,,1.иI»,liedla л1АЛ 
a oJsûo (J UaJ ^ d aoJij^J I c^l j jb I A J IJ 

: (У J^ aJ I I s ^ U - j b l ü ^ l i r V I а л 

I apl^ L ^ ̂ ^ Я.'о.iJI AS-Í̂  I ̂ jijSc 3 аА1лл ( Î ) 
' с c e 
ù dJàiJI aply (jx^VL J^ei: ijî l dapli Ü-L J^U-VI ̂ aî  dbj,ÀiJI 

a-friy ¿y» fA'^L d apU <LL J ^ ^ V I ^ас-^б ^ ^ aJâi . jjUaJ y 3 d алЬжл <Ll ( t^) 

• ¡UJîllJI 

о daLJI 

d ал L O Jj-*-̂  t^j 'оУ ̂ ^ ̂  ' ^ ^ 

^ ^ VI d Juft U üJ^a ®ljl dâsL V 3 ад L«-J I ' 

d a ft Lí^J I qS' J j a! I lïl l dJ ^ а л Lj»^ I lilL' y Ij I j^ I L (З^' о ^ J ' ** 

• dĴ __5'âJ l 



^ i j j L - J l 

U:; V i ü j ft J1 L; 

• J j a _ J i d J^ IAJ I o l JLAUJ I ^ J^a31 ii^^-JBT j Lc -L i li: 1 d ал (j .к: 

\ SjLJi 
<U tjLÀIL***] i ш LjCJ i 

: iJ li; 1 ¿ vía Ûsuae ^ 

Ù ^ J J AJ 1 ^ ^ UU J J J \ À Ü-FT ( О 

^ üusUJ 1 C-J If L 6 lía- l̂ lJ i b^ i ̂ ^ ^ 1 (j-lli ̂  (Ĵ  ^ ' 2 '̂ íó сУ ' '' 

^ J J J ÜI^U- A ^ CF 'JJ I DJJ J L ^ - ^ CJ-?- DJJ J " I]^ A J - - - * ^ B-J ( 

6 J j a cL.̂  aj» ( j aJ ¿Ĵ  a J-:»s* c J ^ a " iJ^ a " «J ( J ) 
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ВЕНСКАЯ КОНВЕНЦИЯ О ПРАВОПРЕЕМСТВЕ ГОСУДАРСТВ 
В ОТНОШЕНИИ ДОГОВОРОВ 

Государства-участники настоящей Конвенции. 

учитывая глубокие изменения в международном сообществе, обусловленные процессом 
деколонизации, 

учитывая также, что другие факторы могут в будущем приводить к случаям 
правопреемства государств, 

сознавая в этих обстоятельствах необходимость кодификации и прогрессивного развития 
норм, касающихся правопреемства государств в отношении договоров, как средства обеспече-
ния более надежной правовой основы международных отношений, 

отмечая, что принципы свободного согласия, добросовестности и pacta sunt servanda 
получили всеобщее признание, 

подчеркивая особую важность для укрепления мира и международного сотрудничества 
последовательного соблюдения общих многосторонних договоров, которые касаются 
кодификации и прогрессивного развития международного права, а также договоров, объект 
и цели которых представляют интерес для международного сообщества в целом, 

принимая во внимание принципы международного права, воплощенные в Уставе Организации 
Объединенных Наций, такие, как принципы равноправия и самоопределения народов, суверенного 
равенства и независимости всех государств, невмешательства во внутренние дела государств, 
запрещения угрозы силой или ее применения и всеобщего уважения и соблюдения прав человека 
и основных свобод для всех, 

напоминая. что уважение территориальной целостности и политической независимости 
любого государства является требованием Устава Организации Объединенных Наций, 

принимая во внимание положения Венской конвенции 1969 года о праве международных 
договоров, 

принимая также во внимание статью 73 указанной Конвенции, 

подтверждая, что иные вопросы права международных договоров, помимо тех, которые 
могут возникнуть из правопреемства государств, регулируются соответствующими нормами 
международного права, включая те нормы обычного международного права, которые воплощены 
в Венской конвенции 1969 года о праве международных договоров. 



подтверждая, что нормы международного обычного права будут по-прежнему регулироваа 
вопросы, которые не нашли решения в положениях настоящей Конвенции, 

договорились о нижеследующем: 



ОБЩИЕ ПОЛОЖЕНИЯ 

Статья 1 
Сфера применения настоящей Конвенции 

Настоящая Конвенция применяется к последствиям правопреемства государств в 
отношении договоров между государствами. 

Статья-2 
Употребление терминов 

1о Для целей настоящей Конвенции: 
a) "договор" означает международное соглашение, заключенное между государствами 

в письменной форме и регулируемое международным правом, независимо от того, 
содержится ли такое соглашение в одном документе, в двух или нескольких 
связанных между собой документах, а также независимо от его конкретного 
наименования; 

b) "правопреемство государств" означает смену одного государства другим в несении 
ответственности за международные отношения какой-либо территории; 

c) "государство-предшественник" означает государство, которое было сменено другим 
государством в случае правопреемства государств; 

d) "государство-преемник" означает государство, которое сменило другое государство 
в случае правопреемства государств; 

e) "момент правопреемства государств" означает дату смены государством-преемником 
государства—предшественника в несении ответственности за международные 
отношения применительно к территории, являющейся объектом правопреемства 
государств; 

f ) "новое независимое государство" означает государство—преемник, территория 
которого непосредственно перед моментом правопреемства государств являлась 
зависимой территорией, за международные отношения которой было ответственно 
государство-предшественник; 

g) "уведомление о правопреемстве" означает применительно к многостороннему 
договору всякое уведомление в любой формулировке и под любым наименованием, 
делаемое государством-преемником и выражающее его согласие быть связанным 
этим договором; 

h) "полномочия" означают применительно к уведомлению о правопреемстве или к любым 
другим уведомлениям, предусмотренным настоящей Конвенцией, документ, который 
исходит от компетентного органа государства и посредством которого одно или 
несколько лиц назначаются представлять это государство в целях передачи этого 
уведомления о правопреемстве или, в зависимости от случая, этого уведомления» 



i) "ратификация',' "принятие" и "утверждение" означают, в зависимости от случая, 
имеющий такое наименование международный акт, посредством которого государство 
выражает в международном плане свое согласие на обязательность для него 
договора; 

j) "оговорка" означает одностороннее заявление в любой формулировке и под любым 
наименованием, сделанное государством при подписании, ратификации, принятии 
или утверждении договора или присоединении к нему, или при уведомлении о 
правопреемстве в отношении договора, посредством которого оно желает исключить 
или изменить юридическое действие определенных положений договора в их 
применении к данному государству; 

к) "договаривающееся государство" означает государство, которое согласилось на 
обязательность для него договора, независимо от того, вступил ли договор в 
силу или нет; 

l) "участник" означает государство, которое согласилось на обязательность для 
него договора и для которого договор находится в силе; 

m) "другое государство-участник" означает по отношению к государству-преемнику 
любого, помимо государства-предшественника,'участника договора, находящегося 
в силе в момент правопреемства государств в отношении территории, являющейся 
объектом правопреемства государств; 

п) "международная организация" означает межправительственную организацию. 

2о Положения пункта 1, касающиеся употребления терминов в настоящей Конвенции, не 
затрагивают употребления этих терминов или значений, которые могут быть приданы им во 
внутреннем праве любого государства. 

Статья 3 
Случаи, не входящие в сферу применения 

настоящей Конвенции 

Тот факт, что настоящая Конвенция не применяется к последствиям правопреемства 
государств в отношении международных соглашений, заключенных между государствами и 
другими субъектами международного права, или в отношении международных соглашений не 
в письменной форме, не затрагивает: 

a) применения к таким случаям любых норм, изложенных в настоящей Конвенции, 
под действие которых они подпадают в силу международного права независимо 
от настоящей Конвенции; 

b) применения между государствами настоящей Конвенции к последствиям право-
преемства государств в отношении международных соглашений, участниками 
которых являются также другие субъекты международного права. 



Статья 4 
Договоры, учреждающие международные организадии» 
и.договоры, принятые в рамках мевдународной 

организации 

Настоящая Конвенция применяется к последствиям правопреемства государств в 
отношении: 

a) любого договора, являющегося учредительным актом международной организации, 
без ущерба для правил о приобретении членства и без ущерба для иных 
соответствующих правил данной организации; 

b) любого договора, принятого в рамках международной организации, без ущерба 
для соответствующих правил данной организации. 

Статья 5 
Обязательства, имеющие силу на основании международного права 

независимо от договора 

Тот факт, что договор не считается находящимся в силе в отношении какого-либо 
государства в силу применения настоящей Конвенции, ни в коей мере не затрагивает 
обязанности этого государства вьшолнять любое записанное в договоре обязательство, 
которое имеет силу для него в соответствии с международным правом независимо от 
договора. 

Статья б 
Случаи правопреемства государств. 

подпадающие под действие настоящей Конвенции 

Настоящая Конвенция применяется только к последствиям правопреемства государств, 
которое осуществляется в соответствии с международным правом и, в особенности, в 
соответствии с принципами международного права, воплощенными в Уставе Организации 
Объединенных Наций» 

Статья 7 
Применение настоящей Конвенции во времени 

1. Без ущерба для применения любых норм, изложенных в настоящей Конвенции, под действие 
которых подпадали бы последствия правопреемства государств в силу международного права 
независимо от Конвенции, настоящая Конвенция применяется исключительно в отношении 
правопреемства государств, которое наступило после ее встлщления в силу, если не достиг-
нута иная договоренность. 



2, Государство-преемник может в момент выражения своего согласия быть связанным насто-
ящей Конвенцией или в любой последующий момент сделать заявление, что оно будет применять 
ее положения к своему собственному правопреемству государств, наступившему до вступления 
настоящей Конвенции в силу, в своих взаимоотношениях с любым другим договаривающимся 
государством или с любым другим государством-участником Конвенции, которое сделает заявле-
ние о своем согласии с указанным заявлением этого государства-преемникав С даты вступ-
ления Конвенции в силу между государствами, сделавшими заявления, или с даты заявления 
о согласии - в зависимости от того, какая из них является более поздней, - положения 
настоящей Конвенции будут применяться к последствиям правопреемства государств с момента 
этого правопреемства государств. 

3, Государство-преемник может в момент подписания настоящей Конвенции или в момент 
выражения своего согласия быть связанным ею сделать заявление, что оно будет временно 
применять ее положения к своему собственному правопреемству государств, наступившему до 
вступления настоящей Конвенции в силу, в своих взаимоотношениях с любым другим договари-
вающимся или подписавшим ее государством, которое сделает заявление о своем согласии с 
Згказанным заявлением этого государства-преемника; с даты такого заявления о согласии 
положения настоящей Конвенции будут применяться временно к последствиям правопреемства 
государств во взаимоотношениях между этими двумя государствами с момента этого правопреем-
ства государств, 

4, Заявления в соответствии с пунктами 2 или 3 должны содержаться в письменных уведом-
лениях, направляемых депозитарию, который будет информировать участников настоящей Конвен-
ции и государства, имеющие право стать ее участниками, об указанных уведомлениях и об их 
содержании. 

Статья 8 
Соглашения о переходе договорных обязательств или прав 
государства-предшественника к государству-преемнику 

1, Обязательства или права государства-предшественника по договорам, находившимся 
в силе в отношении данной территории в момент правопреемства государств, не становятся 
обязательствами или правами государства-преемника по отношению к другим государствам-
участникам таких договоров в силу исключительно того факта, что это государство-пред-
шественник и государство-преемник заключили соглашение о переходе таких обязательств 
или прав к государству-преемнику, 

2, Независимо от заключения такого соглашения последствия правопреемства государств 
по договорам, находившимся в силе в момент правопреемства государств в отношении вьшхе-
упомянутой территории, регулируются настоящей Конвенцией» 



Статья 9 
Одностороннее заявление государства-преемника 

о договорах государства-предшественника 

1 в Обязательства или права по договорам, находившимся в силе в отношении данной 
территории в момент правопреемства государств, не становятся обязательствами или правами 
государства-преемника или других государств-участников этих договоров в силу исключи-
тельно того факта, что это государство-преемник сделало одностороннее заявление о сохра-
нении в силе указанных договоров в отношении своей территории. 

2в В этом слзгчае последствия правопреемства государств по договорам, находившимся 
в силе в отношении вышеуказанной территории в момент правопреемства государств, регули-
рзгются настоящей Конвенцией, 

Статья 10 
ДОГОВОРЫ, предусматривающие участие 

государства-преемника 

le Когда договор предусматривает, что в случае правопреемства государств государству-
преемнику предоставляется возможность считать себя участником этого договора, оно может 
уведомить о своем правопреемстве в отношении этого договора в соответствии с его положе-
ниями или, при отсутствии таковых, в соответствии с положениями настоящей Конвенции. 

2в Если договор предусматривает, что в случае правопреемства государств государство-
преемник будет считаться участником этого договора, то это положение приобретает силу 
только тогда, когда это государство-преемник явственно в письменной форме выразит на 
это свое согласие, 

3» В случаях, подпадающих под действие пунктов 1 или 2, государство-преемник, которое 
установило свое согласие стать участником договора, считается таковым с момента право-
преемства государств, если договор не предусматривает иного или если не достигнута иная 
договоренность® 

Статья 11 
Режимы границы 

Правопреемство государств как таковое не затрагивает: 
a) границ, установленных договором; или 
b) обязательств и прав, установленных договором и относящихся к режиму границы. 



Статья 12 
Другие территориальные режимы 

1« Правопреемство государств как таковое не затрагивает: 
a) обязательств, касающихся пользования любой территорией или ограничений в 

отношении пользования ею, установленных договором в пользу какой-либо 
территории иностранного государства и рассматриваемых как неотъемлемо 
относящиеся к указанным территориям; 

b) прав, установленных договором в пользу какой-либо территории и касающихся 
пользования или ограничений в отношении пользования любой территорией 
иностранного государства и рассматриваемых как неотъемлемо относящиеся к 
указанным территориям, 

2. Правопреемство государств как таковое не затрагивает: 
a) обязательств, касающихся пользования любой территорией или ограничений в 

отношении пользования ею, установленных договором в пользу группы государств 
или всех государств и рассматриваемых как неотъемлемо относящиеся к этой 
территории; 

b) прав, установленных договором в пользу группы государств или всех государств 
и касающихся пользования любой территорией или ограничений в отношении 
пользования ею и рассматриваемых как неотъемлемо относящиеся к этой территории, 

3. Положения настоящей статьи не применяются к договорным обязательствам государства-
предшественника, предусматривающим учреждение иностранных военных баз на территории, 
являющейся объектом правопреемства государств. 

Статья 13 
Настоящая Конвенция и неотъемлемый суверенитет 

над естественными богатствами и ресурсами 

Ничто в настоящей Конвенции не затрагивает принципов международного права, 
утверждающих неотъемлемый суверенитет каждого народа и каждого государства над 
своими естественными богатствами и ресурсами. 

Статья 14 
Вопросы, касающиеся действительности договора 

Ничто в настоящей Конвенции не должно рассматриваться как предрешающее в каком бы 
то ни было отношении любой вопрос, касающийся действительности какого-либо договора. 



ПРАВОПРЕЕМСТВО В ОТНОШЕНИИ ЧАСТИ ТЕРРИТОРИИ 

Статья 15 
Правопреемство в отношении части тертзитории 

Когда часть территории государства или какая-либо территория, за международные 
отношения которой государство несет ответственность и которая не является частью его 
территории, становится частью территории другого государства: 

a) договоры государства-предшественника утрачивают силу в отношении территории, 
являющейся объектом правопреемства государств, с момента правопреемства; и 

b) договоры государства-преемника приобретают силу в отношении территории, 
являющейся объектом правопреемства государств, с момента правопреемства 
государств, за исключением тех случаев, когда из договора явствует или иным 
образом установлено, что применение этого договора к данной территории было 
бы несовместимо с объектом и целями этого договора или коренным образом 
изменило бы условия его действия» 

ЧАСТЬ III 

НОШЕ НЕЗАВИСИМЫЕ ГОСУДАРСТВА 

РАЗДЕЛ 1 : ОБЩЕЕ ПРАВИЛО 

Статья 1б 
Положение в отношении договоров 

г о судар с т ва>"Пр едш ественника 

Новое независимое государство не обязано сохранять в силе какой-либо договор или 
становиться его участником в силу исключительно того факта, что в момент правопреемства 
государств этот договор был в силе в отношении территории, являющейся объектом 
правопреемства государств. 



РАЗДЕЛ 2; МНОГОСТОРОННИЕ ДОГОЮШ 

Статья 17 
Участие в договорах, находившихся в силе 

в момент правопреемства государств 

1. С исключениями, предусмотренными пзщктами 2 и 3, новое независимое государство 
может путем уведомления о правопреемстве установить свой статус в качестве участника 
любого многостороннего договора, который в момент правопреемства государств находился в 
силе в отношении территории, являющейся объектом правопреемства государств. 

2. Пункт 1 не применяется, если из догово1)а явствует или иным образом установлено, 
что применение этого договора в отношении нового независимого государства было бы 
несовместимо с объектом и целями этого договора или коренным образом изменило бы 
условия его действия. 

3. Если из положений договора или из ограниченного числа участвовавших в переговорах 
государств и из объекта и целей договора следует, что участие в этом договоре любого 
другого государства требует согласия всех его участников, новое независимое государство 
может установить свой статус в качестве участника этого договора только при наличии 
такого согласия. 

Статья 18 
Участие в договорах, не вступивших в силу 

к моменту правопреемства государств 

1. С исключениями, предусмотренными пунктами 3 и 4, новое независимое государство может 
путем уведомления о правопреемстве установить свой статус в качестве договаривающегося 
государства многостороннего договора, который не вступил в силу, если в момент 
правопреемства государств государство-предшественник являлось договаривающимся 
государством в отношении территории, являющейся объектом правопреемства государств. 

2. С исключениями, предусмотренными пунктами 3 и 4, новое независимое государство может 
путем уведомления о правопреемстве установить свой статус в качестве участника 
многостороннего договора, который вступил в силу после момента правопреемства государств, 
если в момент правопреемства государств государство—предшественник являлось договариваю-
щимся государством в отношении территории, являющейся объектом правопреемства государств. 

3. Пункты 1 и 2 не применяются, если из договора явствует или иным образом установлено, 
что применение этого договора в отношении нового независимого государства было бы 
несовместимо с объектом и целями этого договора или коренным образом изменило бы условия 
его действия. 



4. Если из положений договора или из ограниченного числа участвовавших в переговорах 
государств и из объекта и целей договора следует, что участие в этом договоре любого 
другого государства требует согласия всех его участников или всех договаривающихся 
государств, новое независимое государство может установить свой статус в качестве 
договаривающегося государства или участника этого договора только при наличии такого 
согласия. 

5. Когда договор предусматривает, что для вступления его в силу необходимо наличие 
определенного числа договаривающихся государств, новое независимое государство, которое 
устанавливает в соответствии с пунктом 1 свой статус в качестве договаривающегося 
государства данного договора, рассматривается для целей указанного положения как 
договаривающееся государство^ за исключением случаев, когда иное намерение явствует из 
данного договора или установлено иным образом. 

Статья 19 
Участие в договорах, подписанных государством-предшественником 

под условием ратификации, принятия или утверждения 

1. С исключениями, предусмотренными пунктами 3 и 4, если до момента правопреемства 
государств государство-предшественник подписало многосторонний договор под условием 
ратификации, принятия или утверждения и при этом выразило намерение распространить этот 
договор на территорию, являющуюся объектом правопреемства государств, то новое независимое 
государство может ратифицировать, принять }1ли утвердить этот договор, как если бы оно 
его подписало само, и тем самым оно может стать договаривающимся государством или участ-
ником этого договора» 

2, В целях пункта 1, если иное намерение не явствует из положений договора или не 
установлено иным образом, подписание государством-предшественником договора рассматри-
вается как выражение его намерения распространить этот договор на всю территорию, за 
международные отношения которой государство-предшественник несло ответственность, 

3, Пункт 1 не применяется, если из договора явствует или иным образом установлено, 
что применение этого договора в отношении нового независимого государства было бы несов-
местимо с объектом и целями этого договора или коренным образом изменило бы условия его 
действия, 

4. Когда из положений договора или из ограниченного числа участвовавших в переговорах 
государств и из объекта и целей договора следует, что участие в этом договоре любого 
другого государства требует согласия всех его участников или всех договаривающихся госу-
дарств, новое независимое государство может стать договаривающимся государством или участ-
ником этого договора только при наличии такого согласия. 



Статья 20 
Оговорки 

1, Когда новое независимое государство устанавливает свой статус в качестве догова-
ривающегося государства или участника многостороннего договора посредством уведомления 
о правопреемстве в соответствии со статьями 17 или 18, оно рассматривается как сохраняю-
щее любую оговорку к этому договору, которая была действительной в момент правопреемства 
государств в отношении территории, являющейся объектом правопреемства государств, за 
исключением тех случаев, когда, делая уведомление о правопреемстве, оно выражает противо-
положное намерение или формулирует оговорку, относящуюся к тому же вопросу, что и выше-
указанная оговорка, 

2, Делая уведомление о правопреемстве, устанавливающее его статус в качестве договари-
вающегося государства или участника многостороннего договора в соответствии со статьями 17 
или 18, новое независимое государство может сформулировать любую оговорку, кроме такой, 
которая исключается положениями подпунктов "а", "Ъ" или "с" статьи 19 Венской конвенции 
о праве международных договоров® 

3, В случае, когда новое независимое государство формулирует какую-либо оговорку 
в соответствии с пунктом 2, правила, изложенные в статьях 20-23 Венской конвен-
ции о праве международных договоров, применяются в отношении этой оговоркив 

Статья 21 
Согласие на обязательность части договора 

и выбор различных положений 

1, Делая уведомление о правопреемстве в соответствии со статьями 17 или 18, устанавли-
вающее его статус в качестве договаривающегося государства или участника многостороннего 
договора, новое независимое государство может - если это допускается договором - выразить 
свое согласие на обязательность для него лишь части договора или сделать выбор между 
различными его положениями в соответствии с изложенными в этом договоре условиями выраже-
ния такого согласия или производства такого выбора. 

2, Новое независимое государство может также осуществлять на тех же условиях, что и 
другие участники или договаривающиеся государства, любое предусмотренное в договоре право 
аннулировать или изменить любое выраженное им самим или государством-предшественником 
согласие в отношении территории, являющейся объектом правопреемства государств, или 
сделанный им самим или государством-предшественником выбор в отношении такой территориир 

3, Если новое независимое государство в соответствии с пунктом 1 не выражает своего 
согласия или не делает выбора, или, в соответствии с пунктом 2, не аннулирует и не 
изменяет согласие государства-предшественника и не аннулирует и не изменяет выбор 
государства-предшественника, оно будет рассматриваться как сохраняющее: 



a) согласие государства-предшественника в соответствии с договором на обязатель-
ность в отношении территории, являющейся объектом правопреемства государств, 
лишь части этого договора; или 

b) выбор, сделанный государством-предшественником в соответствии с договором 
между различными его положениями при применении этого договора в отношении 
территории, являющейся объектом правопреемства государств. 

Статья 22 
Уведомление о правопреемстве 

1• Уведомление о правопреемстве в отношении многостороннего договора в соответствии 
со статьями 17 или 18 делается в письменной форме, 

2, Если уведомление о правопреемстве не подписано главой государства, главой прави-
тельства или министром иностранных дел, то представителю государства, передающему это 
уведомление, может быть предложено представить полномочия, 

Зо Если договором не предусматривается иное, то уведомление о правопреемстве: 
a) препровождается новым независимым государством депозитарию или, если нет 

депозитария, участникам или договаривающимся государствам; 
b) считается сделанным новым независимым государством с момента получения его 

депозитарием или, если нет депозитария, с момента получения его всеми 
участниками или, в зависимости от случая, всеми договаривающимися 
государствами, 

4, Пункт 3 не затрагивает какой-либо обязанности депозитария, установленной договором 
или установленной иным образом, информировать участников или договаривающиеся госу-
дарства об уведомлении о правопреемстве или о любом связанном с ним сообщении, сделанном 
новым независимым государством. 

5, С учетом положений данного договора уведомление о правопреемстве или связанное с 
ним сообщение считается полученным государством, которому оно предназначено, лишь в 
момент извещения его об этом депозитарием. 

Статья 23 
Следствия уведомления о правопреемстве 

1, В случаях, когда договор не предусматривает иного или когда не установлена иная 
договоренность, новое независимое государство, сделавшее уведомление о правопреемстве 
в соответствии со статьей 17 или пунктом 2 статьи 18, считается участником этого 
договора с момента правопреемства государств или с момента вступления этого договора 
в силу, если последнее наступает позднее. 



2о Тем не менее, действие этого договора будет считаться приостановленным меаду новым 
независимым государством и другими участниками договора до момента производства 
уведомления о правопреемстве, за исключением случаев, когда этот договор П|я1меняется 
временно в соответствии со статьей 27 или когда установлена иная договоренность. 

3. В случае, когда договор не предусматривает иного или когда не установлена иная 
договоренность, новое независимое государство, сделавшее уведомление о правопреемстве 
в соответствии с пунктом 1 статьи 18, считается договаривакщимся государством этого 
договора с момента производства уведомления о правопреемстве. 

РАЗДЕЛ 3: ДВУСТОРОННИЕ ДОГОВОШ 

Статья 24 
Условия, в соответствии с которыми договор 

считается находящимся в силе в случае 
правопреемства государств 

1. Двусторонний договор, который в момент правопреемства государств находился в силе 
в отношении территории, являющейся объектом правопреемства государств, считается нахо-
дящимся в силе между новым независимым государством и другим государством-згчастником, 
когда: 

a) они явственно об этом договорились; или 
b) в силу своего поведения они должны считаться выразившими такую договоренность. 

2. Договор, считающийся находящимся в силе в соответствии с пунктом 1, применяется во 
взаимоотношениях между новым независимым государством и другим государством-участником 
с момента правопреемства государств, если иное намерение не вытекает из их соглашения 
или не установлено иным образом. 

Статья 25 
Отношения меаду государством-предшественником 

и новым независимым государством 

Договор, который в соответствии со статьей 24 считается находящимся в силе мея;цу 
новым независимым государством и другим государством-участником, не должен вследствие 
исключительно одного этого факта считаться находящимся в силе также во взаимоотношениях 
между государством-предшественником и новым независимым государством. 



Статья 26 
Прекращение, приостановление действия или изменение 
договора между государством-предшественником и 

другим государством-участником 

1, Когда согласно статье 24 договор считается находящимся в силе между новым независимым 
государством и другим государством—участником, то: 

a) этот договор не перестает находиться в силе во взаимоотношениях между ними в 
свду исключхстельно того факта, что он был впоследствии прекращен во взаимоот-
ношениях между государством-предшественником и другим государством-участником; 

b) его действие во взаш^оотношениях между ними не приостанавливается в силу 
исключительно того факта, что его действие впоследствии было приостановлено во 
взаимоотношениях между государством-предшественником и другим государством-
участником! 

c) этот договор не изменяется во взаимоотношениях между ними в силу исключительно 
того факта, что он был впоследствии изменен во взаимоотношениях между государ-
ством-предшественником и другим государством-участником, 

2в Тот факт, что договор был прекращен или, соответственно, его действие между госу-
дарством-предшественником и другим государством-участником было приостановлено после 
момента правопреемства государств, не препятствует тому, чтобы этот договор считался 
находящимся в силе или, соответственно, чтобы его действие не считалось приостановленным 
во взаимоотношениях между новым независимым государством и другим государством-участником, 
если в соответствии со статьей 24 установлено, что они об этом договорились. 

3„ Тот факт, что договор был изменен во взаимоотношениях между государством-предшест-
венником и другим государством-участником после момента правопреемства государств, не 
препятствует тому, чтобы неизмененный договор считался находящимся в силе в соответствии 
со статьей 24 во взаимоотношениях между новым независимым государством и другим государ-
ством-участником, если не установлено, что они намеревались применять между собой 
измененный договоро 

РАЗДЕЛ 4: ВРЕМЕННОЕ ПРИМЕНЕНИЕ 

Статья 27 
Многосторонние договоры 

1, Если в момент правопреемства государств многосторонний договор находился в силе в 
отношении территории, являющейся объектом правопреемства государств, и новое независимое 
государство уведомляет о своем намерении применять этот договор временно в отношении 
своей территории, то этот договор будет применяться временно меаду новым независимым 
государством и любым участником, который явственно выражает свое согласие с этим или 
в силу своего поведения должен рассматриваться как выразивший такое согласие. 
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2. Тем Hè менее в случае договора, относящегося к категории, указанной в пункте 3 
статьи 17, необходимо согласие всех участников на такое временное применение» 

3. Если в момент правопреемства государств многосторонний договор, еще не вступивший 
в силу, применялся временно в отношении территории, являющейся объектом правопреемства 
государств, и новое независимое государство уведомляет о своем намерении продолжать 
применять этот договор временно в отношении своей территории, то такой договор продол-
жает применяться временно между новым независимым государством и любым договаривающимся 
государством, которое явственно выражает свое согласие с этим или в силу своего пове-
дения должно рассматриваться как выразившее такое согласие. 

4. Тем не менее в слзгчае договора, относящегося к категории, указанной в пункте 3 
статьи 17, необходимо согласие всех договаривающихся государств на продолжение такого 
временного применения, 

5. Пункты 1-4 не применяются, если из договора явствует или иным образом установлено, 
что применение договора в отношении нового независимого государства было бы несовместимо 
с объектом-и целями этого договора или коренным образом изменило бы условия его действия. 

Статья 28 
Двусторонние договоры 

Двусторонний договор, который в момент правопреемства государств находился в силе 
или применялся временно в отношении территории, являющейся объектом правопреемства 
государств, считается временно применяемым меаду новым независимым государством и другим 
соответствующим государством, когда: 

a) они явственно об этом договорились; или 
b) в силу своего поведения они должны считаться выразившими такую договоренность. 

Статья 29 
Прекращение временного применения 

1. В слзгчаях, когда договор не предусматривает иного или когда не установлена иная 
договоренность, временное применение многостороннего договора в соответствии с положени-
ями статьи 27 может быть прекращено: 

a) путем уведомления о прекращении спустя определенный разумный срок, сделанного 
новым независимым государством или участником или договаривающимся государством, 
временно применяющим договор, и по истечении этого срока; или 

b) в случае договора, относящегося к категории, указанной в пункте 3 статьи 17, 
путем уведомления о прекращении спустя определенный разумный срок, сделанного 
новым независимым государством или всеми участниками или, в зависимости от 
случая, всеми договаривающимися государствами, и по истечение этого срока. 



2„ В случаях, когда договор не предусматривает иного или когда не установлена иная 
догоЕореююсть, временное применение двустороннего договора в соответствии с положениями 
статьи 28 может быть прекращено путем уведомления о прекращении спустя определенный разум-
ный срок^ сд\еланного новым независимым государством или другим соответствующим государ-
ством, и по истечении этого срока» 

В случаяж, когда договором не предусмотрен более короткий срок для его прекращения 
или не установлена иная договоренность, разумный срок прекращения составляет двенадцать 
месяцев с момента получения соответствующего уведомления другим государством или другими 
государствами, временно применяющими договор» 

4® В случаяхJ когда договор не предусматривает иного или когда не установлена иная 
договоренлостьJ временное применение многостороннего договора в соответствии с положени-
ями статьи 27 прекращается, если новое независимое государство уведомляет о своем намере-
нии не становиться участником этого договора. 

РАЗда 5î НОВЫЕ НЕЗАВИСИМЫЕ ГОСУДАРСТВА, 
ОБРАЗОВАВШИЕСЯ ИЗ ДВУХ ИЛИ НЕСКОЛЬКИХ 

ТЕРРИТОРИЙ 

Статья 30 
Новые независимые государства, образовавшиеся из двух 

или нескольких территорий 

1, В случае нового независимого государства, образовавшегося из двух или нескольких 
территорий, применяются статьи 16-29» 

2» Когда новое независимое государство, образовавшееся из двзгх или нескольких терри-
торий, считается или становится в силу положений статей 17, 18 или 24 участником 
договора, который в момент правопреемства государств находился в силе или в отношении 
которого было дано согласие на обязательность его в отношении одной или нескольких, 
но не всех утсазанных территорий, этот договор применяется в отношении всей территории 
такого нового независимого государства, за исключением случаев, когда: 

a) из договора явствует или иным образом установлено, что применение этого 
договора в отношении всей территории было бы несовместимо с объектом и целями 
этого договора или коренным образом изменило бы условия его действия; 

b) в случае многостороннего договора, не подпадающего под действие пункта 3 
статьи 17 или пункта 4 статьи 18, уведомление о правопреемстве ограничивается 
территорией, в отношении которой этот договор находился в силе в момент 
правопреемства государств или в отношении которой до этого момента было дано 
согласие на обязательность этого договора; 



d) 

в случае многостороннего договора, подпадающего под действие пункта 3 
статьи 17 или пункта 4 статьи 18, новое независимое государство и другие 
государства-участники или, в зависимости от случая, другие договаривающиеся 
государства договорились об ином; или 
в случае двустороннего договора новое независимое государство и другое 
соответствующее государство договорились об ином. 

3. Когда новое независимое государство, образовавшееся из двух или нескольких 
территорий, становится згчастником многостороннего договора согласно положениям 
статьи 19 и когда при подписании его государством или государствами-предшественниками 
было выражено намерение распространить этот договор на одну или несколько, но не на все 
Заказанные территории, этот договор применяется в отношении всей территории такого 
нового независимого государства, за исключением слут1аев, когда: 

a) из договора явствует или иным образом установлено, что применение этого 
договора в отношении всей территории было бы несовместимо с объектом и целями 
этого договора или коренным образом изменило бы условия его действия; 

b) в случае многостороннего договора, не подпадающего под действие пункта 4 
статьи 19, ратификация, принятие или утверздение договора ограничивается 
территорией или территориями, на которые предполагалось распространить этот 
договор! или 

c) в случае многостороннего договора, подпадающего под действие путнкта 4 статьи 19$ 
новое независимое государство и другие государства-участники или, в зависимости 
от случая, другие договаривающиеся государства договорились об иноМе 



ОБЪЕДИНЕНИЕ И ОТДЕЛЕНИЕ ГОСУДАРСТВ 

Статья 31 
Последствия объединения государств в отношении договоров. 

находящихся в силе в момент правопреемства государств 

1, Когда два или несколько государств объединяются и тем самым образуют одно 
государство-преемник, любой договор, находившийся в силе в момент правопреемства 
государств в отношении любого из них, продолжает находиться в силе в отношении этого 
государства-преемника, за исключением случаев, когда: 

a) государство-преемник и другое государство-участник или другие государства-
участники договорились об ином; или 

b) из договора явствует или иным образом установлено, что применение этого 
договора в отношении государства-преемника было бы несовместимо с объектом 
и целями этого договора или коренным образом изменило бы условия его действия» 

2, Любой договор, продолжающий оставаться в силе в соответствии с пунктом 1, 
применяется лишь в отношении той части территории государства-преемника, в отношении 
которой этот договор находился в силе в момент правопреемства государств, за исключением 
случаев, когда: 

a) в случае многостороннего договора, не относящегося к категории, указанной в 
пункте 3 статьи 17» государство-преемник делает уведомление о том, что этот 
договор применяется в отношении всей его территории; 

b) в случае многостороннего договора, относящегося к категории, указанной в 
пункте 3 статьи 17, государство-преемник и все другие государства-участники 
договорились об ином; или 

c) в случае двустороннего договора государство-преемник и другое государство-
участник договорились об ином, 

3, Пункт не применяется, если из договора явствует или иным образом установлено, 
что применение этого договора в отношении всей территории государства-преемника было бы 
несовместимо с объектом и целями этого договора или коренным образом изменило бы условия 
его действия. 

Статья 32 
Последствия объединения государств для договоров, не находящихся 

в силе в момент правопреемства государств 

1. С исключениями, предусмотренными пунктами 3 и 4, государство-преемник, указанное 
в статье 31, может путем уведомления установить свой статус в качестве договаривающегося 
государства многостороннего договора, который не находится в силе, если в момент 
правопреемства государств любое государство-предшественник являлось договаривающимся 
государством этого договора. 



2. С исключениями, предусмотренными пунктами 3 и 4, государство-преемник, указанное 
в статье 31, может путем уведомления установить свой статус в качестве участника 
многостороннего договора, который вступил в силу после момента правопреемства государств, 
если в момент правопреемства государств любое государство-предшественник являлось 
договаривающимся государством этого договора, 

3» Пункты 1 и 2 не применяются, если из договора явствует или иным образом установлено, 
что применение этого договора в отношении государства—преемника было бы несовместимо с 
объектом и целями этого договора или коренным образом изменило бы условия его действия, 

4. Если договор относится к категории, указанной в пункте 3 статьи 17,- государство-
преемник может установить свой статус в качестве участника или договаривающегося 
государства этого договора лишь с согласия всех его участников или всех договаривающихся 
государств. 

5. Любой договор, в отношении которого государство-преемник становится договаривающимся 
государством или участником согласно пунктам 1 или 2, применяется лишь в отношении той 
части территории государства-преемника, в отношении которой до момента правопреемства 
государств было выражено согласие на обязательность данного договора, за исключением 
случаев, когда: . 

a) в случае многостороннего договора, не относящегося к категории, указанной в 
пункте 3 статьи 17, государство-преемник указывает в своем уведомлении, 
сделанном согласно положениям пунктов 1 или 2, что этот договор применяется 
в отношении всей его территории; или 

b) в случае многостороннего договора, относящегося к категории, указанной в 
пункте 3 статьи 17, государство-преемник и все его участники или, в 
зависимости от случая, все договаривающиеся государства договорились об ином, 

6. Пункт не применяется, если из договора явствует или иным образом установлено, 
что применение этого договора в отношении всей территории государства-преемника было 
бы несовместимо с объектом и целями этого договора или коренным образом изменило бы 
условия его действия. 

Статья 33 
Последствия объединения государств для договоров, подписанных 

госудатэством-предшественником под условием тэатификации, 
принятия или утверждения 

1, С исключениями, предусмотренными пунктами 2 и 3, если до момента правопреемства 
государств одно из государств-предшественников подписало многосторонний договор под 
условием ратификации, принятия или утверждения, государство-преемник, указанное в 
статье 31, может ратифицировать, принять или утвердить этот договор, как если бы оно 
его подписало, и, таким образом, стать участником или договаривающимся государством 
этого договора. 



2, Пункт 1 не применяется, если из договора явствует или иным образом установлено, 
что применение этого договора к государству-преемнику было бы несовместимо с объектом 
и целями этого договора или коренным образом изменило бы условия его действия, 

3, Если договор относится к категории, указанной в пункте 3 статьи 17, государство-
преемник может стать договаривающимся государством или участником этого договора лишь 
с согласия всех его участников или всех договаривающихся государств® 

4. Любой договор, в отношении которого государство-преемник становится договаривающимся 
государством или участником в соответствии с пунктом 1, применяется лишь к той части 
территории государства-преемника, в отношении которой этот договор был подписан одним 
из государств-предшественников, за исключением случаев, когда: 

a) в случае многостороннего договора, не относящегося к категории, указанной 
в пункте 3 статьи 17, государство-преемник при ратификации, принятии или 
утверждении договора указывает в своем уведомлении, что этот договор применя-
ется в отношении всей его территории; или 

b) в случае многостороннего договора, относящегося к категории, указанной 
в пункте 3 статьи 17, государство-преемник и все его участники или, в зависи-
мости от случая, все договаривающиеся государства договорились об ином, 

5. Пункт 4а не применяется, если из договора явствует или иным образом установлено, что 
применение этого договора в отношении всей территории государства-преемника было бы 
несовместимо с объектом и целями этого договора или коренным образом изменило бы условия 
его действия. 

Статья 34 
Правопреемство государств в случаях отделения 

частей государства 

1 о Когда часть или части территории государства отделяются и образуют одно или несколько 
государств, независимо от того, продолжает ли существовать государство-предшественник: 

a) любой договор, находившийся в силе в момент правопреемства государств в 
отношении всей территории государства-предшественника, продолжает находиться 
в силе в отношении каждого образованного таким образом государства-преемника; 

b) любой договор, находившийся в силе в момент правопреемства государств в 
отношении лишь той части территории государства-предшественника, которая стала 
государством-преемником, продолжает находиться в силе в отношении только этого 
государства-преемника. 

2о Пункт 1 не применяется, если: 
a) соответствующие государства договорились об ином; или 
b) из договора явствует или иным образом установлено, что применение этого 

договора в отношении данного государства-преемника было бы несовместимо с 
объектом и целями этого договора или коренным образом изменило бы условия 
его действия. 



Статья 35 
Положение, когда государство продолжает существовать 

после отделения части его территории 

Когда после отделения любой части его территории государство^предшественник 
продолжает существовать, любой договор, который в момент правопреемства государств 
находился в силе в отношении государства-предшественника, продолжает находиться в силе 
в отношении его сохранившейся территории, за исключением случаев, когда: 

а) соответствующие государства договорились об ином; 
"ь) установлено, что договор относился лишь к той территории, которая отделилась 

от государства—предшественника; или 
с) из договора явствует или иным образом установлено, что применение договора 

в отношении государства-предшественника было бы несовместимо с объектом и 
целями этого договора или коренным образом изменило бы условия его действия. 

Статья 36 
Участие в договорах, не находившихся в силе в момент 
правопреемства государств « в случаях отделения частей 

государства 

le С исключениями, предусмотренными пунктами 3 и 4, государство-преемник, з/тсазанное 
в пункте 1 статьи 34, может путем уведомления установить свой статус в качестве договари-
вающегося государства многостороннего договора, который не находится в силе, если в момент 
правопреемства государств государство-предшественник являлось договаривающимся государ-
ством этого договора в отношении территории, являющейся объектом правопреемства государств, 

2. С исключениями, предусмотренными пунктами 3 и 4, государство-преемник, указанное 
в пункте 1 статьи 34, может путем уведомления установить свой статус в качестве участника 
многостороннего договора, который вступает в силу после момента правопреемства .государств, 
если в момент правопреемства государств государство-предшественник являлось договариваю-
щимся государством этого договора в отношении территории, являющейся объектом правопреем-
ства государств, 

3. Пункты 1 и 2 не применяются, если из договора явствует или иным образом установлено, 
что применение этого договора в отношении данного государства-преемника было бы несов-
местимо с объектом и целями этого договора или коренным образом изменило бы условия его 
действия. 

4. Если договор относится к категории, указанной в пункте 3 статьи 17, государство-
преемник может установить свой статус в качестве участника или договаривающегося государ-
ства этого договора лишь с согласия всех его участников или всех договаривающихся 
государств. 



Статья 37 
Участие, в случаях отделения частей государства, в договорах, 

подписанных государством-предшественником под условием 
ратификации, принятия или утверждения 

1, С исключениями, предусмотренными пунктами 2 и 3, если до момента правопреемства 
государств государство-предшественник подписало многосторонний договор под условием 
ратификации, принятия или утверждения и этот договор, если бы он в момент правопреем-
ства государств находился в силе, применялся бы в отношении территории, являющейся 
объектом правопреемства государств, государство-преемник, заказанное в пункте 1 статьи 34, 
может ратифицировать, принять или утвердить этот договор, как если бы оно его подписало, 
и, таким образом, стать договаривающимся государством или участником этого договора. 

2« Пункт 1 не применяется, если из договора явствует или иным образом установлено, 
что применение этого договора в отношении государства-преемника было бы несовместимо 
с объектом и целями этого договора или коренным образом изменило бы условия его дей-
ствия® 

3. Если договор относится к категории, указанной в пункте 3 статьи 17, государство-
преемник может стать договаривающимся государством или y^aqTHHKOM этого договора только 
с согласия всех его участников или всех договаривающихся государство 

Статья 38 
Уведомления 

1, Любое уведомление в соответствии со статьями 31, 32 или 36 делается в письменной 
форме. 

2о Если уведомление не подписано главой государства, главой правительства или министром 
иностранных дел, то представителю государства, передающему это уведомление, может быть 
предложено представить полномочия» 

Во Если договором не предусматривается иное, то уведомление: 
a) препровождается государством-преемником депозитарию или, если нет депозитария, 

участникам или договаривающимся государствам; 
b) считается сделанным государством—преемником с момента получения его депози-

тарием или, если нет депозитария, с момента получения его всеми участниками 
или, в зависимости от случая, всеми договаривающимися государствами» 

4. Пункт 3 не затрагивает какой-либо обязанности депозитария, установленной договором 
или установленной иным образом, информировать участников или договаривающиеся государ-
ства об уведомлении или о любом связанном с ним сообщении, сделанном государством-
преемникомв 

5 в С учетом положений данного договора, такое уведомление или сообщение считается 
полученным государством, которому оно предназначено, лишь в момент извещения его об 
этом депозитарием, 



ПРОЧИЕ ПОСТАНОВЛЕНИЯ 

Статья 39 
Случаи ответственности государств 

и начала военных действий 

Положения настоящей Конвенции не предрешают ни одного из вопросов^ которые могут 
возникнуть применительно к последствиям правопреемства государств в отношении какого-
либо договора из международной ответственности государства или из начала военных 
действий между государствами. 

Статья 40 
Случаи военной оккупации 

Положения настоящей Конвенции не предрешают ни одного из вопросов, которые могут 
возникнуть в отношении какого—либо договора из военной оккзгпации территории» 



УРЕГУЛИРОВАНИЕ СПОРОВ 

Статья 41 
Консультации и переговоры 

В случае возникновения спора между двумя или несколькими участниками настоящей 
Конвенции относительно ее толкования или применения, они будут, по просьбе любого из них, 
стремиться разрешить его путем проведения консультаций и переговоров. 

Статья 42 
Примирительная процедура 

Если спор не был разрешен в течение шести месяцев со дня просьбы, указанной в 
статье 41, любая сторона в споре может передать его на примирительную процедуру, пре-
дусмотренную в Приложении к настоящей Конвенции, обратившись с соответствущей просьбой 
к Генеральному секретарю Организации Объединенных Наций и сообщив об этом другой или 
другим сторонам в cnope» 

Статья 43 
Судебное разрешение и арбитраж 

Любое государство при подписании или ратификации настоящей Конвенции или при 
присоединении к ней или в любой момент после этого может путем уведомления на имя 
депозитария заявить, что в случае, когда спор не был решен посредством применения 
процедур, указанных в статьях 41 и 42, этот спор может быть передан на решение 
Международного Суда путем письменного заявления любой стороны в споре или же на 
арбитраж при условии, что другое государство-сторона в споре сделало такое же 
заявление. 

Статья 44 
Разрешение по взаимному согласию 

Независимо от положений статей 41» 42 и 43, в случае возникновения спора между двумя 
или несколькими участниками настоящей Конвенции относительно ее толкования или применения, 
они могут по взаимному согласию передать его в Международный Суд или на арбитраж, либо 
избрать другую соответствующую процедуру урегулирования споров. 



Статья 45 
Другие находящиеся в силе положения о разрешении споров 

Ничто в статьях 41-44 не затрагивает прав или обязательств участников настоящей 
Конвенции, предусмотренных любыми имеицими силу положениями, связывающими их в отношении 
урегулирования споров. 



ЗАЮШШТЕЛЬНЫЕ ПОЛОЖЕНИЯ 

Статья 46 
Подписание 

Настоящая Конвенция открыта для подписания всеми государствами до 28 февраля 
1979 года в Федеральном министерстве иностранных дел Австрийской Республикиj а затем 
до 31 августа 1979 года - в Центральных Учреждениях Организации Объединенных Наций 
в Нью-Йорке. 

Статья 47 
Ратификация 

Настоящая Конвенция подлежит ратификации. Ратификационные грамоты сдаются 
на хранение Генеральному секретарю Организации Объединенных Наций. 

Статья 48 
Присоединение 

Настоящая Конвенция открыта для присоединения любого государства. Документы 
о присоединении сдаются на хранение Генеральному секретарю Организации Объединенных 
Наций. 

Статья 49 
Вступление в силу 

1. Настоящая Конвенция вступает в силу на тридцатый день после сдачи на хранение 
пятнадцатой ратификационной грамоты или документа о присоединении. 

2» Для каждого государства, ратифицировавшего Конвенцию или присоединившегося к ней 
после сдачи на хранение пятнадцатой ратификационной грамоты или документа о присоединении, 
Конвенция вступает в силу на тридцатый день после сдачи на хранение этим государством 
своей ратификационной грамоты или документа о присоединении. 

Статья 50 
Аутентичные тексты 

Подлинник настоящей Конвенции, английский, арабский, испанский, китайский, 
русский и французский тексты которой являются равно аутентичными, сдается на хранение 
Генеральному секретарю Организации Объединенных Наций. 



в УДОСТОВЕРЕНИЕ ЧЕГО нижеподписавшиеся полномочные представители, должным образом 
уполномоченные своими правительствами» подписали настоящую Конвенцию. 

СОВЕРШЕНО В ВЕНЕ двадцать третьего августа тысяча девятьсот семьдесят восьмого года. 



ПРИЛОЖЕНИЕ 

1в Генеральный секретарь Организации Объединенных Наций составляет и ведет список 
мировых посредников из числа квалифицированных юристов. С этой целью каждому государ~ 
ству-члену Организации Объединенных Наций или участнику настоящей Конвенции предлагается 
назначить двух мировых посредников, и имена назначенных таким образом лиц образуют ука-
занный список. Мировые посредники - включая мировых посредников, назначенных для за-
полнения открывшейся случайно вакансии, - назначаются на срок в пять лет, и этот срок 
может быть возобновлен. Мировой посредник, по истечении срока, на который он был наз-
начен, будет продолжать выполнять любые функции, для осуществления которых он был избран 
в соответствии с положениями следующего пункта, 

2о Если к Генеральному секретарю направляется просьба в соответствии с положениями 
статьи 4?» он передает спор на рассмотрение примирительной комиссии, образованной сле-
дующим образом. 

Государство или государства, являющееся или являкщиеся одной стороной в споре, 
назначают : 

a) одного мирового посредника, являющегося гражданином этого государства или 
одного из этих государств, из числа лиц, включенных в упомянутый в пункте 1 
список, или из числа других лиц; и 

b) одного мирового посредника, не являющегося гражданином этого государства или 
одного из этих государств, из числа включенных в упомянутый список лиц. 

Государство или государства, являющееся или являющиеся другой стороной в споре, 
назначают двух мировых посредников таким же образом. Четыре избираемых сторонами мировых 
посредника должны быть назначены в течение шестидесяти дней с той даты, когда Генеральный 
секретарь получает соответствующую просьбу. 

Эти четыре мировых посредника в течение шестидесяти дней с даты назначения послед-
него из них назначают из числа включенных в список лиц пятого мирового посредника, который 
будет председателем. 

Если председатель или какой-либо из других мировых посредников не назначаются в 
течение предусмотренных выше для их назначения сроков, то они назначаются Генеральным 
секретарем в течение шестидесяти дней с даты истечения соответствующего срока. Назна-
чение председателя может быть произведено Генеральным секретарем либо из числа лиц, 
включенных в список, либо из числа членов Комиссии международного права. Любой из 
сроков, в течение которых должны быть произведены назначения, может быть продлен с 
согласия сторон в споре. 

Любая вакансия должна быть заполнена тем же способом, который был указан для 
первоначального назначения. 



3, Примирительная комиссия сама устанавливает свою процедуру. Комиссия может, с 
согласия сторон в споре, предложить любому из участников настоящей Конвенции представить 
ей свое мнение устно или письменно. Комиссия принимает решения и делает рекомендации 
большинством голосов своих пяти членов, 

4, Комиссия может обращать внимание сторон а споре HÓ, любые меры, могущие облегчить 
полюбовное решение спора. 

5, Комиссия заслушивает стороны, рассматривает претензии и возражения и вносит на 
рассмотрение сторон предложения, направленные на достижение полюбовного решения спора. 

6, Комиссия должна представить свой доклад в течение двенадцати месяцев, следующих 
за датой ее образования. Этот доклад направляется Генеральному секретарю и передается 
сторонам в споре. Доклад Комиссии, включая любые содержащиеся в нем выводы о вопросах 
факта и вопросах права, не является обязательным для сторон и представляет собой лишь 
рекомендацию, предложенную на рассмотрение сторон с целью облегчения полюбовного решения 
спора, 

7, Генеральный секретарь предоставляет Комиссии помощь и средства обслуживания, в 
которых она может нуждаться. Расходы Комиссии покрываются Организацией Объединенных 
Наций о 



CONVENCION DE VIENA SOBRE LA SUCESION DE ESTADOS 
Ш MATERIA DE TRATADOS 

Los Estados Partes en la presente Convención, 

Considerando la profunda transformación de la comunidad internacional generada por 
el x̂ roceso de descolonización, 

Considerando también que otros factores pueden dar lugar a casos de sucesión 
de Estados en el futuro, 

Convencidos, en esas circunstancias, de la necesidad de la codificación y el 
desarrollo progresivo de las normas relativas a la sucesión de Estados en materia 
de tratados como medio para garantizar una mayor seguridad jurídica en las rela,ciones 
internacionales, 

Advirtiendo que los principios del libre consentimiento, de la buena fe y 
pacta sant servanda están universalmente reconocidos. 

Subrayando que la constante observancia de los tratados multilaterales generales 
que versan sobre la codificación y el desarrollo progresivo del derecho internacional, 
y aquellos cuyos objeto y fin son de interés para la comunidad internacional en su 
conjunto, es de especial importancia para el fortalecimiento de la paz y de la 
cooperación internacional. 

Teniendo en cuenta los principios de derecho internacional incorporados en 
la Carta de las Naciones Unidas, tales como los principios de la igualdad de derechos 
y de la libré determinación de los pueblos, de la igualdad soberana y la independencia 
de todos los Estados, de la no injerencia en los asuntos internos de los Estados, de la 
prohibición de la amenaza o el uso de la fuerza y del respeto universal a los derechos 
humanos y a las libertades fundamentales de todos y la efectividad de tales derechos 
y libertades. 

Recordando que el respeto de la integridad territorial y de la independencia política 
de cualquier Estado viene impuesto por la Carta de las Naciones Unidas, 

Teniendo presentes las disposiciones de la Convención de Viena sobre el Derecho 
de los Tratados de I969, 

Teniendo además presente el artículo 7 5 ¿le dicha Convención, 



Afimando que las cuestiones del derecho de los tratados, distintas de aquellas 
a que puede dar lugar una sucesión de Estados, se rigen por las normas pertinentes 
del derecho internacional, incluidas aquellas normas de derecho internacional consuetu-
dinario que figuran en la Convención de Viena sobre el Derecho de los Tratados de I969, 

Afirmando que las normas de derecho internacional consuetudinario continuarán 
rigiendo las cuestiones no reguladas en las disposiciones de la presente Convención, 

Han convenido lo siguiente: 



PARTE I 

DISPOSICIONES GENERALES 

Artículo 1 

Alcance de Ig, presenté Convención 

La presente Convención se aplica a los efectos de la sucesión de Estados en materia 
de tratados entre Estados. 

Artículo 2 
Términos empleados 

1. Para los efectos de la presente Convención: 
a) se entiende por "tratado" un acuerdo internacional celebrado por escrito 

entre Estados y regido por el derecho internacional, ya conste en un 
instrumento línico o en dos o más instrumentos conexos y cualquiera que 
sea su denominación particular; 

b) se entiende por "sucesión de Estados" la sustitución de гш Estado por otro 
en la responsabilidad de las relaciones internacionales de un territorio; 

c) se entiende por "Estado predecesor" el Estado que ha sido sustituido por 
otro Estado a raíz de una sucesión de Estados; 

d) se entiende por "Estado sucesor" el Estado que ha sustituido a otro Estado 
a raíz de una sucesión de Estados; 

e) se entiende por "fecha de la sucesión de Estados" la fecha en la que el 
Estado sucesor ha sustituido al Estado predecesor en la responsabilidad 
de las relaciones internacionales del territorio al que se refiere la 
sucesión de Estados; 

f) se entiende por "Estado de reciente independencia" un Estado sucesor cuyo 
territorio, inmediatamente antes de la fecha de la sucesión de Estados, era 
un territorio dependiente de cuyas relaciones internacionales era responsable 
el Estado predecesor; 

g) se entiende por "notificación de sucesión" en relación con un tratado multi-
lateral toda notificación, cualquiera que sea su enimciado o denominación, 
hecha por un Estado sucesor en la cual manifiesta su consentimiento en 
considerarse obligado por el tratado; 

h) se entiende por "plenos poderes", en relación con una notificación de sucesión 
o con cualquier otra notificación que se haga con arreglo a la presente 
Convención, гш documento que emana de la autoridad competente de un Estado 



y por el que se designa a гта о varias personas para representar a ese 
Estado a efectos de comunicar la notificación de sucesión o, seg^ el casoj 
la notificación; 

i) se entiende por "ratificación", "aceptación" y "aprobación", segiín el caso, 
el acto internacional así denominado por el сгда1 un Estado hace constar en 
el ánbito internacional su consentimiento en obligarse por un tratado; 

j) se entiende por "reserva" una declaración unilateral, cualquiera que sea su 
enunciado o denominación, hecha por un Estado al firmar, ratificar, aceptar 
o aprobar гдп tratado o al adherirse a el, o al hacer una notificación de 
sucesión en un tratado, con objeto de excluir o modificar los efectos 
jurídicos de ciertas disposiciones del tratado en su aplicación a ese Estado; 

k) se entiende por "Estado contratante" un Estado que ha consentido en obligarse 
por el tratado, haya entrado o no en vigor el tratado; 

l) se entiende por "parte" un Estado que ha consentido en obligarse por el 
tratado y con respecto al cual el tratado está en vigor; 

m) se entiende por "otro Estado parte" en relación con un Estado sucesor 
cualquier Estado, distinto del Estado predecesor, que es parte en un 
tratado en vigor en la fecha de una sucesión de Estados respecto del 
territorio al que se refiere esa sucesión de Estados; 

n) se entiende por "organización internacional" una organización 
intergubernamental. 

2. Las disposiciones del párrafo 1 sobre los términos empleados en la presente 
Convención se entenderán sin perjuicio del empleo de esos términos o del sentido 
que se les pueda dar en el derecho interno de cualquier Estado. 

Artículo 3 
Casos no comprendidos en el ámbito de la presente Convención 

El hecho de que la presente Convención no se aplique a los efectos de la sucesión 
de Estados en lo que respecta a los acuerdos internacionales celebrados entre Estados 
y otros sujetos de derecho internacional ni en lo que respecta a los acuerdos inter-
nacionales no celebrados por escrito no afectará: 

a) a la aplicación a esos casos de cualquiera de las normas enunciadas en la 
presente Convención a que estén sometidos en virtud del derecho internacional 
independientemente de esta Convención; 

b) a la aplicación entre Estados de la presente Convención a los efectos de la 
sucesión de Estados en lo que respecta a los acuerdos internacionales en los 
que sean asimismo partes otros sujetos de derecho internacional. 



Artículo 4 
Tratados constitutivos de or^.nizaciones internacionales y tratados 

adoptados en el ámbito de una organización internacional 

La presente Convención se aplicará a los efectos de la sucesión de Estados 
respecto de: 

a) todo tratado que sea un instrumento constitutivo de una organización inter-
nacional, sin perjuicio de las normas relativas a la adquisición de la 
calidad de miembro y sin perjuicio de cualquier otra norma pertinente de la 
organización; 

b) todo tratado adoptado en el ámbito de una organización internacional, sin 
perjuicio de cualquier norma pertinente de la organización. 

Articulo 5 
Obligaciones impuestas por el derecho internacional 

independientemente de un tratado 

El hecho de que un tratado no se considere en vigor respecto de un Estado en virtud 
de la aplicación de la presente Convención no menoscabará en nada el deber de ese Estado 
de cimplir toda obligación enunciada en el tratado a la que esté sometido en virtud del 
derecho internacional independientemente de ese tratado. 

Artículo 6 
Casos de sucesión de Estados comprendidos en la presente Convención 

La presente Convención se aplicará línicamente a los efectos de una sucesión de 
Estados que se produzca de conformidad con el derecho internacional y, en particular, 
con los principios de derecho internacional incorporados en la Carta de las 
Naciones Unidas. 

Artículo 7 
Aplicación de la presente Convención en el tiempo 

1. Sin perjuicio de la aplicación de cualesquiera nomas enunciadas en la presente 
Convención a las que los efectos de una sucesión de Estados estén sometidos en virtud 
del derecho internacional independientemente de esta Convención, la Convención sólo 
se aplicará respecto de una sucesión de Estados que se haya producido después de la 
entrada en vigor de la Convención, salvo que se haya convenido en otra cosa. 

2. Un Estado sucesor podrá, en el momento de expresar su consentimiento en obligarse 
por la presente Convención o en cualquier momento posterior, hacer una declaración de 
que aplicará las disposiciones de la Convención con respecto a su propia sucesión de 
Estados, producida antes de la entrada en vigor de la Convención, en relación con 



ciialquier otro Estado contratante o Estado Parte en la Convención que haga iina decla-
ración de que acepta la declaración del Estado sucesor. A la entrada en vigor de la 
Convención entre los Estados que hagan las declaraciones, o al hacerse la declaración 
de aceptación, si ésta fuere posterior, las disposiciones de la Convención se apli-
carán a los efectos de la sucesión de Estados a partir de la fecha de esa sucesión 
de Estados. 

3. Un Estado sucesor podrá, en el momento de firmar o de manifestar su consentimiento 
en obligarse por la presente Convención, hacer una declaración de que aplicará las 
disposiciones de la Convención provisionalmente con respecto a su propia sucesión de 
Estados, producida antes de la entrada en vigor de la Convención, en relación 
con cualquier otro Estado signatario o contratante que haga una declaración de que 
acepta la declaración del Estado sucesor; al hacerse la declaración de aceptación esas 
disposiciones se aplicarán provisionalmente a los efectos de la sucesión de Estados 
entre esos dos Estados a partir de la fecha de esa sucesión de Estados. 

4. Toda declaración hecha de conformidad con el párrafo 2 o el párrafo 5 se consig-
nará en una notificación escrita comimicada al depositario, quien infomará a las 
Partes y a los Estados que tengan derecho a pasar a ser Partes en la presente 
Convención de la comunicación que se le ha hecho de dicha notificación y del contenido 
de ésta. 

Artículo 8 
Acuerdos para la transmisión de obligaciones o derechos, derivados 

de tratados, de un Estado predecesor a un Estado sucesor 

1, Las obligaciones o los derechos de un Estado predecesor derivados de tratados 
en vigor respecto de \xn territorio en la fecha de una sucesión de Estados no pasarán a 
ser obligaciones o derechos del Estado sucesor para con otros Estados partes en esos 
tratados por el solo hecho de que el Estado predecesor y el Estado sucesor hayan 
celebrado un acuerdo por el cual dispongan que tales obligaciones o derechos se 
transmitirán al Estado sucesor. 

2. No obstante la celebración de tal acuerdo, los efectos de una sucesión de 
Estados sobre los tratados que, en la fecha de esa sucesión de Estados, estuvieran en 
vigor respecto del territorio de que se trate se regirán por la presente Convención. 

Artículo 9 
Declaración unilateral de un Estado sucesor relativa 

a los tratados del Estado predecesor 

1. Las obligaciones o los derechos derivados de tratados en vigor respecto de гш 
territorio en la fecha de una sudesión de Estados no pasarán a ser obligaciones o derechos 



del Estado sucesor ni de otros Estados partes en esos tratados por el solo hecho de que 
el Estado siicesor haya formulado una declaración unilateral en la que se prevea el mante-
nimiento en vigor de los tratados respecto de su territorio. 

2. En tal caso, los efectos de la sucesión de Estados sobre los tratados que, en la 
fecha de esa sucesión de Estados, estuvieran en vigor respecto del territorio de que se 
trate se regirán por la presente Convención. 

Artículo 10 
Tratados en los que se prevé la participación 

de un Estado sucesor 

1. Cuando un tratado disponga que, en caso de una sucesión de Estados, un Estado sucesor 
tendrá la facultad de considerarse parte en él, ese Estado podrá notificar su sucesión 
respecto del tratado de conformidad con las disposiciones del tratado o, en defecto de ta-
les disposiciones, de conformidad con las disposiciones de la presente Convención. 

2. Si un tratado dispone que, en caso de una sucesión de Estados, un Estado sucesor será 
considerado parte en él, esta disposición surtirá efecto como tal sólo si el Estado suce-
sor acepta expresamente por escrito que se le considere parte en el tratado, 

5. En los casos comprendidos en los párrafos 1 ó 2, un Estado sucesor que haga constar 
su consentimiento en ser parte en el tratado será considerado parte desde la fecha de la 
sucesión de Estados, salvo que el tratado disponga o se convenga en otra cosa. 

Artículo 11 
Regímenes de frontera 

Una sucesión de Estados no afectará de por sí: 
a) a una frontera establecida por гш tratado; ni 
b) a las obligaciones y los derechos establecidos por un tratado y que se refieran 

al régimen de una frontera. 

Artículo 12 
Otros regímenes territoriales 

1. Una sucesión de Estados no afectará de por sí: 
a) a las obligaciones relativas al uso de cualquier territorio, o a las restric-

ciones en su uso, establecidas por un tratado en beneficio de cualquier 
territorio de un Estado extranjero y que se consideren vinc\iladas a los terri-
torios de que se trate; 

b) a los derechos establecidos por un tratado en beneficio de cualquier territorio 
y relativos al uso, o a las restricciones en el uso, de cualquier territorio de 



im Estado extranjero y que se consideren vinculados a los territorios de que 
se trate. 

2. Una sucesión de Estados no afectará de por sí: 
a) a las obligaciones relativas al uso de cualquier territorio, o a las restric-

ciones en su uso, establecidas por un tratado en beneficio de un grupo de 
Estados o de todos los Estados y que se consideren vinculadas a ese territorio; 

b) a los derechos establecidos por un tratado en beneficio de un grupo de Estados 
o de todos los Estados y relativos al uso de cualquier territorio, o a las 
restricciones en su uso, y que se consideren vinculados a ese territorio. 

5. Las disposiciones del presente artículo no se aplican a las obligaciones, derivadas 
de tratados, del Estado predecesor que prevean el establecimiento de bases militares 
extranjeras en el territorio al cual se refiere la sucesión de Estados. 

Artículo 13 
La presente Convención y la soberanía permanente 

sobre las riquezas y los recursos naturales 

Nada de lo dispuesto en la presente Convención afectará a los principios de derecho 
internacional que afirman la soberanía permanente de cada pueblo y de cada Estado sobre 
sus riquezas y recursos naturales. 

Artículo 14 
Cuestiones relativas a la validez de un tratado 

Nada de lo dispuesto en la presente Convención se entenderá de manera que prejuzgue 
de modo alguno ninguna cuestión relativa a la validez de un tratado. 



SUCESION RESPECTO DE UNA. PARTE DE TERRITORIO 

Artículo 
Sucesidn respecto de гзда parte de territorio 

Ciiando una parte del territorio de un Estado, o cuando cualquier territorio de 
cuyas relaciones internacionales sea responsable un Estado y que no forme parte del 
territorio de ese Estado, pase a ser parte del territorio de otro Estado: 

a) los tratados del Estado predecesor dejarán de estar en vigor respecto del 
territorio al que se refiera la sucesi6n de Estados desde la fecha de la 
sucesión de Estados; y 

b) los tratados del Estado sucesor estarán en vig-or respecto del territorio 
al que se refiera la sucesión de Estados desde la fecha de la sucesión de 
Estados, salvo que se desprenda del tratado o conste de otro modo que la 
aplicación del tratado a ese territorio sería incompatible con el objeto y 
el fin del tratado o cambiaría radicalmente las condiciones de su ejecución, 



PARTE III 

ESTADOS DE RECIENTE INDEPENDENCIA 

SECCION 1: REGLA GENERAL 

Artículo 16 
Posición respecto de los tratados del Estado predecesor 

Ningiín Estado de reciente independencia estará obligado a mantener en vigor un 
tratado, o a pasar a ser parte en él, por el solo hecho de que en la fecha de la 
sucesidn de Estados el tratado estuviera en vigor respecto del territorio al que se 
refiera la sucesión de Estados. 

SECCION 2: TRATADOS MULTILATERALES 

Artículo 17 
Participación en tratados en vigor en la fecha 

de la sucesión de Estados 

1. Sin perjuicio de lo dispuesto en los párrafos 2 y 5» Estado de reciente inde-
pendencia podrá, mediante una notificación de sucesión, hacer constar su calidad de 
parte en cualquier tratado multilateral que en la fecha de la sucesión de Estados 
estuviera en vigor respecto del territorio al que se refiere la sucesión de Estados. 

2. El párrafo 1 no se aplicará si se desprende del tratado o consta de otro modo 
que la aplicación del tratado respecto del Estado de reciente independencia sería 
incompatible con el objeto y el fin del tratado o cambiaría radicalmente las condiciones 
de su ejecución, 

3. Cuando en virtud de las estipulaciones del tratado o por razón del niímero 
reducido de Estados negociadores y del objeto y el fin del tratado deba entenderse 
que la participación de cualquier otro Estado en el tratado requiere el consentimiento 
de todas las partes, el Estado de reciente independencia podrá hacer constar su calidad 
de parte en el tratado sólo con tal consentimiento. 

Artículo 18 
Participación en tratados que no estón en vigor 

en la fecha de la sucesión de Estados 

1. Sin perjuicio de lo dispuesto en los párrafos 5 y un Estado de reciente inde-
pendencia podrá, mediante una notificación de sucesión, hacer constar su calidad de 



Estado contratante en un tratado multilateral que no esté en vigor si, en la fecha 
de la sucesión de Estados, el Estado predecesor era un Estado contratante respecto 
del territorio al que se refiera tal sucesión de Estados. 

2. Sin perjuicio de lo dispuesto en los párrafos 3 У 4» UĴ  Estado de reciente inde-
pendencia podrá, mediante una notificación de sucesión, hacer constar su calidad de 
parte en un tratado multilateral que entre en vigor con posterioridad a la fecha de 
la sucesión de Estados si, en la fecha de la sucesión de Estados, el Estado prede-
cesor era un Estado contratante respecto del territorio al que se refiera esa sucesión 
de Estados. 

3. Los párrafos 1 y 2 no se aplicarán si se desprende del tratado o consta de otro 
modo que la aplicación del tratado respecto del Estado de reciente independencia sería 
incompatible con el objeto y el fin del tratado o carabiara'a radicalmente las condi-
ciones de su ejecución. 

4. Cuando en virtud de las estipulaciones del tratado o por razón del número redu-
cido de Estados negociadores y del objeto y el fin del tratado deba entenderse que 
la participación de cualquier otro Estado en el tratado requiere el consentimiento de 
todas las partes o de todos los Estados contratantes, el Estado de reciente indepen-
dencia podrá hacer constar su calidad de parte o de Estado contratante en el tratado 
sólo con tal consentimiento. 

5. Cuando un tratado disponga que para su entrada en vigor se requerirá un número 
determinado de Estados contratantes, un Estado de reciente independencia que haga 
constar su calidad de Estado contratante en el tratado en virtud del párrafo 1 se 
contará como Estado contratante para los efectos de tal disposición, salvo que una 
intención diferente se desprenda del tratado o conste de otro modo. 

Artículo 19 
Participación en tratados firmados por el Estado predecesor 

a reserva de ratificación, aceptación o aprobación 

1. Sin perjuicio de lo dispuesto en los párrafos 5 У 4j si antes de la fecha de 
la sucesión de Estados el Estado predecesor ha firmado un tratado multilateral a 
reserva de ratificación, aceptación o aprobación y, al hacerlo, su intención ha sido 
que el tratado se extienda al territorio al que se refiera la sucesión de Estados, 
el Estado de reciente independencia podrá ratificar, aceptar o aprobar el tratado 
como si lo hubiera firmado y pasar así a ser parte o Estado contratante en él. 

2. Para los efectos del parrafo 1, se entenderá que la firma de un tratado por 
el Estado predecesor expresa la intención de que el tratado se extienda a la totalidad 
del territorio de cuyas relaciones internacionales era responsable el Estado predecesor, 
salvo que una intención diferente se desprenda del tratado o conste de otro modo. 



5. El párrafo 1 no se aplicará si se desprende del tratado о consta de otro modo 
que la aplicación del tratado respecto del Estado de reciente independencia sería 
incompatible con el objeto y el fin del tratado o cambiaría radicalmente las condiciones 
de su ejecución. 

4. Cuando en virtud de las estipulaciones del tratado o por razón del número reducido 
de Estados negociadores y del objeto y el fin del tratado deba entenderse que lá parti-
cipación de cualquier otro Estado en el tratado requiere el consentimiento de todas 
las partes o de todos los Estados contratantes, el Estado de reciente independencia 
podrá pasar a ser parte o Estado contratante en el tratado sólo con tal consentimiento. 

Artículo 20 
Reservas 

1. Cuando un Estado de reciente independencia haga constar, mediante una notificación 
de sucesión, su calidad de parte o de Estado contratante en un tratado multilateral en 
virtud de los artículos 1? ó 18, se entenderá que mantiene cualquier reserva relativa a 
ese tratado que fuera aplicable en la fecha de la sucesión de Estados respecto del 
territorio al que se refiera la sucesión de Estados, a menos que, al hacer la notifi-
cación de sucesión, exprese la intención contraria o formule una reserva que concierna 
a la misma materia que aquella reserva» 

2. Al hacer una notificación de sucesión por la que haga constar su calidad de parte 
o de Estado contratante en un tratado multilateral en virtud de los artículos 1? ó 18, 
un Estado de reciente independencia podrá formular una reserva, a menos que ésta sea 
una de aquellas cuya formulación quedaría excluida en virtud de lo dispuesto en los 
apartados a), b) o c) del artículo I9 de la Convención de Viena sobre el Derecho de 
los Tratados. 

3. Cuando un Estado de reciente independencia formule una reserva de conformidad 
con el párrafo 2, se aplicarán respecto de esa reserva las normas enunciadas en los 
artículos 20 a 23 de la Convención de Viena sobre el Derecho de los Tratados, 

Artículo 21 
Consentimiento en obligarse respecto de parte de un tratado 

y opción entre disposiciones diferentes 

1. Al hacer una notificación de sucesión por la que haga constar su calidad de 
parte o de Estado contratante en un tratado multilateral, en virtud de los 
artículos 17 ó 18, un Estado de reciente independencia podrá, si el tratado lo 
permite, manifestar su consentimiento en obligarse respecto de una parte del tratado 
u optar entre disposiciones diferentes en las condiciones establecidas en el tratado 
para manifestar tal consentimiento o ejercer tal opción. 



2. Un Estado de reciente independencia también podrá ejercer, en las mismas condi-
ciones que las demás partes o los demás Estados contratantes, cualquier derecho 
establecido en el tratado de retirar o modificar todo consentimiento o toda opción 
que él mismo haya manifestado o ejercido, o que haya manifestado o ejercido el Estado 
predecesor,, respecto del territorio al que se refiera la sucesión de Estados. 

3 . Si el Estado de reciente independencia no manifiesta su consentimiento ni ejerce 
ninguna opción de conformidad con el párrafo 1, o si no retira o modifica el consen-
timiento o la opción del Estado predecesor de conformidad con el párrafo 2, se entenderá 
que mantiene: 

a) el consentimiento del Estado predecesor, de conformidad con el tratado, 
en obligarse por una parte de ese tratado respecto del territorio al que se 
refiera la sucesión de Estados; o 

b) la opción entre disposiciones diferentes ejercida por el Estado predecesor, 
de conformidad con el tratado, en relación con la aplicación del tratado 
respecto del territorio al que se refiera la sucesión de Estados. 

Artículo 22 
Notificación de sucesión 

1. Una notificación de sucesión respecto de un tratado multilateral con arreglo a 
los artículos 17 ó 18 deberá hacerse por escrito. 

2. Si la notificación de sucesión no está firmada por el jefe del Estado, el jefe 
del Gobierno o el ministro de relaciones exteriores, el representante del Estado que 
la comunique podrá ser invitado a presentar sus plenos poderes. 

5. Salvo que el tratado disponga otra cosa, la notificación de sucesión: 
a) será transmitida por el Estado de reciente independencia al depositario, o, 

si no hay depositario, a las partes o los Estados contratantes; 
b) se entenderá hecha por el Estado de reciente independencia en la fecha en 

que la reciba el depositario o, si no hay depositario, en la fecha en que 
la reciban todas las partes o, segiín el caso, todos los Estados contratantes. 

4. El párrafo 5 no afectará a ninguna obligación que pueda tener el depositario, con 
arreglo al tratado o por otra causa, de informar a las partes o los Estados contratantes 
de la notificación de sucesión o de toda comunicación a ella referente que haga el 
Estado de reciente independencia. 

5 . Sin perjuicio de las disposiciones del tratado, se entenderá que la notificación 
de sucesión o la comunicación a ella referente ha sido recibida por el Estado al que 
está destinada sólo cuando éste haya recibido del depositario la información 
correspondiente. 



Artículo 23 
Efectos de \ina notificación de sucesión 

1. Salvo que el tratado disponga o se haya convenido en otra cosa, un Estado de 
reciente independencia que haga una notificación de sucesión con arreglo al 
artículo 17 o al párrafo 2 del artículo 18 será considerado parte en el tratado 
desde la fecha de la sucesión de Estados o desde la fecha de entrada en vigor del 
tratado, si esta última es posterior, 

2. No obstante, la aplicación del tratado se considerará suspendida entre el Estado 
de reciente independencia y las demás partes en el tratado hasta la fecha en que se 
haga la notificación de sucesión, salvo en la medida en que ese tratado se aplique 
provisionalmente de conformidad con el artículo 2? o se haya convenido en otra cosa. 

5. Salvo que el tratado disponga o se haya convenido en otra cosa, un Estado de 
reciente independencia que haga una notificación de sucesión con arreglo al párrafo 1 
del artículo 18 será considerado Estado contratante en el tratado desde la fecha en 
que haya sido hecha la notificación de sucesión. 

SECCION 5: TRATADOS BILATERALES 

Artículo 24 
Condiciones requeridas para que un tratado sea considerado 

en vigor en el caso de una sucesión de Estados 

1. Un tratado bilateral que en la fecha de una sucesión de Estados estuviera en 
vigor respecto del territorio al que se refiera la sucesión de Estados se considerará 
en vigor entre un Estado de reciente independencia y el otro Estado parte cuando 
esos Estados: 

a) hayan convenido en ello expresamente; o 
b) se hayan comportado de tal manera que deba entenderse que han convenido 

en ello. 

2. Un tratado que sea considerado en vigor de conformidad con el párrafo 1 será 
aplicable entre el Estado de reciente independencia y el otro Estado parte desde la 
fecha de la sucesión de Estados, salvo que uría intención diferente se desprenda de su 
acuerdo o conste de otro modo. 

Artículo 23 
Situación entre el Estado predecesor y el 

Estado de reciente independencia 

Un tratado que en virtud del artículo 24 sea considerado en vigor entre un Estado 
de reciente independencia y el otro Estado parte no deberá, por este solo hecho, 



considerarse también en vigor en las relaciones entre el Estado predecesor y el Estado 
de reciente independencia. 

Artículo 26 

Temiinaci6n« suspensidn de la aplicaci6n o enmienda del tratado 
entre el Estado predecesor y el otro Estado parte 

1. Un tratado que en virtud del artículo 24 sea considerado en vigor entre un Estado 
de reciente independencia y el otro Estado parte: 

a) no dejará de estar en vigor entre ellos por el solo hecho de que se haya dado 
ulteriormente por terminado en las relaciones entre el Estado predecesor y 
el otro Estado parte; 

b) no quedará suspendido en las relaciones entre ellos por el solo hecho de 
que su aplicación se haya suspendido ulteriormente en las relaciones entre 
el Estado predecesor y el otro Estado parte; 

c) no quedará enmendado en las relaciones entre ellos por el solo hecho de que 
se haya enmendado ulteriormente en las relaciones entre el Estado predecesor 
y el otro Estado parte. 

2. El hecho de que un tratado se haya dado por terminado o de que, segiii el caso, 
se haya suspendido su aplicación en las relaciones entre el Estado predecesor y el 
otro Estado parte con posterioridad a la fecha de la sucesión de Estados no impedirá 
que el tratado sea considerado en vigor o, segdh el caso, en aplicación entre el 
Estado de reciente independencia y el otro Estado parte si consta, de conformidad 
con el artículo 24, que óstos habían convenido en ello, 

3. El hecho de que un tratado haya sido enmendado en las relaciones entre el Estado 
predecesor y el otro Estado parte con posterioridad a la fecha de la sucesión de 
Estados no impedirá que el tratado no enmendado sea considerado en vigor en virtud 
del artículo 24 entre el Estado de reciente independencia y el otro Estado parte, 
a menos que conste que la intención de éstos era aplicar entre sí el tratado 
enmendado. 

SECCION 4: APLICACION PROVISIONAL 

Artículo 27 
Tratados multilaterales 

1. Si, en la fecha de la sucesión de Estados, un tratado multilateral estaba en vigor 
respecto del territorio al que se refiera la sucesión de Estados y el Estado de reciente 
independencia expresa su intención de que se aplique provisionalmente respecto de su 
territorio, el tratado se aplicará provisionalmente entre el Estado de reciente indepen-



dencia y cualquier parte en el tratado que convenga en ello expresamente o que se 
haya comportado de tal manera que deba entenderse que ha convenido en ello. 

2. No obstante, en el caso de un tratado que corresponda a la categoría mencionada 
en el párrafo 3 ¿el artículo 1?, se requerirá que todas las partes consientan en tal 
aplicación provisional. 

5. Si, en la fecha de la sucesión de Estados, un tratado multilateral que no estaba 
aún en vigor se aplicaba provisionalmente respecto del territorio al que se refiera 
la sucesión de Estados y el Estado de reciente independencia expresa su intención de 
que continúe aplicándose provisionalmente respecto de su territorio, el tratado se 
aplicará provisionalmente entre el Estado de reciente independencia y cualquier Estado 
contratante que convenga en ello expresamente o que se haya comportado de tal manera 
que deba entenderse que ha convenido en ello. 

4. No obstante, en el caso de un tratado que corresponda a la categoría mencionada 
en el párrafo 3 ¿el artículo 17> se requerirá que todos los Estados contratantes 
consientan en tal aplicación provisional. 

5. Los párrafos 1 a 4 no se aplicarán si se desprende del tratado o consta de 
otro modo que la aplicación del tratado respecto del Estado de reciente independencia 
sería incompatible con el objeto y el fin del tratado o cambiaría radicalmente las 
condiciones de su ejecución. 

Artículo 28 
Tratados bilaterales 

Un tratado bilateral que en la fecha de una sucesión de Estados estuviera en vigor 
o se aplicara provisionalmente respecto del territorio al que se refiera la sucesión 
de Estados se considerará que se aplica provisionalmente entre el Estado de reciente 
independencia y el otro Estado interesado cuando esos Estados: 

a) convengan en ello expresamente; o 
b) se hayan comportado de tal manera que deba entenderse que han convenido 

en ello. 

Artículo 29 
Terminación de la aplicación provisional 

1. Salvo que el tratado disponga o se haya convenido en otra cosa, la 
aplicación provisional de un tratado multilateral con arreglo al artículo 27 podrá 
darse por terminada: 

a) medicinte aviso de terminación dado con antelación razonable por el Estado 
de reciente independencia o la parte o el Estado contratante que apliquen 
provisionalmente el tratado y al expirar el plazo señalado; o 



Ъ) en el caso de un tratado que corresponda a la categoría mencionada en el 
párrafo 3 del artaxulo 17, mediante aviso de terminación dado con antela-
ción razonable por el Estado de reciente independencia o todas las partes 
Oj segiín el casoj todos los Estados contratantes y al expirar el plazo 
señalado. 

2» Salvo que el tratado disponga o se haya convenido en otra cosa, 
la aplicación provisional de ил tratado bilateral con arreglo al artículo 28 podrá 
darse por terminada mediante aviso de terminación dado con antelación razonable por 
el Estado de reciente independencia o el otro Estado interesado y al expirar el plazo 
señalado. 

3, Salvo que el tratado establezca un plazo más breve para su terminación o se 
haya convenido en otra cosa^ se entenderá por aviso de terminación dado 
con antelación razonable un plazo de doce meses contados desde la fecha en que el 
aviso sea recibido por el otro Estado o los otros Estados que apliquen provisional-inente 
el tratado. 

4. Salvo que el tratado disponga o se haya convenido en otra cosa, la 
aplicación provisional de un tratado multilateral con arreglo al artículo 27 termi-
nará si el Estado de reciente independencia expresa su intención de no pasar a ser 
parte en el tratado, 

SECCION 5 s ESTADOS DE RECIENTE INDEPENDENCIA TORMADOS DE DOS O M S TERRITORIOS 

Artículo 50 
Estados de reciente independencia formados 

de dos o más territorios 

1. Los artículos l6 a 29 se aplicarán en el caso de un Estado de reciente indepen-
dencia formado de dos o más territorios. 

2. Cuando un Estado de reciente independencia foimado de dos o más territorios sea 
considerado o pase a ser parte en un tratado en virtud de los artículos 17, 18 б 24 

y en la fecha de la sucesión de Estados el tratado estuviera en vigor, o se haya 
manifestado el consentimiento en obligarse por ese tratado, respecto de uno o varios 
de tales territorios, pero no de todos ellos, el tratado se aplicará respecto de la 
totalidad del territorio de ese Estado, a menos: 

a) que se desprenda del tratado o conste de otro modo que la aplicación del 
tratado respecto de la totalidad del territorio sería incompatible con el 
objeto y el fin del tratado o cambiaría radicalmente las condiciones de 
su e.iecucion; 



b) que, en el caso de un tratado multilateral que no está comprendido en el 
párrafo 3 del artículo l7 ni en el párrafo 4 del artículo 18, la notifi-
cación de sucesión se circunscriba al territorio respecto del cual se 
hallaba en vigor el tratado en la fecha de la sucesión de Estados o se 
había manifestado el consentimiento en obligarse por el tratado con ante-
rioridad a esa fecha; 

c) que, en el caso de un tratado multilateral comprendido en el párrafo 5 del, 
artículo 17 o en el párrafo 4 del artículo 18, el Estado de reciente inde-
pendencia y los otros Estados partes o, según el caso, los otros Estados 
contratantes hayan convenido en otra cosa; o 

d) que, en el caso de un tratado bilateral, el Estado de reciente independencia 
y el otro Estado interesado convengan en otra cosa. 

3. Ciiando un Estado de reciente independencia formado de dos o más territorios pase 
a ser parte en un tratado multilateral en virtud del artículo 19 iy la intención del 
Estado o los Estados predecesores al firmar ese tratado haya sido que éste se extienda 
a uno o varios de esos territorios, pero no a todos ellos, el tratado se aplicará 
respecto de la totalidad del territorio del Estado de reciente independencia, a menos: 

a) que se desprenda del tratado o conste de otro modo que la aplicación del 
tratado respecto de la totalidad del territorio sería incompatible con el 
objeto y el fin del tratado o cambiaría radicalmente las condiciones de 
su ejecución; 

b) que, en el caso de un tratado multilateral que no esté comprendido en el 
párrafo 4 del artículo 19, la ratificación, aceptación o aprobación del 
tratado se circunscriba al territorio o territorios a los que se tenía la 
intención de extender el tratado; o 

c) que, en el caso de un tratado multilateral comprendido en el párrafo 4 del 
artículo 19, el Estado de reciente independencia y los otros Estados partes 
o, según el caso, los otros Estados contratantes convengan en otra cosa. 



IMIFICACION y SEPARâCION DE ESTADOS 

Artículo 31 

Efectos de una unificación de Estados respecto de los 
tratados en vigor en la fecha de la sucesión de Estados 

1. Cuando dos o más Estados se unan y formen de ese modo un Estado sucesor^ todo tratado 
en vigor en la fecha de la sucesión de Estados respecto de cualquiera de ellos continuará 
en vigor respecto del Estado sucesor, a menos: 

a) que el Estado sucesor y el otro Estado- parte o los otros Estados partes 
convengan en otra cosa; o 

b) que se desprenda del tratado o conste de otro modo que la aplicación del 
tratado respecto del Estado sucesor sería incompatible con el objeto y el fin 
del tratado o cambiaría radicalmente las condiciones de su ejecución. 

2. Todo tratado que continiíe en vigor de conformidad con el párrafo 1 se aplicará sólo 
respecto de la parte del territorio del Estado sucesor respecto de la cual estaba en 
vigor el tratado en la fecha de la sucesión de Estados, a menos: 

a) que, en el caso de un tratado multilateral que no corresponda a la categoría 
mencionada en el párrafo 5 del artículo 17» el Estado sucesor haga una noti-
ficación de que el tratado se aplicará respecto de la totalidad de su 
territorio; 

b) que, en el caso de un tratado multilateral que corresponda a la categoría 
mencionada en el párrafo 3 del artículo 17, el Estado sucesor y los otros 
Estados partes convengan en otra cosa; o 

c) que, en el caso de un tratado bilateral, el Estado sucesor y el otro Estado 
parte convengan en otra cosa. 

3. El apartado a) del párrafo 2 no se aplicará si se desprende del tratado o consta 
de otro modo que la aplicación del tratado respecto de la totalidad del territorio 
del Estado sucesor sería incompatible con el objeto y el fin del tratado o cambiaría 
radicalmente las condiciones de su ejecución. 

Artículo 32 
Efectos de una unificación de Estados respecto de los tratados 
que no estén en vigor en la fecha de la sucesión de Estados 

1. Sin perjuicio de lo dispuesto en los párrafos 3 y 4 , un Estado sucesor al que sea 
aplicable el artículo 3I podrá, mediante una notificación, hacer constar su calidad de 
Estado contratante en un tratado multilateral que no esté en vigor si, en la fecha de 



la sucesión de Estados, cualquiera de los Estados predecesores era un Estado contratante 
en el tratado. 

2. Sin perjuicio de lo dispuesto en los párrafos 5 У 4» U-П Estado sucesor al que sea 
aplicable el artículo 5I podrá, mediante una notificación, hacer constar su calidad de 
parte en un tratado multilateral que entre en vigor después de la fecha de la sucesión 
de Estados si, en esa fecha, cualquiera de los Estados predecesores era un Estado 
contratante en el tratado. 

5. Los párrafos 1 y 2 no se aplicarán si se desprende del tratado o consta de otro modo 
que la aplicación del tratado respecto del Estado sucesor sería incompatible con el 
objeto j el fin del tratado o cambiaría radicalmente las condiciones de su ejecución. 

4. Si el tratado corresponde a la categoría mencionada en el párrafo 5 <3.el artículo 17, 
el Estado sucesor podrá hacer constar su calidad de parte o de Estado contratante en el 
tratado sólo con el consentimiento de todas las partes o de todos los Estados contratantes, 

5. Todo tratado en el que el Estado sticesor pase a ser Estado contratante o parte de 
conformidad con los párrafos 1 ó 2 se aplicará sólo respecto de la parte del territorio 
del Estado sucesor respecto de la cual el consentimiento en obligarse por el tratado se 
haya manifestado antes de la fecha de la sucesión de Estados, a menos: 

a) que, en el caso de un tratado multilateral que no corresponda a la categoría 
mencionada en el párrafo 5 del artículo 1?, el Estado sucesor indique en la 
notificación hecha de confonnidad con los párrafos 1 ó 2 que el tratado se 
aplicará respecto de la totalidad de su territorio; o 

b) que, en el caso de un tratado multilateral que corresponda a la categoría 
mencionada en el párrafo 3 del artículo 17, el Estado sucesor y todas las 
partes o, según el caso, todos los Estados contratantes convengan en otra cosa, 

6. El apartado a) del párrafo 5 no se aplicará si se desprende del tratado o consta de 
otro modo que la aplicación del tratado respecto de la totalidad del territorio del Estado 
sucesor sería incompatible con el objeto y el fin del tratado o cambiaría radicalmente 
las condiciones de su ejecución. 

Artículo 33 
Efectos de una unificación de Estados respecto de tratados 
firmados por un Estado predecesor a reserva de ratificación, 

aceptación o aprobación 

1. Sin perjuicio de lo dispuesto en los párrafos 2 y 3, si antes de la fecha de la 
sucesión de Estados uno de los Estados predecesores ha firmado un tratado multilateral 
a reserva de ratificación, aceptación o aprobación, un Estado sucesor al que sea 
aplicable el artículo 31 podrá ratificar, aceptar o aprobar el tratado como si lo 
hubiera firnnado y pasar así a ser parte o Estado contratante en él. 



2. El párrafo 1 no se aplicará si se desprende del tratado о consta de otro modo 
que la aplicación del tratado respecto del Estado sucesor sería incompatible con el 
objeto y el fin del tratado o cambiaría radicalmente las condiciones de su ejecución. 

3. Si el tratado corresponde a la categoría mencionada en el párrafo 3 del 
artículo 17f el Estado sucesor podrá pasar a ser parte o Estado contratante en 
el tratado sólo con el consentimiento de todas las partes o de todos los Estados 
contratantes. 

4. Todo tratado en el que el Estado sucesor pase a ser parte o Estado contratante 
de conformidad con el párrafo 1 se aplicará sólo respecto de la parte del territorio 
del Estado sucesor respecto de la cual el tratado fue firmado por гшо de los Estados 
predecesores, a menos: 

a) que, en el caso de un tratado multilateral que no corresponda a la categoría 
mencionada en el párrafo 3 ¿el artículo 1?, el Estado sucesor haga saber al 
ratificary aceptar o aprobar el tratado, que el tratado se aplicará respecto 
de la totalidad del territorio; o 

b) que, en el caso de un tratado multilateral que corresponda a la categoría 
mencionada en el párrafo 3 del artículo 17, el Estado sucesor y todas las 
partes o, segdn el caso, todos los Estados contratantes convengan en 
otra cosa. 

5. El apartado a) del párrafo 4 no se aplicará si se desprende del tratado o consta 
de otro modo que la aplicación del tratado respecto de la totalidad del territorio 
del Estado sucesor sería incompatible con el objeto y el fin del tratado o cambiaría 
radicalmente las condiciones de su ejecución. 

Artículo 34 
Sucesión de Estados en caso de separación de partes de un Estado 

1. Cuando una parte o partes del territorio de un Estado se separen para formar uno 
o varios Estados, continúe o no existiendo el Estado predecesor: 

a) todo tratado que estuviera en vigor en la fecha de la sucesión de Estados 
respecto de la totalidad del territorio del Estado predecesor continuará en 
vigor respectt) de cada Estado sucesor así formado; 

b) todo tratado que estuviera en vigor en la fecha de la sucesión de Estados 
respecto solamente de la parte del territorio del Estado predecesor que haya 
pasado a ser un Estado sucesor continuará en vigor sólo respecto de ese 
Estado sucesor. 

2. El párrafo 1 no se aplicará: 
a) si los Estados interesados convienen en otra cosa; o 



b) si se desprende del tratado о consta de otro modo que la aplicación del 
tratado respecto del Estado sucesor sería incompatible con el objeto y el 
fin del tratado o cambiaría radicalmente las condiciones de su ejecución. 

Artículo 35 
Situación en caso de que un Estado continúe existiendo 
después de la separación de parte de su territorio 

Cuando, después de la separación de una parte del territorio de un Estado, el 
Estado predecesor continúe existiendo, todo tratado que en la fecha de la secesión 
de un Estado estuviera en vigor respecto del Estado predecesor continuará en vigor 
respecto del resto de su territorio, a menos: 

a) que los Estados interesados convengan en otra cosa; 
b) que conste que el tratado se refiere sólo al territorio que se ha separado 

del Estado predecesor; o 
c) que se desprenda del tratado o conste de otro modo que la aplicación del 

tratado respecto del Estado predecesor sería incompatible con el objeto y 
el fin del tratado o cambiaría radicalmente las condiciones de su ejecución. 

Artículo 36 
Participación en tratados que no estén en vigor en la fecha de la 
sucesión de Estados en caso de separación de partes de un Estado 

1, Sin perjuicio de lo dispuesto en los párrafos 5 У 4» Estado sucesor al que sea 
aplicable el párrafo 1 del artículo 54 podrá, mediante una notificación, hacer constar su 
calidad de Estado contratante en un tratado multilateral que no esté en vigor si, en la 
fecha de la sucesión de Estados, el Estado predecesor era un Estado contratante en el 
tratado respecto del territorio al que se refiera la sucesión de Estados. 

2, Sin perjuicio de lo dispuesto en los párrafos 3 У 4» "U-n Estado sucesor al que sea 
aplicable el párrafo 1 del artículo 54 podrá, mediante una notificación, hacer constar su 
calidad de parte en un tratado multilateral que entre en vigor con posterioridad a la 
fecha de la sucesión de Estados si, en esa fecha, el Estado predecesor era un Estado 
contratante en el tratado respecto del territorio al que se refiera la sucesión de Estados. 

3 , Los párrafos 1 y 2 no se aplicarán si se desprende del tratado o consta de otro modo 
que la aplicación del tratado respecto del Estado sucesor sería incompatible con el objeto 
y el fin del tratado o cambiaría radicalmente las condiciones de su ejecución. 

4, Si el tratado corresponde a la categoría mencionada en el párrafo 3 del artículo 1?» 
el Estado sucesor podrá hacer constar su calidad de parte o de Estado contratante en 
el tratado sólo con el consentimiento de todas las partes o de todos los Estados 
contratantes. 



Artículo 37 
Participación, en caso de separación de partes de un Estado^ en tratados 

firmados por el Estado predecesor a reserva de ratificación^ 
aceptación o aprobación 

1. Sin perjuicio de lo dispuesto en los párrafos 2 y 3» si antes de la fecha de la 
sucesión de Estados el Estado predecesor ha firmado un tratado multilateral a reserva 
de ratificación, aceptación o aprobación y el tratado, de haber estado en vigor en 
esa fecha, se habría aplicado respecto del territorio al que se refiera la sucesión de 
Estados, un Estado sucesor al que sea aplicable el párrafo 1 del artículo 34 podrá 
ratificar, aceptar o aprobar el tratado como si lo hubiera firmado y pasar así a ser 
parte o Estado contratante en él. 

2. El párrafo 1 no se aplicará si se desprende del tratado o consta de otro modo 
que la aplicación del tratado respecto del Estado sucesor sería incompatible con el 
objeto y el fin del tratado o cambiaría radicalmente las condiciones de su ejecución. 

5. Si el tratado corresponde a la categoría mencionada en el párrafo 3 del 
artículo 17, el Estado sucesor podrá pasar a ser parte o Estado contratante en el tratado 
sólo con el consentimiento de todas las partes o de todos los Estados contratantes. 

Artículo 3Q 
Notificaciones 

1. Una notificación con arreglo a los artículos 31, 32 ó 36 deberá hacerse por 
escrito. 

2. Si la notificación no está firmada por el jefe del Estado, el jefe del Gobierno 
o el ministro de relaciones exteriores, el representante del Estado que la comunique 
podrá ser invitado a presentar sus plenos poderes. 

3. Salvo que el tratado disponga otra cosa, la notificación: 
a) será transmitida por el Estado sucesor al depositario o, si no hay 

depositario, a las partes o los Estados contratantes; 
b) se entenderá hecha por el Estado sucesor en la fecha en que la reciba el 

depositario o, si no hay depositario, en la fecha en que la reciban todas 
las partes o, según el caso, todos los Estados contratantes, 

4. El párrafo 3 no afectará a ninguna obligación que pueda tener el depositario, 
con arreglo al tratado o por otra causa, de informar a las partes o los Estados 
contratantes de la notificación o de toda comunicación a ella referente que haga el 
Estado sucesor. 

5. Sin perjxiicio de las disposiciones del tratado, se entenderá que tal notificación 
o comunicación ha sido recibida por el Estado al que está destinada sólo cuando éste 
haya recibido del depositario la información correspondiente. 



PARTE V 

DISPOSICIONES DIVERSAS 

Artículo 59 
Casos de responsabilidad de un Estado o de 

ruptura de hostilidades 

Las disposiciones de la presente Convención no prejuzgarán ninguna cuestión que 
con relación a los efectos de una sucesión de Estados respecto de un tratado pueda 
surgir como consecuencia de la responsabilidad internacional de un Estado o de la 
ruptura de hostilidades entre Estados. 

Artículo 40 
Casos de ocupación militar 

Las disposiciones de la presente Convención no prejuzgarán ninguna cuestión que 
con relación a un tratado pueda surgir como consecuencia de la ocupación militar de 
un territorio. 



PARTE VI 

ARREGLO DE CONTROVERSIAS 

Artículo 41 
Consulta y negociación 

Si se suscita una controversia en relación con la interpretación o la aplicación de 
la presente Convención entre dos o más Partes en la Convención, éstas tratarán, a petición 
de cualquiera de ellas, de resolverla mediante un proceso de coíisulta y negociación. 

Artículo 42 
Conciliación 

Si la controversia no se resuelve en el plazo de seis meses contados desde la fecha 
en q.ue se haya hecho la petición a que se refiere el artículo 4I» cualquiera de las partes 
en la controversia podrá someterla al procedimiento de conciliación indicado en el Anexo 
de la presente Convención presentando al Secretario General de las Naciones Unidas una 
solicitud a tal efecto e informando de esta solicitггd a la otra parte o a las otras partes 
en la controversia. 

Artículo 43 
Arreglo judicial y arbitraje 

Todo Estado podrá declarar, en el momento de la firma, de la ratificación o de su 
adhesión a la presente Convención, o en cualquier momento posterior, mediante notificación 
dirigida al depositario, que, cuando una controversia no se haya resuelto mediante la 
aplicación de los procedimientos a que se refieren los artículos 4I У 42, esa controversia 
podrá ser sometida a la decisión de la Corte Internacional de Justicia mediante solicitud 
escrita de cualquiera de las partes en la controversia, o alternativamente a arbitraje, 
siempre que la otra parte en la controversia haya hecho una declaración análoga. 

Artículo 44 
Arreglo de comiín acuerdo 

No obstante lo dispuesto en los artículos 41> 42 y 43> si se suscita una controversia 
en relación con la interpretación o la aplicación de la presente Convención entre dos o 
más Partes en la Convención, éstas podrán, de común acuerdo, convenir en someter dicha 
controversia a la Corte Internacional de Justicia, a arbitraje, o a cualquier otro proce-
dimiento apropiado para el arreglo de controversias. 



Artículo 45 
Otras disposiciones en viffor para el arreglo de controversias 

Nada de lo dispuesto en los artículos 4I a 44 afectará a los derechos o las obliga-
ciones de las Partes en la presente Convención que se deriven de cualesquiera disposicio-
nes en vigor entre ellas respecto del arreglo de controversias» 



PARTE VII 

DISPOSICIONES FINALES 

Artículo 46 
Firma 

La presente Convención estará abierta a la firma de todos los Estados hasta 
el 28 de febrero de 1979 en el Ministerio Federal de Relaciones Exteriores de la 
República de Austria, j despuis, hasta el 3I dé agosto de 1979» en la Sede de las 
Naciones Unidas en Nueva York. 

Articulo 47 
Ratificación 

La presente Convención está sujeta a ratificación. Los instrumentos de ratificación 
se depositarán en poder del Secretario General de las Naciones Unidas. 

Articulo 48 
Adhesión 

La presente Convención quedará abierta a la adhesión de cualquier Estado. 
Los instrumentos de adhesión se depositarán en poder del Secretario General de 
las Naciones Unidas» 

Artículo 49 
Entrada en vi^or 

1. La presente Convención entrará en vigor el trigésimo día a partir de la fecha en que 
haya sido depositado el decimoquinto instrumento de ratificación o de adhesión. 

2. Para cada Estado que ratifique la Convención o se adhiera a ella después de haber 
sido depositado el decimoquinto instrumento de ratificación o de adhesión, la Convención 
entrará en vigor el trigésimo día a partir de la fecha en que tal Estado haya depositado 
su instrumento de ratificación o de adhesión. 



Artículo 30 
Textos auténticos 

El original de la presente Convención, cuyos textos en árabe, chino, español, francés, 
inglés j ruso son igualmente auténticos, será depositado en poder del Secretario General de 
las Naciones Unidas, 

Ш TESTMONIO DE LO CUAL, los plenipotenciarios infrascritos, debidamente autorizados 
por sus respectivos Gobiernos, han firmado la presente Convención. 

tïSCHA M VIENA, el día veintitrés de agosto de mil novecientos setenta j ocho. 



1. El Secretario General de las Naciones Unidas establecerá y mantendrá una lista de 
amigables componedores integrada por juristas calificados. A tal efecto, se invitará 
a todo Estado que sea Miembro de. las Naciones Unidas o Parte en la presente Convención 
a que designe dos amigables componedores; los nombres de las personas así designadas 
constituirán la lista. La designación de los amigables componedores, entre ellos los 
designados para cubrir una vacante accidental, se hará para un periodo de cinco años 
renovable. Al expirar el período para el cual hayan sido designados, los amigables 
componedores continuarán desempeñando las funciones para las cuales hayan sido elegidos 
con arreglo al párrafo siguiente. 

2. Cuando se haya presentado una solicitud, conforme al artículo 42, al Secretario 
General, éste someterá la controversia a una comisión de conciliación compuesta en la 
foCTia siguiente: 

El Estado o los Estados que constituyan una de las partes en la controversia 
nombrarán : 

a) un amigable componedor, de la nacionalidad de ese Estado o de uno de esos 
Estados, elegido o no de la lista mencionada en el párrafo 1; y 

b) un amigable componedor que no tenga la nacionalidad de ese Estado ni de 
ninguno de esos Estados, elegido de la lista. 

El Estado o los Estados que constituyan la otra parte en la controversia nombrarán 
dos amigables componedores de la misma manera. Los cuatro amigables componedores 
elegidos por las partes deberán ser nombrados dentro de los sesenta días siguientes a 
la fecha en que el Secretario General haya recibido la solicitud. 

Los cuatro amigables componedores, dentro de los sesenta días siguientes a la 
fecha del nombramiento del último de ellos, nombrarán un quinto amigable componedor, 
elegido de la lista, que será presidente. 

Si el nombramiento del presidente o de cualquiera de los demás amigables compone-
dores no se hubiere realizado en el plazo antes prescrito para ello, lo efectuará el 
Secretario General dentro de los sesenta días siguientes a la expiración de ese plazo. 
El Secretario General podrá nombrar presidente a una de las personas de la lista o a 
uno de los miembros de la Comisión de Derecho Internacional. Ciialquiera de los plazos 
en los cuales deban efectuarse los nombramientos podrá prorrogarle por acuerdo de las 
partes en la controversia. 

Toda vacante deberá cubrirse en la forma prescrita para el nombramiento inicial. 

5. La Comisión de Conciliación fijará su propio procedimiento. La Comisión, previo 
consentimiento de las partes en la controversia, podrá invitar a cualquiera de las 
Partes en la presente Convención a exponerle sus opiniones verbalmente o por escrito. 



Las decisiones y recomendaciones de la Comisi6n se adoptarán por mayoría de votos de 
sus cinco miembros. 

4. La Comisión podrá señalar a la atención de las partes en la controversia todas 
las medidas que puedan facilitar una solución amistosa. 

5. La Comisión oirá a las partes, examinará las pretensiones y objeciones, y hará 
propuestas a las partes con miras a que lleguen a una solución amistosa de la 
controversia. 

6. La Comisión presentará su informe dentro de los doce meses siguientes a la fecha 
de su constitución. El informe se depositará en poder del Secretario General y se 
transmitirá a las partes en la controversia. El informe de la Comisión, incluidas 
cualesquiera conclusiones que en él se indiquen en cuanto a los hechos y a las 
cuestiones de derecho, no obligará a las partes ni tendrá otro carácter que el de 
enunciado de recomendaciones presentadas a las partes para su consideración a fin 
de facilitar гша solución amistosa de la controversia. 

7. El Secretario General proporcionará a la Comisión la asistencia y facilidades 
que necesite. Los gastos de la Comisión serán sufragados por la Organización de 
las Naciones Unidas. 



Done at Vienna, 
on 23 August 1978, 
in the name of 

Fait á Vienne, 
le 23 août 1978, 
au nom 

/ ТГ ^^ 

1978-^8^ 23 El 

Совершено в Вене 
23 августа 1978 года 
от имени 

Hecho en Viena, 
el P ') de agosto de 1978 
en nombre de 
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I hereby certify that the foregoing 
text is a true copy of the Vienna Convention 
on the succession of States in respect of 
treaties, done at Vienna on 23 August 1978, 
the original of which is deposited with the 
Secretary-General of the United Nations. 

Je certifie que le texte qui précède 
est une copie conforme de la Convention de 
Vienne sur la succession d'Etats en matière 
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1978, dont l'original se trouve dépose 
auprès du Secrétaire général de l'Organi-
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VOTÂT le Secrétaire général : 
Le Conseiller juridique 
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